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K SRINTVASULU & ORS . ..Applicants

Versus

STATE OF ANDHRA PRADESH
and 13 others . .. Respondent

REPORT FILED BY THE 2XD NDENT MINF^S DEPARTMENT

It is submitted that Mr. K Srinivasulu and other residents of village Kondasamudram and surrounding villages Gudupalli Mandal, Chittoor,
Andhra Pradesh made a compliant in the National Green Tribunal (NGT) Principal Bench, New Delhi against granite quarry mining operations carried out by

M/s Rathna Minerals, M/s Sri Sai Krupa Granites, M/s Sai Raghavendra Granites, Sri K.Siva Prakash (Formerly M/s Sri Venkatasai Granites) &
M/s. J.R. Granites in and around the villages of O.N. Kothur, Kotamakanapa-lli, Chinnakotamanapalli, Kondasamudram, Chinna Agraharam, Talli Agraharam

Srinivasapuram and Krishnaraj apuram and also arrangements are going on to issue new permissions for miners in the survey nos. 89, 98/1, 9812, l03l4,
104/1, 127,129,729A, 13O. The mining operations and blasting carried out in the said villages alongside the roads, canals and residential premises by the

mining operators and causing huge damages to the residentia.l houses and injuries to the villagers.

In view of the observations made in the report of the Joint Committee as well as averments made in the replies/response frled by respondents no.

7 to 14, this respondents hled Action Taken Report as follows;

\-

Dir.ctot of Liis! ,Fd
Goyt. ot Aodira ,r.dcsh

tbr.him prro.m, Vii
N.T.R. Oitttict
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1l Resardlne Ouarry lease for Black Graalte over aa ertent of 4.8O9 Hectares in Sv.No.132. 133. 134 & 135 of Kotamakunapalll Vlllase. Guduoalli
Mandal. Chittoor Distrlct held bv M/s Rathna Minerals :- Respondent No.7

Sl.No. Actlon taken / Penalty Imposed Remarks

1

Buffer zone of 7.5 meters all around
the mine lease area for green belt
development is not being
maintained. The Project Authorities
are conducting mining operations
even in buffer zone.

1) It is submitted that earlier this office Technical staff have
inspected the mine leased area ot O2-72-2O2O and noticed that
the lessee has transporte d 737.921 Cbm of Black Granite excess
to the permitted quantity which is breach under Rule 12(5)(h)(iii)
of APMMC Rules, 1966 and the sanne was informed to the
Director of Mines and Geolory, Ibrahimpatnam vide
Lr.No.3045/Q I I 20 rO, Dt. t2-O2-2O2 I.

2) The Director of Mines and Geologz, Ibrahimpatnam has
issued Show Cause Notice vide No.432O969/D 13-2/2021,
Dt.15-03-2021 to the lease holder. In this regard, the lease holder
has submitted reply against the Show Cause Notice. But reply is
not satisfaction.

3) The Director of Mines and Geologz, Ibrahimpatnam vide
Demand Notice No.4320969 /Dl3-212021, Dt.O8-02-2022 tras
issued Demand Notice to t}re lessee and directed to paJrment of
Rs.25,72,O49 /-. Meanwhile, the lessee has {iled Revision
Application Dt.2l-O2-2O22 before the Govemment and same was
disposed off vide Memo.No.839/M)l1l /2022, Dt.O7 -O2-2O23 t,as
allowed the revision application and directed to pay the amount of
Rs.4,38,675/- towards Normal Seigniorage Fee. The remaining
demand amount of Rs.20,93,374/- towards Penalty is waived off.
However, the lease holder has paid demalded amount of
Rs.4,38,675l- vide challan No.7 7027298412023, Dt. 15-04-2023.
/INNE)KT'RT. I,

11 is submitte.d thar. the Asst, Director of
Mines and Geolory, Pa-lamaner vide Lr.No 3045lQ/2O1O
Dt: 15.12.2022 has issued stop production order to M/s
Rathna Minerals until further orders received from the
APPCB Vijayawada on compliance under section 33(A) of
water (Prevention and Control of Pollution) Amendment
Act, 1974 and, under section 31(A) of Air (PCP)
Amendment Act.

Further, this office Technical Staff
accompanied with District Coilector, Chittoor has
inspected the qu arry lease on |I-O7-2O23 and observed
that the quarry lease was not in operational stage since
more than O 1 year and the District Collector, Chittoor
instructed the Department officials to keep constant vigil
regularly on the quarry lease and not venture anybodl'
into the quarry until disposal of O.A.No.271 of 2022.

\,[.t\**-;"d Geoto
Govt. of Andhra piadesfl

lbrahimpatnam, Viiayawed
N.T.R. D istrict

g

Non-Compllance observed durltrg
the Joint Commlttee
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Once the excess mining out of the lease area that is
mining also done in buffer zone was noticed and imposed fine
and subsequently, they did not do any mining in buffer zone.

2

Project Authorities were not provided
details/records regarding the SR

activities and year wise expenditure
incurred for each {inancial year.

The information pertaining to Andhra Pradesh Pollution
Control Board

-)

Avenue plantation (tall plants) of at
least 1.5 m height for 1 km length of
the approach road on either side of
ttre road has not developed.

The information pertaining to Andhra Pradesh Pollution
Control Board

4
4. No water sprinklers ald mobile
water sprinkling tankers are
available at the mine lease area.

The information pertaining to Andhra Pradesh Pollution
Control Board

Monitoring reports of Ambient Air
Quality (AAQ), Ground water level
and quality, Noise levels, are not
available.

The information pertaining to Andhra Pradesh Pollution
Control Board

6

Permission from Competent
Authority for withdrawing of ground
water from bore wells is not
available.

The information pertaining to Andhra Pradesh Pollution
Control Board

7
The information pertaining to Andhra Pradesh Pollution

Control Board

8
Measures for ground water recharge
are not being taken.

The information pertaining to Andhra Pradesh Pollution
Control Board

I
Over Burden is being dumped out of
the mine lease area. Approval
regarding dumping of OB out of the
mine lease area is not available.

i

\ ).-I. \-^--[N,4
D-fGctor it f,line3 and GcoloqL

GoYL o, Andhra Prede* I

tbr.himp.to.m, ViieYawrrlj
N.T.R. Olrttic, I

5

Garland drains and Siltation ponds
are not available.

The information pertaining to Andhra Pradesh Pollution
Controi Board

33



10
Retaining
dump of
available.

wall at the
appropriate

end
size

of OB
is not

It is submitted that this oflice has informed frequently to the lease
holder at the time of inspection maintain the retained walls
around the over burden dumped area with big Granite waste
blocks.

In this connection, the lessee has stocked mine waste
Granite blocks for retain the over burden around the dumped
area.

11

Details/records regarding the
Occupational Health Surveillance of
workers are not available.

The Information pertaining to Project Proponents
(Respondents 7 to l4l

t2

Details/records regarding
constitution of separate
Environmental Management Cell are
not available.

The Information pertaining to Project Proponents
(Respondents 7 to l4l

Details/records regarding funds
earmarked for environmental
protection measures a-re not
available.

The Information pertaining to Project Proponents
(Respondents 7 to I4l

t4

Project Authorities are not
submitting six monthly compliance
reports along with monitored data to
competent authorities on regular
basis.

The Information pertaining to Project Proponents
(Respondents 7 to l4l

15

Project Authorities are not
submitting Environmental Statement
in Form- to compelent authorities on
regular basis.

The Information pertaining to Project Proponents
(Respondents 7 to 141

oi Ilines and
Govt. of Andhra pr.desh

lbr.hlmpatn.m, Vli.y
N.T.R. Distrtct

13
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2. Resardlns lease for BlacL Granlte over an exteat of O.611 Hectares ln Sv.I{o.lOO of Kotamakunaoalli Villase. Gudupalll Mandal. Chittoor
Distrlct held bv M/s Sri Sai Krupa Granites:- Respoadent No.8

Sl.No.
Non-Compllance obsenred

durlng the Jolnt
Commlttee

Action takea / Penalty Imposed Remarks

1

Buffer zone of 7.5 meters all
around the mine lease area
for green belt development
is not being maintained.
The Project Authorities are
conducting mining
operations even in buffer
zone.

1) It is submitted that earlier the technical Stafl O/o of the Asst,
Director of Mines and Geologr, Pa-lamaner have inspected the quarry
lease appted area on 27.1.2.2020. Subsequently, this offrce vide
Lr.No.3047/Q2 /BG l2OO9, DI.O4-O2-2O21 has requested the Director
of Mines and Geolory, Ibrahimpatnam to take further necessary
action against the lease holder for transportation ol 25.99 Cbm of
Black Granite from their leased area without pa5ment of Seigniorage

Fee which is breach under Rule 12(5)(h)(iii) of APMMC Rules, 1966

and issue suspension of quarrying operations till realization of the
Penalty in addition to the Normal Seigniorage Fee along with DMF
and MERIT ald for violation of other lease deed conditions and
necessary orders may kindly be issued in connection w'itl the
encroached area.

2) Further, tJle Director of Mines and Geolory, Ibrahimpatnam
has issued Demand Notice vide No. 1653/D 13-212021,
Dr.lO-O2-2O22 to the lessee and directed to pay an amount of
Rs.4,21,O38/- as per Rule 12(5)(h)(iii) of APMMC Rules, 1966.

In this connection, the lessee has paid following amounts and
detailed below: ANNE|XIIREIL

Sl.No Challan No. & Dt. Amount

1 6 ro2087 597 2022. Dt. t I -O 4 - 2022 70,1731 -

2 6 1 020903502022, Dt. 7A -O4 -2022 3,50,865/-

Total 4,21,O381-

Further, it is submitted that since date of inspection on
25-12-2017 there is no excavations in the outside of the
leased area, buffer zone and also the Asst, Director of Mines
and Geolory, Palamaner vide Lr.No 3047 /Q2/BG/2009 Dt:
15.12.2022 has issued stop production order to M/s Sri Sai
Krupa until further orders received from the APPCB

Vijayawada on compliance under section 33(A) of water
(Prevention and Control of Pollution) Amendment Acr, 1974
and under section 31(A) of Air (Prevention and Control of
Pollution) Amendment Act, 198. Further at present the
mine is not in operation.

Further, this oflice Technical Staff accompanied with
District Collector, Chittoor has inspected the quarry lease

on ll-O7-2023 and observed that the quarry lease was not
in operational stage since more than 0l year and the
District Collector, Chittoor instructed the Department
officials to keep constant vigil regularly on the quarry lease

and not venture anybody into the quarry until disposal of
O.A.No.271 of 2O22.

iWlbr.hilllp na,i, Vii.y.r.d.
N.tR. O}rrrlct 

l
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Once the excess mining out of the lease area that is mining
also done in buffer zone was noticed and imposed fine and
subsequently, they did not do any mining in buffer zone.

2

Project Authorities were not
provided details/records
regarding tlle SR activities
and year wise expenditure
incurred for each financial
year.

The information pertaining to Andhra Pradesh Pollution
Control Board

3

Avenue plantation (ta-11

plants) of at least 1.5 m
height for 1 km length of
the approach road on either
side of the road has not
developed.

The information pertaining to Andhra Pradesh Pollution
Control Board

4. No water sprinklers and
mobile water sprinkling
tankers are available at t]le
mine lease area.

The information pertaining to Andhra Pradesh Pollution
Control Board

5

Monitoring reports of
Ambient Air Quality (AAQ),
Ground water level and
quality, Noise levels, are not
available.

The information pertaining to Andhra Pradesh Pollution
Control Board

6

Permission from Competent
Authority for withdrawing of
ground water from bore
wells is not available.

7
Garland
Siltation
available

drains and
ponds are not The information pertaining to Andhra Pradesh Pollution

Control Board

\,$Ur'g.NS/
Govt. ot Andhra prad,esh i

lbrahimp.tn.m, Viieyarada
N,T.R. Dllt?lct I

4

The information pertaining to Andhra Pradesh Pollution
Control Board

66



Measures for ground water
recharge are not being
taken.

The information pertaining to Andhra Pradesh Pollution
Control Board

9

Over Burden is being
dumped out of the mine
lease area. Approval
regarding dumping of OB
out of the mine lease area is
not available.

The information pertaining to Andhra Pradesh Pollution
Control Board

10

Retaining wall at the end of
OB dump of appropriate
size is not available.

It is submitted that this office has informed frequently to the lease

holder during the time of inspection maintain the retained walls
around the over burden dumped area with big Gralite waste blocks.

But the lessee has constructed and retaining wall in the mine

leased area.

11

Details/records regarding
the Occupational . Health
Surveillance of workers are
not available.

The Information pertaining to Project Proponents
(Respondents 7 ro 14)

72

Details/records
constitution of
Environmental
Management Cell
available.

regarding
separate

are not

The Information pertaining to Project Proponents
(Respondents 7 to l4l

13

Details/records regarding
funds earmarked for
environmental protection
measures are not available.

The Information pertaining to Project Proponents
(Respondents 7 to l4l

14
The Information pertaining to Project Proponents

(Respondents 7 to l4l

I

[.\*x,*".rJ{&&f
GoYi. otArdht ?redrsh I

tbr.him9.tna[ Ytlryeredr I

Lr.R.Ultrht I

8

Project Authorities are not
submitting six monthly
compliance reports along

77



with monitored data
competent authorities
regular basis.

to
on

15

Project Authorities are not
submitting Environmental
Statement in Form- to
competent authorities on
regular basis.

The Information pertaining to Project Proponents
(Respondents 7 to l4l

v
Govt. o, Andhra pr.desh

lbi.himp.to.m,
.T.R. Oist?tct

88



ReEardine lease for Black Graalte over aa extent of O.6O7 Hectares ia Sv.No.9S 3of Kotamakunapalli VillaEe. Gudupalli Ma Chittoor3, trv
District held bv M/s Sai Rashavendra Granites :- Respoadent No.9

Sl.No.
Notr-Compllaace obsenred durlag

the Jolat Commlttee
Actlon taketr / Penalty ImPosed Remarks

1

Buffer zone of 7.5 meters all around
the mine lease area for green belt
development is not being
maintained. The Project Authorities
are conducting mining operations
even in buffer zone.

1) It is submitted that earlier the technical StaII O/o of
the Asst, Director of Mines and Geologr, Palamaner have

inspected the mine oo O9.12.2OO9 and noticed as per DGPS

Survey the lessee has worked, out ofthe leased area.

2) The Asst, Director of Mines and Geolory, Palamaner
vide Lr.No: 1348lQl07, Dt. 16.12.2OO9 has issued Show
Cause Notice. Subsequently has issued Demand Notice vide

Lr.No 1348/Q/2OO7 Dt: O2.OL.2O7O to the kssee in question
of the lessee has worked out of the leased area for the
minera.l quantity 230.880 Cbm, for which the Government
vide Memo No. 311/M.II(1l,/2U.2-2Dt. 76.02.2012 stayed the

demand notice and permitted mine operation to run the
quarry within the granted area and also ordered to re-enquire
the matter in detail with reference to the Revision application.

3) Further, this office Technica-l Staff have inspected the
quarr5r lease on 17 - l2-2O20 and a-lso this oIlice vide

Lt.NoJ34a I Q l2OO7 , DI.O6-O2-2O21 has requested the
Director of Mines and Geologr, Ibrahimpatnam to take
further necessar5r action against the lease holder for
transportation ol 677 .372 Cbm of Black Granite excess to the
permitted quantities in AMP/EC which is breach under Rule
12(s)(h)(iii) of APMMC Rules, 1966. ANNEXURE - IU

()nce thc exct'ss miltit.tg ortl of 1l.tt' leasc area that ls

rninir.rg:tlso clotte ir-t buffcr zonc tlas tltlticcd aIr<l imposed fint'
irr.rd subseclttcntll . tltel rlicl r.rot do ;rttv mit.til.lg itl buffer zonc.

Further it is submitted that, since the date of
inspection i,e on 09.12.2009 the lessee has not been

working out of the leased area, buffer zone and also the
ADM&G Palamaner, vide Lr.No 1348/Q|2OO7 Dt:
15.12.2022 has issued stop production order to the
lessee until further orders received from the APPCB

Vijayawada on compliance under section 33(A) of water
(Prevention and Control of Pollution) Amendment Act,
1974 and. under section 31(A) of Air (Prevention and
Control of Pollution) Amendment Act, 198. Further at
present the mine is not in operation.

Further, this ofltce Technical Staff
accompanied with District Collector, Chittoor has
inspected the quarry lease on Il-O7 -2023 and observed

that the quarry lease was not in operational stage since

more than O 1 year and the District Collector, Chittoor
instructed the Department officia-ls to keep constant
vigil regularly on the quarry lease and not venture
anybody into the quarry until disposal of O.A.No.27l of
2022.

oLe[LAr Lr!e-{," 6SS$f/
GoYL olAndhta Pt lt 3h I

lb?ehimp.to.m, Yii.r.u.d. I
il.f.R. D}3rtht I99



2

Project Authorities were not provided
details/records regarding the SR
activities and year wise expenditure
incurred for each financial year.

The information pertaining to Andhra Pradesh Pollution
Control Board

Avenue plantation (tall plants) of at
least 1.5 m height for I km length of
the approach road on either side of
the road has not developed.

The information pertaining to Andhra Pradesh Pollution
Control Board

4
4. No water sprinklers ald mobile
water sprinkling tankers are
available at the mine lease area.

The information pertaining to Andhra Pradesh Pollution
Control Board

5

Monitoring reports of Ambient Air
Quality (AAQ), Ground water level
and quality, Noise levels, are not
available.

The information pertaining to Andhra Pradesh pollution
Control Board

6

Permission from Competent
Authority for withdrawing of ground
water from bore wells is not
available.

The information pertaining to Andhra Pradesh Pollution
Control Board

7
Garland drains and Siltation ponds
are not available.

The information pertaining to Andhra Pradesh Pollution
Control Board

8
Measures for ground water recharge
are not being taken.

The information pertaining to Andhra Pradesh Pollution
Control Board

I
Over Burden is being dumped out of
the mine lease area. Approval
regarding dumping of OB out of the
mine lease area is not available.

The inlormation pertaining to Andhra Pradesh Pollution
Control Board

10
Retaining wall at the
dump of appropriate
available.

end
size

of OB
is not

It is submi tted that this ollice has informed frequenfly to the
lease holder during the time of inspection maintain the
retained walls around the over burden dumped area with big
Granite waste blocks.

o,,\JrLr\ao,a o
GoYt. otAndht ?t.desl '

lbrahimp.tn.m, Vti.Y.wada
l{.T.R. Disttlcr
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But the lessee has not constructed and retaining wall
in the mine leased area.

11

Details/records regarding the
Occupational Health Surveillance of
workers are not available.

The Information pertaining to Project Proponents
(Respondents 7 to 141

t2

Details/records regarding
constitution of separate
Environmental Management Cell are
not available.

The Information pertaining to Project Proponents
(Respondents 7 to l4l

13

Details/records regarding funds
earmarked for environmental
protection measures are not
available.

T?re Information pertaining to Project Proponents
(Respondents 7 to 14)

t4

Project Authorities are not
submitting six monthly compliance
reports along with monitored data to
competent authorities on regular
basis.

The Information pertaining to Project Proponents
(Respondents 7 to l4l

Project Authorities are not
submitting Environmental Statement
in Form- to competent authorities on
regular basis.

The Information pertaining to Project Proponents
(Respondents 7 to l4l

llrqt ^--
Dlnctor of Mines and Gcobgy

Govt. af l rdh?a tr.d8h
lbr.hlmp.tn.m, Vflryturde

}l.T.R. Dlrtrlct

15
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4, Regarding Quatry lease for Black Granite ov€r an exteat of 0.772 Hectares tn Sy.No.1o1/2 of Kotamakuaapalli Village, Gudupalli Mandal, chlttoorDistrlct held by Sri K.Siva Prakash Respondent No.1O (Formerly M/s Sri Venkatasai Granltesf :-

Non-Compllance obsenred durlng
the Jolnt Commlttee Actlon taken / Penalty Imposed Remarks

1

Buffer zone of 7.5 meters all around
the mine lease area for green belt
development is not being
maintained. The Project Authorities
are conducting mining operations
even in buffer zone.

tted that earlier the technica-l Staff O/o of the
Asst, Director of Mines and Geologz, palama:rer have inspected
tlre mine on 25.12.2017 and noticed as per DGpS Survey the
lessee has worked out of the leased area.

2) The Asst, Director of Mines and Geologr, palamaner vide
Lr.No: 1O51/Q2/B0/2OO7 Dt: t6.O2.2O18 & 13-11-2O19 has
submitted the determination proposal to head offrce, Accordingly
vide Lr.No 1433/R5-l/2018 Dt: 13.O4.2018 the Director of
Mines and Geologr has issued Show Cause Notice to the Lessee
in question of the lessee has worked out of the leased area for
the minera.l quantity ll72.2a Cbm, and violated the rule 26 (1)
of APMMC Rules, 1966. Subsequently vide D.Dis proceeding No:
1433/Dl3-2/2O18 Dt: L3.O2.2O2O the Director of Mines and
Geologr has Determined the quarry lease. For non-rectification
violations-

I ) Aggrieved by the Determination order the lease holder has
filed a Revision application Dt.l9-O2-2O2O before the
Government, further the revisiona_l authority conducted the
revision on 24.06.2020 and disposed the revision application
and set aside the Determination order vide
Memo.No.867/M.I(l)2020- 1, Dt: 12.O8.2O2O with a direction to
pay the an amount of Rs. 12,OO,000/ towards Normal Seig.Fee
by the lessee, in this connection the lessee has paid an amount
of Rs 12,00,000/ vide Challan No.4tt2t391 LS2O2O, Dt.29-08-
2020. ANNEKT'RT.IV

I ) It is submi

It is submitted that, since the date of
inspection i,e on 25.12.2017 the lessee has not
been working out of t.Ile leased area in the buffer
zone and also the ADM&G Palamarer, vide
Lr.No 1803/TQL/BG/2O2O Dt: r5.t2.2O22 t.as
issued stop production order to the lessee until
further orders received from t] e APPCB
Vijayawada on compliance under section 33(A)
of water (Prevention and Control of Pollution)
Amendment Act, 1974 and under section 31(A)
of Air (PCP) Amendment Act, 198. Further at
present the mine is not in operation.

Further, this office Technical Staft
accompanied with District Collector, Chittoor
has inspected the quarry lease on ll-O7-2O23
and obsened that the quarry lease was not in
operational stage since more than 01 year and
the District Collector, Chittoor instructed the
Department officials to keep constant vigil
regularly on the quarry lease a:rd not \renture
anybody into the quarry until disposal of
O.A.No.271 of 2022.

,[*L\,ffi,and Geology

Sl.No.

Govl. ot Aodhr. Ptadcsh
lbr.hlmp.tn.m' Vil.Yew.da

ll.T,R. Dlrltlct1212



Once the excess mining out of the lease area that is
mining also done in buffer zone was noticed and imposed frne

and subsequently, they did not do any mining in buffer zone.

2

Project Authorities were not provided
details/records regarding the SR

activities and year wise expenditure
incurred for each financial year.

The information pertaining to Andhra Pradesh
Pollution Control Board

3

Avenue plantation (tall plants) of at
least 1.5 m height for 1 km length of
the approach road on either side of
the road has not developed.

The information pertaining to Andhra Pradesh
Pollution Control Board

4
4. No water sprinklers and mobile
water sprinkling tankers a.re

available at tlle mine lease area.

The information pertaining to Andhra Pradesh
Pollution Control Board

5

Monitoring reports of Ambient Air
Quality (AAQ), Ground water level
and quality, Noise levels, are not
available.

The information pertaining to Andhra Pradesh
Pollution Control Board

6

Permission from Competent
Authority for withdrawing of ground
water from bore wells is not
available.

7
Garland drains and Siltation ponds
are not available.

The information pertaining to Andhra Pradesh
Pollution Control Board

8
Measures for ground water recharge
are not being taken.

The information pertaining to Andhra Pradesh
Pollution Control Board

9

Over Burden is being dumped out of
the mine lease area. Approval
regarding dumping of OB out of the
mine lease area is not available.

The information pertaining to Andhra Pradesh
Pollution Control Board

illheirid
Govt. ol hra Predesh

lbrahimP.tn .m, Vli.Y.u.d.
?{.T.R . Oi3trlct

The information pertaining to Andhra Pradesh
Pollution Control Board
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10
Retaining wall at the
dump of appropriate
available.

end
size

of OB
is not

at this oflice has informed frequently to the
lease holder during the time of inspection maintain the retained
walls around the over burden dumped area with big Granite
waste blocks.

In this connection, the lessee has stocked mine waste
Granite blocks for retain tJ.e over burden around the dumped
area.

It is submitted th

11

Details/records regarding the
Occupational Health Surveillance of
workers are not available.

The Information pertaining to Project
Proponents (Respondents 7 to 14)

t2 The Information pertaining to Project
Proponents (Respondents 7 to 14)

13

Details/records regarding funds
earmarked for environmental
protection measures are not
available.

The Information pertaining to Project
Proponents (Respondents 7 to l4l

t4

Project Authorities are not
submitting six monthly compliance
reports along witJl monitored data to
competent authorities on regular
basis.

The Information pertaining to Project
Proponents (Respondents 7 to 14)

15

Project Authorities are not
submitting Environmental Statement
in Form- to competent authorities on
regular basis.

The Information pertaining to Project
Proponents (Respondents 7 fo l4l

Director 06 and Geology
Govt. ol Andhra Pradesh

lbr.himp.tr.m, Vfiayewada
ll,T.R. Dlstrlct

Details/records regarding
constitution of separate
Environmental Management Cell are
not available.

1414



lease for BlacL Graalte over atr exteat of O.;$05 Hec tares in Sv.No.lO3 of Kotamakunapalli Villase. Gudupalli ChittoorResardins5,
Distrlct held bv Sri K.Slva Prakash Respondent No.11 lF ormerlv M s Sri Venkatasal Granitesl

Actioa taken / Peaalty ImposedI{oD-Comp[ance obaenred durlng
the Jolat ComaltteeSl.No.

AmountSl.No Chalian No. & Dt.

3,10,O00/-I

Further, this oflice Technical Staff
accompanied with District Collector, Chittoor has
inspected the quarry lease on l1-O7 -2023 and
obsen'ed that the quarry lease was not in operationa.l

stage since more than 0 1 5rear and the District
Collector, Chittoor instructed the Department officials
to keep constant vigil regularly on the quarry lease

and not venture anybody into the quarry until
disposal of O.A.No.271 of 2022

3,O0,0oo/-2
5103625916202t,

Dt.29-04-2027

1) It is submitted that earlier the technical StaII O/o o
the Asst, Director of Mines and Geologr, Pa-lamaner have

inspected the mine on 30.1O.2019 & O1.lf .2019 ald noticed
as per DGPS Survey the lessee has worked out of the leased

area.
2) The Asst, Director of Mines and Geolory, Palamaner

vide Lr.No: 1117 lQ2lBGl2OlT Dt: 13'11.2019 has issued

Show Cause Notice, subsequently vide Lr.No:
1117 lQ2/BGl2O77 Dtl. 13.11.2019 has issued Demand

Notice to tJ:e lease holder as per the recovery percentage for
the quantity of 683.724 Cbm has transported from the
outside the leased area.

-l i Aggrieved by the demaad notice the lease holder has

Iiled a Revision application before the Government, further
the revisiona-l authority has conducted the revision on

07 .OL.2O2O and disposed the revision application vide

Memo.No 5855/M.I(1)2019-2 Dt: 23.06.2O2O with a direction
to pay the an amount of Rs.3O,10,O00/ towards Normal
Seig.Fee by tJre lessee. ANNE:XITRDV

5) In this connection t1:e lessee has paid following
amounts as detailed below:

f

I

Buffer zone of 7.5 meters a-11 around
the mine lease area for green belt
development is not being
maintained. The Project Authorities
are conducting mining operations
even in buffer zone.

lbr.hlmp.tn.m, Vt.Y.w.dl
il,T.R. Ol.tdct

Remarks

Further it is submitted that, since the date of
inspection i,e on 30. 10.2019 & O 1. 1 1.2019 the lessee

has not been working out of the leased area, buffer
zone and also the Asst, Director of Mines and Geolory,
Palamaner vide Lr.No.1802/TQL/BG /2O2O, Dt:
22.12.2022 has issued stop production order to the
lessee until further orders received from the APPCB

Vijayawada on compliance under section 33(A) of
water (Prevention and Control of Pollution)
Amendment Act, 7974 and under section 31(A) of Air
(PCP) Amendment Act, 198. Further at present the
mine is not in operation.

414t2950252020,
Dt.08-03-2021
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.,
61162r192022, Dt.O2-

oa-2022
3,00,ooo/-

Total 9,10,000/-

Once the excess mining out of the lease area that is
mining also done in buffer zone was noticed and imposed hne
ard subsequentll,, they did not do any mining in buffer zone.

2

Project Authorities were not provided
details/records regarding the SR
activities and year wise expenditure
incurred for each financial year.

The information pertaining to Andhra Pradesh
Pollution Control Board

Avenue plantation (tall plants) of at
least 1.5 m height for I km length of
the approach road on either side of
the road has not developed.

The information pertaining to Andhra Pradesh
Pollution Control Board

4
4. No water sprinklers and mobile
water sprinkling tankers are
available at the mine lease area.

5

Monitoring reports of Ambient Air
Quality (AAQ), Ground water level
and quality, Noise levels, are not
available.

The information pertaining to Andhra Pradesh
Pollution Control Board

6

Permission from Competent
Authority for withdrawing of ground
water from bore wells is not
available.

The information pertaining to Andhra Pradesh
Pollution Control Board

7
Garland drains and Siltation ponds
are not available.

The information pertaining to Andhra Pradesh
Pollution Control Board

8
Measures for ground water recha.:rge
are not being taken.

The information pertaining to Andhra Pradesh
Pollution Control Board

9 Over Burden is being dumped out of The information pertaining to Andhra Pradesh

Pr.d6h
lbr.himpatnam, Vliayawad

fl.7.R. Dl3trlct

The information pertaining to Andhra Pradesh
Pollution Control Board
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the mine lease area. Approva-l
regarding dumping of OB out of the
mine lease area is not available.

Pollution Control Board

10

Retaining
dump of
available.

wall at the
appropriate

end
size

of OB
is not

It is submitted that tlds office has informed frequently to the
lease holder during the time of inspection maintain the
retained walls around the over burden dumped area with big
Granite waste blocks.

In this connection, the lessee has stocked mine waste

Granite blocks for retain the over burden around the dumped
area.

11

Details/records regarding the
Occupationa.l Health Surveillance of
workers are not available.

The Information pertaining to Project Proponents
(Respondents 7 to 74],

t2

Details/records regarding
constitution of separate
Environmental Management Cell are
not available.

The Information pertaining to Project Proponents
(Respondents 7 to l4l

13

Details/ records regarding funds
earmarked for environmental
protection measures ate not
available.

The Information pertaining to Project Proponents
(Respondents 7 to 741

t4

Project Authorities are not
submitting six monthly compliance
reports along with monitored data to
competent authorities on regular
basis.

The Information pertaining to Project Proponents
(Respondents 7 to l4l

15

Project Authorities are not
submitting Environmental Statement
in Form- to competent authorities on
regular basis.

The Information pertaining to Project Proponents
(Respondents 7 to 141

@vt. Andhra Predcsh

lbr.hlmp.tnam, vli.Y'w'd'
N.T.R. Dlltrlct1717



6. Ouarrv lease for Black Graaite over an extent of4.846 Hectares ia Sv.No.136. 137 & 138 of Kotamakunapalll Vlllase. Guduoalli Mandal.
Chlttoor Digtrlct held bv M/s J.R.Grantte Prrt Ltd.. :- Respondent No.12

Sl.No.
Non-Compliaace obsenred durlng

th6 Jolnt Committee Actlon taken / Penalty ImposGd Remarks

1

Buffer zone of 7.5 meters all around
the mine lease area for green belt
development is not being
maintained. The Project Authorities
are conducting mining operations
even in buffer zone.

1) It is submitted that, earlier this office Technical stalf have
inspected the mine leased area on O3-72-2O2O and noticed that
the lessee has transported 289.a34 Cbm of Black Granite from
their leased area without payment of Seigniorage Fee which is
breach under Rule 12(5)(h)(iii) & Rule 26 (t) ot APMMC Rules,
1966 and the same was informed to the Director of Mines and
Geologr, Ibrahimpatnam vide Lr.No.387 4 / Q2 / 20 12, DI.OS-O2-
2027.

2) The Director of Mines and Geologr, Ibrahimpatnam has
issued Show Cause Notice vide No. 1655/ D13-2 /2O2t, Dt.lg-
O2-2O21 to the lease holder. In this regard, the lease holder has
submitted reply against the Show Cause Notice. But reply is not
satisfaction.

3) The Director of Mines and Geolory, Ibrahimpatnam vide
Demand Notice No.1655/Dl3-2 /2O2L, Dt.O8-02-2022 lnas
issued Demand Notice to the lessee and directed to pa5rment of
Rs.51,17,986/-. Meanwhile, the lessee has frled Revision
Application Dr.O8-O3-2O22 before the Government and same
was disposed off vide Memo.No.953/ M.t(t) /2022,
DI.28-O3-2O23 has allowed the revision application and
directed to pay the amount of Rs.8,52,998/- towards Normal
Seigniorage Fee. The remaining demand amount of
Rs.42,64,9a8/- towards Penalty is waived off. However, the
lease holder has not paid Demanded amount of Rs.8,52,998

It is submitted that the Director of Mincs
Safety vide No. 302577 / SZ / Chennai Region /Perm
/2O2I/ 19487a, DI.24-O9-2O21 has accorded
permission under Regulation I 1 I (3) of Metalliferous
Mines Regulations, 1961 (Not uttthstandlng angthing
contalned ln sub-regulatlon (7), the ChleJ Inspector
mag, bg an order ln wrltlng dnd subJect to such
condltlons ds he mou spec{g thereln, permlt the
utorklngs oJ ang mln€ or patt thcrpoj to ertend
ulthln ang shorle'. dlstance tho;n 7.5 ,rBtres
dforcsdld., or nury requlre thdt the sdld worklng
shall not e.rten;d. Jurther than a specltled dlstance,
not exceedlng 6O mctres, of such boundary) for
grant of relaxation to work within 7.5 m of the mines
boundary of Kotamakanapalli Granite Mine of M/s
J.R.Granites Pvt Ltd., at Sy.No.89/P, 95 / I, 95 12, 95 / 3,
95/4, 99/7, 736, 137 & 138 of Kotamakanapalli
Village, Gudupalli Manda.l, Chittoor District.

Subsequently, during the day of inspection i,e
on 07 .O3.2O23 the surveyor has verified the lease
boundaries as per the lease deed sketch and noticed
that the mine operations are within the leased area and
there is no out of the mine leased area, buffer zone a:rtd,

also the Asst, Director of Mines and Geolory,
Palamaner vide Lr.No 3874lQ2lBc /2OI2 Dt:
75.12.2022 has issued stop production order to M/ s

t"NI\*.*.l) gv

GoYt ot Attdhta Ptades'J
lbt himPetn.m, Vii.Yawada

il.T.R. Disttict1818



so far. ANNE:KURE-VI

Once the excess mining out of the lease area that is mining
also done in buffer zone was noticed and imposed fine and

subsequently, they did not do any mining in buffer zone.

J.R Granite until further orders received from the
APPCB Vijayawada on compliance under section 33(A)

of water (Prevention arrd Control of Pollution)
Amendment Act, 1974 and under section 31(A) of Air
(Prevention ald Control of Pollution) Amendment Act,
198. Further at present the mine is not in operation.

Further, this office Technical Staff
accompanied with District Collector, Chittoor has
inspected the quarry lease on ll-O7-2023 and obsen'ed
that the quarry lease was not in operational stage since

more than 0 1 year and the District Collector, Chittoor
instructed the Department officials to keep constant
vigrl regularly on the quarry lease and not venture
anybody into the quarry until disposal of O.A.No.271 of
2022.

2

Project Authorities were not provided
details/records regarding the SR

activities and year wise expenditure
incurred for each financial year.

The information pertaining to Andhra Pradesh Pollution
Control Board

3

Avenue plantation (ta-11 plants) of at
least 1.5 m height for 1 km length of
tJle approach road on either side of
the road has not developed.

The information pertaining to Andhra Pradesh Pollution
Control Board

4

4. No water sprinklers and mobile
water sprinkling tankers are
available at the mine lease area.

The information pertaining to Andhra Pradesh Pollution
Control Board

Monitoring reports of Ambient Air
Quality (AAQ), Ground water level
and quality, Noise levels, are not
available.

The information pertaining to Andhra Pradesh Pollution
Control Board

,tr*h*uo=n d eology
Govt. of Andhra Pradesh

!brahimpatnain. vilayewada
N.T.R. Oistrict
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6

Permission from Competent
Authority for withdrawing of ground
water from bore wells is not
available.

The information pertaining to Andhra Pradesh Pollution
' Control Board

7
Garland drains and Siltation ponds
are not available.

The information pertaining to Andhra Pradesh Pollution
Control Board

8
Measures for ground water recharge
are not being taken.

The information pertaining to Andhra Pradesh Pollution
Control Board

9

Over Burden is being dumped out of
the mine lease area. Approval
regarding dumping of OB out of the
mine lease area is not available.

The information pertaining to Andhra Pradesh Pollution
Control Board

10

Retaining
dump of
available.

wall at the
appropriate

end
size

of OB
is not

It is submitted that this office has informed frequently to the
lease holder during the time of inspection maintain the retained
walls around the over burden dumped area with big Granite
waste blocks.

In this connection, t]le lessee has stocked mine waste
Granite blocks for retain the over burden around the dumped
area.

11

Details/records regarding the
Occupational Health Surveillance of
workers are not available.

The Information pertaining to Project Proponents
(Respondents 7 ro l4l

t2

Details/records regarding
constitution of separate
Environmental Management Cell are
not available.

The Information pertaining to Project Proponents
(Respondents 7 to 141

13

Details/records regarding funds
earmarked for environmental
protection measures are not
available.

The Information pertaining to Project Proponents
(Respondents 7 to l4l

14 Project Authorities are not The Information pertaining to Project Proponents

radesh

IbtahimPatnam' Vijayawada
N,T.R. Di6trict2020



submitting six monthly compliance
reports along with monitored data to
competent authorities on regular
basis.

(Respondents 7 to 14)

15

Project Authorities are not
submitting Environmental Statement
in Form- to competent authorities on
regular basis.

The Information pertaining to Project Proponents
(Respondents 7 to L4l

\l-^--.
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7. Resardias lease for Black Graaite over an extent of 1.620 Hectares ln Sv.No.89 / 1. 98 1P 9512P. & 95 3P of Kotamakunaoalli Vlllage.
Gudupalli Mandal Chittoor District held bv M/s J,R.Granite Pvt Ltd.. :- Respondent No.13

Sl.No.
Noa-Compliaace obsen ed

durlng the Jolat Committee Actlon taken / Penalty Imposed Remarks

1

Buffer zone of 7.5 meters all
around the mine lease area for
green belt development is not
being maintained. The Project
Authorities are conducting
mining operations even in buffer
zorle.

l) It is submitted that earlier this oflice Technical staJl
have inspected tlre mine leased area on 26-ll-2020 and,
noticed that the lessee has transported 760.741 Cbm of
Black Granite excess to the permitted quantity which is
breach under Rule 12(5)(h)(iii) of APMMC Rules, 1966 and
the same was informed to the Director of Mines and Geolory,
Ibrahimpatnam vide Lr. No.380 O / Q 1 / 20 | 4, DI.O5-O2-2O2 t.

2) The Director of Mines and Geologz, Ibrahimpatnam
has issued Show Cause Notice vide No. 1657/D 13-2 /2021,
DL|9-O2-2O21 to the lease holder. In this regard, the lease
holder has submitted reply against the Show Cause Notice.
But reply is not satisfaction.

3) The Director of Mines and Geolory, Ibrahimpatnam
vide Demand Notice No.1657 lD13-212O2t, DL.O8-O2-2O22
has issued Demald Notice to the lessee and directed to
payment of Rs.1,31,73,837/-. Meanwhile, the lessee has frled
Revision Application DI.O8-O3-2O22 before the Government
and same was disposed off vide Memo.No.955/M.IlIl /2022,
Dt.2a-O3-2O23 has a-llowed the revision application and
directed to pay the amount of Rs.21,95,639/- towards
Normal Seigniorage Fee in three (03) equal instalments. The
remaining demand anount of Rs. 1,09,78,197/- towards
Penalty is waived off. However, the lease holder has not paid

It is submitted that, the Director of Mines Safety vide
No.302577/ SZ / Chennat Region / Perm l2o2l/
194474, DI.24-O9-2O21 has accorded permission
under Regulation I 1 1 (3) of Metalliferous Mines
Regulations, 1961 for grant of relaxation to work
within 7.5 m of the mines boundary of
Kotamakanapalli Granite Mine of 03 quarry leases
held by M/s J.R.Granites Rrt Ltd., at Sy.No.89/P,
gsl1,9s/2,9s13,95/4,99/7, 136, 137 & 138 of
over an extents of 1) 1.620 Hectares, 2) O.82O
Hectares & 3) 4.a46 Hectares respectively of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor
District.

Subsequently, during the d"y of
inspection i,e on 07.03.2023 the surveyor has
verilied the lease boundaries as per the lease deed
sketch and noticed that the mine operations are
within the leased area and there is no out of the
mine leased and also this office vide Lr. No
3874/Q2/BG/2012 Dt: 75.12.2022 has issued stop
production order to M/s J.R Granite until further
orders received from the APPCB Vijayawada on
compliance under section 33(A) of water (Prevention
and Control of Pollution) Amendment Act, 7974 and
under section 3 f (A) of Air (Prevention and Control of

"[rlt [l*"*, eology

Govt. ol Andhta Prrdc3h

lbrehlmPatnam, Vir.Yaw'd
ll.T.R. Distrlct2222



demanded amount of Rs.21,95,639/- so far. ANNE:KITRDVII Pollution) Amendment Act, 198. Further at present
the mine is not in operation.

Further, this oflice Technical Staff
accompanied with District Collector, Chittoor has
inspected the quarry lease on 7l-O7-2023 and,
observed that the quarry lease was not in operational
stage since more thal 0 1 year and the District
Collector, Chittoor instructed the Department
officials to keep constant vigil regularly on the quarry
lease and not venture anybody into the quarry until
disposal of O.A.No.271 of 2O22

2

Project Authorities were not
provided details/records
regarding the SR activities and
year wise expenditure incurred
for each financial year.

The information pertaining to Andhra Pradesh
Pollution Control Board

3

Avenue plantation (tall plants) of
at least 1.5 m height for 1 km
length of the approach road on
either side of the road has not
developed.

4

4. No water sprinklers and
mobile water sprinkling tankers
are available at the mine lease
area.

The information pertaining to Andhra Pradesh
Pollution Control Board

5

Monitoring reports of Ambient
Air Quality (AAQ), Ground water
level and quality, Noise levels,
are not available.

The information pertaining to Andhra Pradesh
Pollution Control Board

6
Permission
Authority

from Competent
for withdrawing of

The information pertaining to Andhra Pradesh
Pollution Control Board

Go,Yt. Anohre Pradcch
lbr.himPatnam'

N.r.R. Distrlct

Once the excess mining out of the lease area that is
mining also done in buffer zone was noticed and imposed line
and subsequently, they did not do any mining in buffer zone.

The information pertaining to Andhra Pradesh
Pollution Control Board
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ground water from bore wells is
not available.

7
Garland drains and Siltation
ponds are not available.

The information pertaining to Andhra Pradesh
Pollution Control Board

8
Measures for ground water
recharge are not being taken.

The information pertaining to Andhra Pradesh
Pollution Control Board

9

Over Burden is being dumped
out of the mine lease area.
Approval regarding dumping of
OB out of the mine lease area is
not available.

The information pertaining to Andhra Pradesh
Pollution Control Boatd

10

Retaining wall at the end of OB
dump of appropriate size is not
available.

It is submitted that this office has informed frequently to the
lease holder during the time of inspection maintain the
retained walls around the over burden dumped area with big
Granite waste blocks.

In this connection, the lessee has stocked mine waste
Granite blocks for retain the over burden around the dumped
area.

11 The Information pertaining to Project Proponents
(Respondents 7 to 741

12

Details/records regarding
constitution of separate
Environmental Management Cell
are not available.
Details/records regarding funds
earmarked for environmenta.l
protection measures are not
available.

The Information pertaining to Project Proponents
(Respondents 7 to 14)

\n).,h,k r,*'.
Govl. of Anihre P?adcah

lbr.himp.tn.m, ViiaY.wa
l{.T.R. Oistract

a

Details/records regarding the
Occupational Health
Surveillance of workers are not
available.

The Information pertaining to Project Proponents
(Respondents 7 to 74)

13
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l4

Project Authorities are not
submitting six monthly
compliance reports along with
monitored data to competent
authorities on regular basis.

The Information pertaining to Project Proponents
(Respondents 7 to 14)

15

Project Authorities are not
submitting Environmental
Statement in Form- to competent
authorities on regular basis.

The Information pertaining to Project Proponents
(Respondents 7 to 14)

\\L\--
Dlroctor ol ince and

GovL ot Andht
lbt himpatnam'

tl.T.R. District

2525



8. Re Ouarrv lease for Black Granite over an extetrt of O.85O Hectares in Sv.No.99/4 & 7 of Kotamakuaapalli Villaee. Gudu Mandal.
Chittoor District held by M/s J.R.Granites Prlvate Limited :- Respondent No.14

Sl.No.
l{oa-Compllance obsenred duriag

the Jolnt Commlttee Action taken / Penalty Imposed Remarks

I

Buffer zone of 7.5 meters a-11 around
the mine lease area for green belt
development is not being
maintained. The Project Authorities
are conducting mining operations
even in buffer zone.

1) It is submitted that, tJlis office Technical stalf have
inspected the mine leased area on 26- ll-2O2O and noticed that the
lessee has transported 2593.098 Cbm of Black Granite excess to
the permitted quantity which is breach under Rule 12(5)(h)(iii) of
APMMC Rules, 1966 and the sarne was informed to the Director of
Mines and Geologr, Ibrahimpatnam vide Lr.No.2l 14 /el /2012,
Dt.05-02-2027.

2) The Director of Mines and Geologz, Ibrahimpatnam has
issued Show Cause Notice vide No. 1656/Dl3-2/2O21, Dt. t9-02-
2027 to the lease holder. In this regard, the lease holder has
submitted reply against the Show Cause Notice. But reply is not
satisfaction.

3) The Director of Mines and Geolog,, Ibrahimpatnam
vide Demand Notice No.1656lDl3-212O21, DL.O8-O2-2O22 lnas
issued Demand Notice to the lessee and directed to palrment of
Rs.4,72,37,OO1/-. Meanwhile, the lessee has filed Revision
Application Dt.Oa-O3-2O22 before the Government and same was
disposed off vide Memo.No.954/M.Iltl/2O22,
DI.2A-O3-2O23 has allowed the revision application and directed to
pay the amount of Rs.78,72,833/- towards Normal Seigniorage Fee
in six (06) equal instalments. The remaining demand amount of
Rs.3,93,64,167/- towards Penalty is waived off. However, the lease
holder has not paid demand amount of Rs.78,72,833/- so far.
ANNEKT'RE.VIU

It is submitted that, the Director of Mines Safety
vide No. 302577 I SZ / Chennai Region /Perm
/2l2ll 194878, DI.24-O9-2O21 has accorded
permission under Regulation 1 1 1 (3) of
Metalliferous Mines Regulations, 1961 for grant of
relaxation to work within 7.5 m of the mines
boundary of Kotamakanapalli Granite Mine of 03
quarr5r leases held by M/s J.R.Granites Prt Ltd.,
at Sy.No.89/P, 95/r, 9s/2, 9s/3, 95/4, 99/7,
136, 137 & 138 of over an extents of 1) 1.62O
Hectares, 2l O.82O Hectares & 3) 4.846 Hectares
respectively of Kotamakanapalli Villsgg, Gudupalli
Mandal, Chittoor District.

Subsequently, since the date of
inspection i,e on 25.72.2077 there is no
excavations in the encroachment area, buffer zone
and a-lso the Asst, Director of Mines and Geologz,
Palamaner vide Lr. No 2114/TQL /BG /2Ot2 Dt:
25.12.2022 has issued stop production order to
M/s J.R Granite until further orders received from
the APPCB Vijayawada on compliance under
section 33(A) of water (Prevention and Control of
Pollution) Amendment Act, 1974 and under
section 3 1(A) of Air (Prevention and Control of
Pollution) Amendment Act. Further at present the
mine is not in operation.

Pradcsh
lbrehlmpatnam,

ll.T.R. District
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Once t}te excess mining out of the lease area that is
mining also done in buffer zone was noticed and imposed fine and
subsequently, they did not do any mining in buffer zone.

Further, this office Technical StaIf
accompanied with District Collector, Chittoor has
inspected the quarry lease on ll-O7 -2023 and.
observed that the quarry lease was not in
operational stage since more than O1 year and the
District Collector, Chittoor instructed the
Department officials to keep constant vigil
regularly on the quarry lease and not venture
anybody into the quarrv until disposal of
O.A.No.271 of 2022.

2

Project Authorities were not provided
details/records regarding the SR

activities and year wise expenditure
incurred for each financial year.

The information pertaining to Andhra Pradesh
Pollution Control Board

Avenue plantation (tall plants) of at
least 1.5 m height for I km length of
tJre approach road on either side of
the road has not developed.

The information pertaining to Andhra Pradesh
Pollution Control Board

4
4. No water sprinklers and mobile
water sprinkling tankers are
available at the mine lease area.

The information pertaining to Andhra Pradesh
Pollution Control Board

5

Monitoring reports of Ambient Air
Quality (AAQ), Ground water level
and quality, Noise levels, are not
available.

The information pertaining to Andhra Pradesh
Pollution Control Board

6

Permission from Competent
Authority for withdrawing of ground
water from bore wells is not
available.

7 Garland drains and Siltation ponds

The information pertaining to Andhra Pradesh
Pollution Control Board

The information pertaining to Andhra Pradesh

Govt. ol Andhta P?adcrrr
lbrehimgetnem,

N.T.R. Olsttict
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are not available. Pollution Control Board

8
Measures for ground water recharge
are not being taken.

The information pertaining to Andhra Pradesh
Pollution Control Board

9

Over Burden is being dumped out of
the mine lease area. Approval
regarding dumping of OB out of the
mine lease area is not available.

The information pertaining to Andhra Pradesh
Pollution Control Board

i0
wall at the
appropriate

end
size

of OB
is not

Retaining
dump of
available.

t this office has informed frequently to the lease
holder during the time of inspection maintain the retained walls
around the over burden dumped area with big Granite waste
blocks.

In this connection, the lessee has stocked mine waste
Granite blocks for retain the over burden around the dumped area.

It is submitted tha

Photos are enclosed

The Information pertaining to Project Proponents
(Respondents 7 to l4l

t2

Details/records regarding
constitution of separate
Environmenta-l Management CeIl are
not available.

The Information pertaining to Project Proponents
(Respondents 7 ro 14)

13

Details/records regarding funds
earmarked for environmental
protection measures are not
available.

The Information pertaining to project proponents
(Respondents 7 to l4l

l4

Project Authorities are not
submitting six monthly compliance
reports along with monitored data to
competent authorities on regular
basis.

The Information pertaining to Project Proponents
(Respondents 7 to 141

15 Project Authorities are not The Information pertaining to Project Proponents

uMr*m:rlH#
lbtrhimP.tnam, Vlief ewadf

?a.T.R' Olst?lcl

11

Details/records regarding the
Occupational Health Surveillance of
workers are not available.
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submitting Environmental Statement
in Form- to competent authorities on
regular basis.

(Respondents 7 to 14)

In the above circumstances, it is humbly prayed that this Hon'ble Tribunal may be pleased to Pass appropriate direction in Original Application No

106 ol 2023 and pass such further or other orders, as this Honble Tribunal may deem fit and proper in the facts and circumstances of the case and thus

render justice.

Dated at on this the daY of 2033

bi?.ctor o, i nca end
GoYt. ot Andhr. Pr.dceh

lbrehimprtnam, VrJay
.T.R. Disrrict

\

tlr

29

Vijayawada on this the 4th day of October 2023
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,oF
PROCEEDINGS
(PRESENT: SRI

I

DE

Proc*dings No. 3 6968/I'r5- U20 10.

Sub:-

Orders - Issued - Rcgarding.

Rcfr 1. Q.L applicarion dated 16.08.2010 from Sri M.Manjunatha Parr$cr !'{ls.
Rau.r Mineral Enterprises.

2. ADI!I&C, Palqgancru FileNo. 3045/q€0l0, Cated 3.1t.2010.
3" ZI DM&G* Kadapa File.No. 3015/Q12010, darcd.{.11.?010.

B.RV.

*ai

Th.rough hc rcfcrcocc 1" citd, Sri'M.Ii{rurjur:rtha Partncr: lvUs. Ratna }v{iaeral"
Entcrpriscs has applied for grant of Quarry Leasg for Black Gmnils ovcr an extcnt oI
4.8l0Hcstares, in Sy.No, 132, 133, 134 & 135 of Kota.makauapalli Yillage, Gudupalli
lvlaudal, Chiuoor Diitriet for a pcriod of 20 years with rclevant documeuts. Tirc seiC
rluary.!*sg appficltion was rcccivcd by thc assisranr Director of Ndines and Geology.
Palamiucru os 16.8.2010.

ltuough thc rcfcrsncs 2d citccl thc Assirtant Dircctcr of Mjnes and Geology,
Palumancru rcpsnsl that tlrc applicd are4 bas bcen inspcctcd on 28.103010 it is situeted
at so.acria] distancc of 50S600Mts is ENE direction from Kotarn*lsrnapalli;l'5.I(:rrs-in
SE dircction.from Onnapa.nayanikotrunr Village osd 3.25 }3ru ie SE dkection frosr
Vcpanapalli Yiltagq Krishugiri Disuicl Thc opplicd arca is falling in Survey bf inCia

Toposheu No.57LrZCl. Thc Arca cqcprises of a doleritc dyke nised to a height of lCO

nrs ltith a width of 40 to 60 !'{ts ucuding E}V occunirrg as inulded body into thc Crey
Gro:rie hillock Thg doledtc dykc consists bouLdeis of 0.5 to 1.0 Mts di* Thc dyke

occugiog on the hill poniorX f[e castenr parr Of rhc oppiied area, rvhere al westem palt of
rbe rppled arca is at fool hilh of tbe applierl grea. The doleritc dyko is light black beck

grourrd. 1'he dolerite dyke milcr logically compriscs of Felspu, Oliviuc. bioriic,

\,luscovie, Quafiz, Ilomblerrd & other najic ndnerals. Thc occuning grar:ite rock is

Blrck Grrnitc. lt is uscful for cuuing oud polishing iudustry as decorstive stolle :'itld r)ily
havc cxport vsluc. Localiy tllo nincral is callcd as'Rcg;rl Black Grarilc"'

Further tJte AssiStant Director of l"linx and Geology, Pshftcneru has reponcd

th;t 5is officc Surveyor hrs surt'eycd thc arqt on ?8.10.2010 in prxcncc of ti:c :rppiica;:t'

,tr'r*r survey thg area has conoes to alr exteul of 4.810 bectares in S.No. 132, 133,i3'{ &
135 of Korarnak urapalli Villagc, Guduptlli Maodul, Chittoor Distrist. Tlre surveyed arca

is ncithcr ovcrlappii:g wirir any tcased arca a.rd lhcre xe no prior applicetioru pcnding 
"

over thg arca.

Thc District Collcctor lfuough Lr.No.E8/l1815n010, Carccl 16.10.2010 i:rs

r.ported tlrat rhs R!.O Madan"rpalle aud Tcirsil&r Cudupalle reponcd that 1l'89 acres

Sy.Xo. 132, 133, 134 & 135 ofKouraolaoapelti Vittage as classiJied as Covemmellt

piorriJrf. 
"ot"f 

U Coi.NJ,+ of'the adangal bur in the reparks colun:"'t noted ds Advri

t"i .n" land is not undsr Forest Dcpartrueut, lire F-R,O }i'uppa:n vids Lr'No'480C{'

Crrsri 5.6.2006 bas given opinion'iUriug thar r$a said Ha it not related io Forest

il.r*;",. ii-uy [c Disiisr.Cpilr.n** issq{ N9.,O^f;estior CcrtiJicatc for granr

of Quany l*asc infavor:r of the applicani for o pcriod of ( l0) yeac'

'2,

Enteryrises
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L-

r rt! fiPlrlllalrt ,lort .tUlrlrllitlu drl dllrvatll SiAtlllS U.tdt ,lE ,:) .

cxtent of .ll.r18 hcctarc.s in Sy.no. 21a ol Agarnm Villagc of
,,avrilB vutr

applicant has submitled the Mineral Revettrc Cleffrnce Certificate
of ivlines and Gcology, Kadapa rvhich is valid upto 3 I .03.201 1.

Findly t}c Asiistant Direitbr of Minx and

Disrict in favour of Sri M.Mnnjunatha ptrter:lvIls. Ratnt Mincat
of 20 yea-r.s.

Fuflher through the rcference 3i cited the Zonal Joint Dircctor
' Geoiogy, Kadapt haslgreed rvith in p;oposcd for grant of QuanT l-ease as

by tl:e Assistant Dircctor of Mines and Geology Prlnmaner infavour of Sri
Padner : M/s. Batna Minernl Enterpriscs.

Since. dre Collec(or, Chittoor DisLria proposed for grant of Qpany Lrase for a

pcriod of (10) yern only. Thcrcfore. the opplicant shall furnish No Objection Ccrtific:rte
fion the Rcvenue Deprrtmert for a fur,her period of (10) ycars.

in vicrv of the above 
'circurnsirnces a quarry lease for Black Granitc ovei *n

exient of 4.810 hcctares in Sy.No. 132. t33, t34 & 135 of Kotamakanapalli Village,
Ourlupalli Mandal. Chittoor District is hcrcby granted in favour of Sri M.Manjunrtha
paitnen ll/s. Ratnr Minual Entcrprises for a period of 20 ycars under rule l2(5XaXi) cf
Andhrt Prrdesh lv{ir:or Mincrul Conccssion Rules 1966. Subject to satisfaction o[ lerns
and ccnditions of Andirra Pradesh Minor Minernl Conecssion Rulcs 1966 and Gnnite
Ccnseeation -and Development Rulcs 1999 and subscEient Govcrnment ordcr and

eiccutiyc instn:ctions issuedthereupol from timo to time ru$ect to the condkion that ihc

Era:1teo shatt sri$mit Approved Mining PIan on or beforc 31.03.2011. If the grantcc

failcd to odbcrc to thc time schedute, the Assislant Director of Mines and GeOIogy.
palamrner shnll submit proposals for cancellation of ths guanv leasa Thc grantce shrll
cxecute the lersc deed within sixty dnln from thc datc of this order in occordance rvittr^

nrle 12(5)(e) of Anttka Prad:sh Minor Mineral Concession Rules, 1966.

l. The greatee shall pay thc following amounts before execution of the lease deed:-

)

t

\

\

.)

')

3
J
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3
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ci
.d
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ia,
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s
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D

d,

t{.,

a,rJ
r\

(i),
(ii).

Dcrd Rent
Land Assessn:ent

(iii). Ccss on hnd Assessment:

(iv). Sccurity Dcposit :
(v). Ccss on land hold arca:

Rs:55,000/- per hectarc per annum.
As per the rates fixcd by
the Revcnuc DepaftmenL
At thc ratc of Rs: 0.37 paisc
pcr rupee on hnd Assessmcot.
A sum equivnlcnt to one year dead rent.
Its: 25l- pcr C1lm, as per lle
A.P. Mineral Bearing
Landr (Infracturc) cess Act and llules, ?005

J.

Thc grentcc sh;rll e:<ccute thc lerse deed in Fonn "G'within (60) dtys fronr
the'd:rtc of gr:rnt rs pcrRulc 12(5Xc) of APMMC Rulcs, I966.

Thc gr:rntie sh:rll pty Seignionge Fce in ntlvance as dctailed bclow and
dispatch ihc g,rrnite under a vniid disprtch permit ;rnd ransit fo;m issuetl by
Assistant Director of l\4ines nnd Gcology concemed.

I

Super C:rng Sarv
nbilvc 300 CM X

lS0 CI\iI Sizc

Mini Gang.Saw
abovc 270 Cm X 150

CM. & less than 300
CMX lS0CMSiie

Bclow 270 Cnr. X
150 Cm. size

tselorr'75 Cn Sizc.

Its:2475/- Iri:?000/.. Rs:1925/. Rs:825/.

c[

i

I

I
T

I
EI

T
E

I
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3

7

4.

cxllEd fes or not.

The ffantec slrall furnish d*uails of dispatcbcs imm*diarely soon *fkr the

Cispatches of mcterirl as per Rulcs l2(SXhXiii) of r*hlNlC Rules. 1966,

Thr: grartco sl:ould pay Seigaiomg,* i*e or de*d re nt wliclr ever is high:r
on tl:s miserirl dispatdred or consumed forrn drs ln:rd at tire rrtc$ spe':iiied
under Sclrcdule - I es$ trl as ttrte s$s nx&y b* in aocr:rdance with H,ules

10(l) of A.PMMC Rulss, 1966;

6. &), Th* Sovt rnan eluring thc currcncy of th* lesss, vary tlrc ntc uf Dcad
Rent and Scigniorag* fe* and thc grank* is lirble tn bear pay and

discharge all existing arrd furure rales, ki(e$r a$$e$s$lcnls, elc., $,h[t $o

ever iruposed or charged aa per ord*rs o{ the Oovernn*rn(.

Qmry

I{inrs and G*ology, /al'ir r^^r lc$e d*rd"

No:,,:: T!:p grult i$ liable ibr escsllation sirould it bs fr:ur:ri that il rvss gro*sly

inequiurbb.or was mlde u*d*r a rExtak$ of fact or owi:tg to rnis-

repr€sent$ioil ol fuud or in ercess of autlrcriiy.

Sd. S.R.V.SUS}IEEL K Uh{AR,

Encl: AppcnCix. DLq.ECTOR OF lvllNES AND GEOL0OY FAC)

//A',rrEs?gD#

"hf**-
Jor DIREffOR OF MINES ANP SE0LOOYv

l

2,-

Fartrr*r of lvJ&.

I{.n0..i

4?5.
Arxlhra?rgde$, Chissor Disricr" (BYRIAD)

Copy ts rhu Zontl Joint Dire*or.af Mi*es und Geology' Kadrpr

;;;i ;; [- a";ri*r pirecrar qf Minrl ard Geolasy, P$ian:xner alo*g with Fi"l* No'

3il51Qn010.
Copy to stock file.

'- 6 rt rA nnlnrnL i ,i.l "1..rvrv.

sh$]l thE dead re$r. Llrnil

[:e subsistencc

:
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W.O: l0/11.36
',,1

GOVERNMENT OF ANDUNA PNAOPSTT

DEPARTMENT OF MINES AND GEOLOGY
Proceedings oftheAsst. Director of Mines and Geology, Palamaner.

( Present Sri T.Rajasekhar, tr4.Sc.,Asst. DirectorqfMines & Geology, Palamaner. )
***

Proc.No.3 045/0/201 0. Dt: 17-01-201 1 .

Sub:- Mines and Quarries - Quarry Lease for Black Grahite over an extenttof 4.810
Hect in S.No: 132,133,134 & 135 ofKotamakanapalli (V), Gudupalli (M), Chittoor

Dist. for a period of 20 years - Gr.anted in favour of lv{/s RathnaMineral Enterprises,
Ptr: Sri M. Manjunatha - Lease deed executed and work ord.ers - Issued.

,

Ref 1 1) Proc.No: 369681R5-ll2OLO,Dt: 08-01-2011 ofthe Director ofMines & Geology,
, Hyderabadreceivedbythisofficeon 14.tr2.10.

,, 2)ThisofficeLr.No.3045/Q/201'0,Dt: t6-12-2010.' 
i

3) Lr.Dt :17-07-2011 fromthe Grantee.
***

,; fne Director of Mines & Geolog:t, Hyderabad vide reference 1".it.d hu. granted a

Quarry Lease for Black Granite over an extentiof 4.810 hect in S.No: 132,133, !34 & 135 of
Kotamakanapalli (V), Gudupalli (M), Chittoor - Dist. for aperiod orf 20 years in favour of IWs
Rathna Mineral Entelprises, Ptr: Sri M. Manjunatha and instruct'ed this offrce for taking necessary action

in the matter. Accordingly this office vide refere nce Zil cited has requested the grantee to submit the
i

required documents for the executiop of Quarry lease dsed within the stipulated period. Further the

grantee vide reference 3" cited has submitted all tie required documents and requested this office to
execute the Quarry Lease deed.

In the light of the circumstances statediabove, the lease deed is executed in favour of
IWsRathnaMineralEnterprises,Pft SdM.Ivlanjunathaon 17.01.2011.andherebypermitted[o commence

the quarrying operations for Black Granite over an extent of 4.8IQ hect in S.No: 132,733,134 &
135 of Kot4makanapalli (V), Gudupatli (M), Chittoor - Dist. for iperiod of 20 years,w.e.f. l7-0L-
20ll to 16-01-2031. Subject to the satisfaction ofA:P.M.M.C. Rules, 1966 and subject tq thE satisfaction
of conditionp laid down in the grant orders of the Director of Mines & Geology, Hyderagad (1 to 20 )
appendix enclosed to the lease deed. Subject to the satisfaction of Govemment Orders issued from time
to time.

, ,Etr: Sri M. Jv-Ianjunatha, ,

"1X D.No. 46lt.& 4, Gundlasagararn Road,

\Guduputli (M), Kuppam - 517 42i,Chittoor (Dt),

'l

:ii
'I
t'

i,,

Copy along with lease deed submitted to :

* The Director of Mines and Geology, Hyderabad for favour of information.
* The Zonali:iloint Director of Mines & Geology'Kadapa zone,Kadapaforfavourofinformalion.
* The Dy. Director of Mines & Geology, Kadapa for favour of information.

:

Copy to : ttuf tatrslaar, Gudupalti (M), Chittoor - Dist. for infomration.

Copy to:T(re Chief Inspector, Mines Safdty, Dhanbad along with sketch for
'information. I l

5-
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT oF MJNES & GEoLoGy :: TBRAHTI,,I

Show Ca use Notice : 432 Og 69/ DL3-2/ 2OZL

PA

Dated: 1 5-03-2021

Mines & Minerals - euarry Lease for Black Granite an extent of 4.809Hectares in sy.Nos-..L32, t33, 134 & 135 of rotamitanupuiri-viitug;
Gudupalli Mandar, chittoor District - Lease herd bv lili-nutnna MinerarEnterprises, partner: sri M.Manjunatha - Inspectei qrurry rease by thespecial Team No.III certiin breaches noticed - proposed fordetermination - show cause Notice - Issued - negaioing.
1. DM&G Proceedings No.3696 B/Rs-L/zo1o, dt.oB.1 z.zoto.
2. ADM&G, palamaneru Letter No.3045le /Z.OLO, at.i.Oi.ZOZt.

**:FXX

Through the reference 1"t cited, the Director of Mines & Geology has granteda Quarry Lease for Black Granite an extent of 4.80g Hectares in sy.Nos. L32, L33,134 & 135 of Kotamakanapalli Village,-Gu.dupalli uanaai, chittoor pislriiiior a periodof 20 years granted in favour 
- of M/s Rathna Mineral Enterprises, partner:sri M'Manjunatha. The grantee executed the leuse deed before the Asst. Director of

i;H.trrr.'Georosv, 
paramaneru on LT,ou.zott ana-tne-i;;;-ir'"in'ro.." upro

Through the above reference 2nd cited, the Asst. Director of Mines andGeology, Palamaneru reported that as per the instructions of the DM&G conductedmaha check in respect of quarry reas.el 
.ngra_i" xrppur, Gudupaili, Ramakuppamand san(hipuram Mandals, bnittbo. oistriit. 

-nuig.ILrl'ir-,u 
Asst. Director of Mines 8rGeology, Palamaneru reported that the special team conducted inspection of thequarry lease held by M/s Rathna Mineral .Enterprisei, partner: sri tr,t.t tanj;;.;r';;the suLrjecr area, as the ressee / company is.oni.iti;L ih;;;rl;*r:;g';;";;hes:_

1' on calculation with percentage.of recovery mention in Approved Mining plani'e' 20o/o as per the AMP/Atvts, tlre yield of Lrerrr Granite in the qr"irv il'"r""i,BB13'221 cbm. As per the records of ADM&G, palamanuirl 111-Lr" holcerhas obtained permits.for a quantity of 8603_.407 Cbm.-fi"iu-ir-"-r,;.f.-"i
btocks of covered a quantty 'or 

347'.73s com witrri; l;; r;;;.; J."u. Hence,rhe rorar quantirv comes to'assr.142 cb;:ir,.i" is'"';;;;il;rJr a quantityof 137'927 Cbm between yielded quantity and permitted quantit/ i.e. excessto the limit approved in mining pran and Ei without ooui"i,ig'';;;;;";modified Mining plan. Hence, thE iease hold.i trunrpo rted :.:j.dzr'ion., 
"iBlack Granite..moie-tla1 the approved mining plan quantity wrricrr L a breachof crause(h)(iii) or sub Rute s oi Rure,rz of nFuprc d;i;.r;igb'i.-" '-

2.' The lease holder- has been operating the quarry without leaving 7.5 Mtsperipheral buffer from the lease bounJary wtrich ii breach to."griitions 111of Matalliferrious Mines Regulations 1961.

3' The lessee not appointed Mines Manager to Supervise Mining operations inaccordance with Rules and regulations.

Sub:

Ref

P

0

4' As per rule 30 (i) of APMMC Rules, 1966 whenever the depth of the quarry
measured from its highest to its lowest point reaches six meiers, the lessee orhis agent or the manager of the quarry shall forward to ilre cniJr-ir1p".tli 

"iMines, Dhanbad, India and the Assistant Director concerned u r.poi[il-i;,;F1.Butthelesseefirmnotadoptedthesaidrule.

5. The lessee is not 
-opqrailng 

quarry as per Approved Mining scheme which isviolation of rule 1g(tl of GCDR, 1999 and nitb z A (i) of npr',rr',lCRrr"t,'iso6
failing which the lease shall be liable for suspension'of quarry operitions ana
under rule 7 A (vi) of ApMMC Rules, 1966 as weil as'undlr iute is6z; or
GCDR, 1999 by the Dy. Director of Mines & Geology

6' Not maintaining the safety measures duly observing the relevant stipulations
made under Metalliferous Mines Regulations, f S-6f which is vioiation of ,

condition 21 (b) of covenant B of For,m-G lease deed executed under: nri" S oi
APMMC Rules, 1966.

!i

1
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9. The lessee stocked 25 undressed Granite Blocks outside the leased area.

10.-t-he tease holder is stored dump yard outside the leased area. As such the,
tessee is violated Rule 22(3) &(4) of APMMC Rules 1966 and 31 of GCDR 1999

ll.As proposed in'the Plan of Mining the lessee not taken up afforestation
proj.r*me, site services are not in accordance with AMS i,e., they are',
located outSide the.lease area.

Finally, the Assistant Director of Mines & Geology, PSlama'neru requested to
take necessary action and for violations of 'lease deed cOnditions. ,

In view of the above circurnstances, M/s Rathna Mineral Enterpris'e's, Partner:

Sri M.Manjunatha is hereby directed to show cause within (15) days from the date of
receipt oi tt",is notice, as 

'to 
why action shbuld' not be'l taken against' the lease in

accordance with Rule 12(5)(hXxii) of APMMC Rules 1966 for the afore said violations
.orriitea by lessee. rn'ciie, no'reply is received'within the siipulated time:of (15)
days, from tir'e date of receipt of this notlce, ft wil! be construed. that the lessee /,
company has no reply to be offered.€nd necessary action will be taken as peT APMMC

Rules, 1966 based on the material available on recbrd. 
:

. sd/.- v.G!J 
DIRECTOR OF

To
M/s Rathna Mineral EnterPrises t

Partner: Sri M.Manjunatha,
#6/6/7!,2n0 Floor, :

1sr Main Road, Sreekantan LaYout,
nig'(Grounds, gangalore - 560 OO1 IBY RPAD].r

^-/Copy to the Asst. Director of Mines and Geology, Palamaneru.
Copy to the Deputy Director of Mines and Geology, Chlttoor.

.VENKATA REDDY
MINES AND GEOLOGY .

// ATTESTED //
u-

for DIRECTOR OF MINES & G

iri:,

\:.

," l;"::

L"rtir&rh

4--

7. The working pit is more than 6 nits and you are doi4g quarry operation's

*itt",oui foriiing benches as such your workings are dangerous conditiohs,

Which is Ureait to nlgutation fOO(a1 Metatlifeilous Mines=Regulations 1961

and violated Rule 21 of Granite conse'rvation and Development Rules L999. '

B. The euarry lease holder has not malntained benches in accordance with the

approved mining plan/ approu.a".nem" qf fUfnilg and hence violated Rule 21

oi'Cranit" consdruation and Devetopment Rule's 1999. : 
:

it
I

@^ ti;.

I
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GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATNAM

Demand Notice No.4320969 / DL3-2/ 2OZL Dated.08-02-2022

Sub: Mines & Quarries - Quarry Lease for Black' Granite over an extent of 4.809
Hectare in Sy.No.132, t33, 134 & 135 of Kotamakanapalli Village, .Gudupalli
Mandal, Chittoor District - Lease held by'irN/s Rathna Mineral Enterprises,
Partner: Sri M.Manjunatha - Certain breachds noticed - Show Cause Notice
issued - Demand Notice - Issued - Regarding. 

.

Ref: 1. ADM&G, Palamaneru Letter No.3045/Q1/2010;ldt.t2.O2.2OZt.
2. This Office Show Cause Notice No.4320969/D73-2/2027, dt.75.03.2021.
3. ADM&G, Palamaneru remarks statement dt.O9.02.2022.

;t,*****
Through the reference 1't cited, the ADM&G, Palamaneru has.informed that a Quarry

Lease for Black Granite over an extent of 4.809 Hectare in Sy.No.L32, 133, 134 & 135 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor: District held by M/s Rathna Mineral
Enterprises, Partner: Sri M.Manjunatha was inspected on L6,71.2O20 & 26.11.2020. The
ADM&G, Palamaneru has reported certain violations committed by the lease holder.

Through the reference 2nd cited, this office has issued show cause notice to the lease
holder, Out of some violations committed by the lease holder, one violation pertains to
evasion of seigniorage fee. The details of revenue evasion arel

1. On calculation with percentage of recovery mention in Approved Mining Plan i.e.
20o/o ds per the AMP/AMS, the yield of useful Granite in the quarry lease is
8813.221 Cbm. As per the records of ADM&G, Palamaneru, the lease holder has
obtained permits for a quantity'of 8603.407 Cbm. There is a stock of blocks of'
covered a quantity of 347.735 Cbm within the leased area. Hence, the total
quantity comes to 8951.142 Cbm. There is a variation for a quantity of 737.927
Cbm between yielded quantity and perrnitted quantity i.e. excess to the limit
approved in mining plan and EC without obtaining approved modified Mining Plan.
Hence, the lease holder transported L37.92L Cbm of Black GraniLe more than the
approved mining p_la-n quantity-which is a breach of Clause (h)(iii) of Sub Rule
5 of Rule 12 of APMMC Rules, 1966.

Through the reference 3'd cited, M/s Rathna Mineral Enterprises, Partne.r:
Sri M.Manjunatha has submitted reply to this office show cause- notice. Through the
reference 4th cited, the ADM&G, Palamaneru furnished further report stated that the lease.
holder has violated Rule 12(5)(hxiii) and Rule 26(1) of APMMC Rules 1966 and they are
liable for takihg penal action under the said rules and requested to issue demand notice.

sl.
No.

Rule Violations Penalty Total (in
Rs,).Normal

(in Rs.)
Penalty
(in Rs,)

1 12(s)(h)(iii)
of APMMC
Rules, 1966.

The lease holder dispatched
L37.92L Cbm of Black
Granite without payi;tg
advance seigniorage fee and
without dispatch permit. Out
of 137.921Cbm, 57,54L Cbm
is Super Gang Saw(SG),
L7,668 Cbm is mini gang
saw(MG) and 62.727 Cbm is
cutter size (CS). (Within the
leased area).

43867s/-
@Rs.2700

^^per 5(,,
@Rs.2470

per MG and
@Rs.2300 '

per CS.

2093374/- 2s12049/-
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Therefore, the lease holder i.e. M/s Rathna Mineral Enterprises, Partner:
Sri M.Manjunatha is hereby requested to pay an amount of Rs.25,12,049/- (Rupees Twenty
Five Lakhs Twelve Thousand Forty Nine only) which includes Rs.438675/- (Rupees Four
Lakhs Thirty Eight Thousand Six Hundred and Seventy Five only) towards Normal
seigniorage fee and Rs.2093374l-(Rupees Twenty Lakhs Ninety Three Thousand Three
Hundred and Seventy Four only) towards (5) times penalty through challans under the
following Head of Account and sent the original challan to ADM&G, palamaneru within
15 days from the date of receipt of this notice iailing which action will be initiated ur p". it,"'
rules in force.

sd/- v.G.vENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

To
M/s Rathna Mineral Enterprises,
Partner: Sri M.Manjunatha,
#6/6/Lt, 2nd Fl,oori l't Main Road,
Sreekantan Layout, High Grounds,
Bangalore, Karnataka State - 560001 ---. ---- [By RPAD].

Co
py to the Asst. Director of Mines and Geology, palamaneru
py to the Deputy Director of Mines and Geology, Chittoor. .

for DIRECTOR MINES & GEOLOGY

Head of Account for Normal Seigniorage fee

0853 - N.F.M & M industries
7OZ - M.C. Fee, Rents & Royalties
02- Lty on Minor Mi nerals.

0853 - N.F.M & M Industries
102 - M.C. Fee, Rents & Royalties
81 - Other receipts.

Qi t"r-@@

i;
l'

t

//
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GOVERNMENT OF ANDHRA PRADESH

iNDUSTRTES & COMMERCE (MINES.I) DEPARTMET{T

Memo. No.839/M.I( 1)/2022 Dated:07 .02.2023

Sub:- Revisions Revision Application filed by M/s. Rathna Mineral
Enterprises, Partner:Sri M.lvlanjunatha, Chittoor District, against the
Demand Notice No.43209 69/DL3-2/2O2L, Dt.08.02.2022 of the DM&G,
Ibrahimpatnam - Hearing held on L6.LL.2O22 - Revision Disposed off
- Orders - Issued.

Ref:- 1.

2.
3.

From M/s. Rathna Mineal Enterprises, Partner:Sri M.Manjunatha,
Chittoor District, ReVision Application dt:21.02.2022, received
on:03.03.2022.
Govt. Memo No. 1660718/M.I(1) /2022, dt.O7.O3.2022.
From the ADM&G, Palamaneru, Letter No.3045/Q/}OLO,
Dt.15.LL.2o22.>><<

The Director of Mines & Geology, Ibrahimpatnam issued Demand Notice
No.4320969/Dt3-2/202L, Dated:08.02.2022 to the revision applicant M/s.Ratna
Mineral Enterprises, Partner:Sri. Manjnatha to pay an amount of Rs.25 ,L2,049/- for
dispatching t37.92L Cbm of Black Granite excess than permitted within leased
area.

C, *df 2. Aggrieved by the above said demand notice, M/s. Rathna Mineral
zwtr i Enterprises, Partner:Sri M.Manjunatha, Chittoor District in the reference 1st cited

r, L has filed revision application under Rule 35-A of APMMC Rules-1966, before the
Yt lA Government mainly contesting in their grounds that they have not transported any
t UY mineral without any transit forms and not evaded seig.fee to the Government the

7r1,n,t,o,1quantity noticed excess to the permitted qtrrantity approved in AMP have been
Wl-l-u/extracted from the surface boulders as well as sheet rocks within the quarry, lease

which was not recorded by the inspection authority due to back filling of generated
waste. The inspection authority also clearly mentioned in their reports that the area
consisting huge boulders followed by sheet rock for which clearly shows the
availability of boulders in the area. Hence the quantity was not tallied with the pit
volume. They have removed the top boulder"s to start workings in the sheet rocks
and dispatched the material duly paying the advance royalty along with other
applicable taxes to the Government. Hence the dispatched quantity is higher than
the actual estimated assessed quantity in the mining plan.

3. Finally, they requested the Revisional Authority to consider their case
sympathetically and set-a-side the Demand notice issued by Director of Mines &
Geology Ibrahimpatnam.

4. In the reference 2nd cited, the remarks of the DM&G has been called for on
the grounds of revision and the ADM&G, Palamaneru submitted remarks vide
reference 3'd cited to the Director of Mines and Geology.

5. In order to dispose off the Revision Application duly giving reasonable
opportunity to the Revision Petitioner, a personal hearing was conducted on
16.11.2022. The Revision Applicant and the officials of the Mines and Geology
Department were present.

6. During the hearing, the Revisional Authority has observed that the there is
variation for a quantity of L37.921 Cbm between yielded quantity and permitted
quantity i.e., excess to the limit approved in mining plan without obtaining
approved modified Mining Plan. Further, the demand raising authority has raised
the demand on presumed recovery percentage to arrive at the recovered blocks.
The production volume calculations are fraught with infirmities as there is no
uniformity in arriving at the overburden, the dump volumes as well as the recovery
percentage for this lease 

(p.T.o.)

' :"' r"
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7. After taking into consideration of the material available on record, the
grounds of the revision petitioner, the arguments put forth by the petitioner and
Department officiats, the Revisional Authority has decided to reduce the penalty
amount considering their financial positions on sympathetic grounds and also to
save the industry as this is the first mistake of the petitioner and difficult to
estimate the actual recovery percentage.

8. After hearing the arguments on both sides, the revisional authority has
decided to allowed the revision application of M/s.Ratna Mineral Enterprises,
Partner:Sri. Manjunatha subject to payment of Rs.4,3B;675/- towards Normal
Seig.fee. The remaining demanded amount of Rs.20,93,374/- towards Penalty is
waived off.

9, Accordingly, the Revision Application is disposed off under Rule 35-A of
Andhra Pradesh Minor Mineral .Concession Rules, 1966 and the Director of
Mines & Geology, Government of Andhra Pradesh, Ibrahimpatnam shall take
further necessary action in the matter,

To
M/s. Rathna Mineal Enterprises, Partner:Sri M.Manjunatha,

46/L, Gundlasagaram Road, Kuppam,
Chittoor District - 5L7425 - (RPAD)

The Director of Mines & Geology, Ibrarhimpatnam.
Copy to:

lhe Divisional Mines & Geology Officer, Palamaneru, Chittoor District.
The PS to Hon'ble Minister (M&G), 3'd Block, AP Secretariat.
SF/SC

//FORWARDED :: BY ORDER//

FFICER

D. RAMA.D'EVI
JOINT SECRETARY TO GOVERNMENT

II
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APTC FORM.IO

GOVERNMENT OF ANDHRA PRADESH

Challan No: 7 1027299412023

Treasury/PAO Code:8506

CFMS Transaction lD:

Service:

Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed Head:

ChargedA/oted:

Non-Contin gency/Contingency:

Amount Rs:

Amount ln words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mobile Number

DDO Code:.

Status:

B,ank Reference Number:

Payment Date:

Challan Creation Date & Time: lSlO4lZOZ3 12:11:50 pM

STO:STO-Palamaner '

70012709222023

4008-Minor Minerals . Seigniorage Fee/Dead Rent

0853 Non-Ferrous Mining and Metallurgical lndustries

O0 Not Applicablo

1OZ Mineral Concession Fees, Rents and royalties

0O Not Applicable

02 Royalty on Minor Minerals :

000 Not Applicablc

OO0 Not Applicable :

V

N

438675.00

Four lakh thirty eight thousand six hundrcd scventy fivc only

pai rowonos oNE TIME sEtGNIoRAGE FEEs AS pER REVlstoN
OROER MEMO No 839;M.U112022 Dt. 07.02.2023 of The tNO.& COM.
M.I. DEPT

RATHNA MINERAL ENTERPRISES

QUARRY lD . ,t021110123- Sy NO. 132,133,134 & 135 0f
KOTAMAKANAPALLI Vill, GUDUPALLT Man, CHITTOOR Dt,A.p

9440737996

1 '1091307001

O/o AD MINES & GEOLOGY PALMANER

Transaction Successful and payment posted

cKw6557602

1510412023

438675.00
XeCelVCO.llS:.....

Note:This Challan does not need enfacement of the treasury

,;} .' l'i+

'i.

a
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GOVERNMENT OF ANDHRA PRADESH

PRoCEEDINGSoFTHEDIRECToRoFMINES&GEoLoGY::IBRAH,
IPRESENT: SRI V'G'VENKATA REDDY' DIRECTORI

4, ri1'&, t,rj

Y i;';

F#
iMP

Date: 2t-O7 -2020.
pRocEEDINGS NO. 30 145 lDL3-2/ 2Ot7

Sub:-

Ref :-

Mines & Quarries - QUarry Lease for Black Granite an extent of

0.611 Hectares in sv.ilro.rOo of Kotamakanapalli Village, Guddupalli

Mandal, chittoor District infavour of M/s sri sai Krupa Granites,

eroprietor: sri M.chandrasekhar - Granted - orders - Issued'

1.QuarryLeaseapplicationdt.25.09.2009fromM/sSriSaiKrupa
iranites, Prop: Sri M.Chandrasekhar'

?.ADM&G,PalamaneruFile.No.3047lQl2009,Dt78'10'2017'
3. DM&G Notice No.30145 /R5-L/20L7, dated:L4'02'20L8'
4. Letter dated.09.09.2019 from M/s Sri Sai Krupa Granites, Prop:

Sri M.Chandrasekhar
5.Representationdated.L6'L2'2O19fromM/sSriSaiKrupa

Granites, Prop: Sri M.Chandrasekhar'
****

q(*'Y

)q,

After careful examination of the proposals of the ADM&G, Palamaneru/

notice was issued to M/s Sri Sai Krupa Granites, Prop: sri lvl. Cha.n,drasekhar

vide reference 3'i Cit.O to submit Approved Mining Plan along with Consent

for Establishment 
-(Cff) 

from nppb'g and Environmental Clearance frorn

MoEF, Government of India as per oS No.1533, Dated:14'09'2006 within

(6) months for grant of quarry lease'

Through the reference 4th cited, M/s Sri Sai Krupa Granites' Proprietor:

sri M. chandrasekhar has submitted Nlining Plan approved ?y.-t1." Deputy

Director of Mines & Geology, Kadapa, vide- Letter No'59/MMP/PLMR/2019'

dt.03.05.2019, Environmeniii Ctearanie issued by SEIAA, Vijayawada Order

No.SEIAA/AP/ CTR/MIN/ O5lzOLg/-gaz-ol=, dated:06.08.2019 and copy of

consent for Establishment (cFE) issued 
'by 

the loint chief Environmental

Engineer, Kurnool vide order No.CTR-1562/PCB1Zo-KNL/CFE/20L9' dated

05.09 .zOLg and requested to grant of lease in his favour over the subject

a rea.

AspertheApprovedMiningPtantheMineableReservesare
t4,O24 M3 of Granite'and the life oT tt'',. mine is 9 years @ 1'6!7 M3

productions Per annum.

The Environment clearance was issued for average production of

t6I7 M3 I p", V"ui with validity of 7.54 years or the expiry date of mine

lease period'issued by the Government whichever is earlier'

The consent for Estabtishment was issued on 05'09'20219 the

production or r6i7-1,1i p"t unn6 and the same is valid (7) years from the

date of issue of order.

t4/
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Through the reference 5th cited, M/s Sri Sai Krupa Granites, Proprietor:
Sri M. Chandrasekhar have furnished Income Tax Returns for last (3) three
yea rs.

In view of the above circumstances and in exercise of the powers
conferred under Rule 12(5)(a)(i) of APMMC Rules, 1966, a quarry lease for
Black Granite an extent of 0.611 Hectares in Sy.No.100 of Kotamakanapalli
Village, Guddupalli Mandal, Chittoor District is hereby granted in favour of
M/s Sri Sai Krupa Granites, Prop: Sri M. Chandrasekhar for a period of
20 years, subject to the following conditions and the conditions mentioned in
the appendix enclosed to this order, other terms and conditions under
Granite Conservation and Development Rules, 1999 and subsequent
amendments, executive instructions issued there on from time to time.

1, The grantee shall pay the following amounts before execution of the
lease deed:-

(i) Dead Rent :: Rs.1,30,000/- per hectare per annum'
(ii) Land :: As per rates fixed by the Revenue Department

Assessment
(iii) Cess on Land :: At the rate of Rs.0.37 paise per rupee on Land

Assessment Assessment..

(iv) Security :: A sum equivalent to one year dead.rent.
Deposit

2. Levy & Collection of Cess on MBL @Rs.25 Per Cum as per A.P.M.B'L
(Infrastructure) Cess act and Rules 2005 shall be subject to the final outcome

of W.P,No.333BB/17 & Batch.

3. The grantee shall execute the lease deed in Form "G" wlthin (60) days
from the date of grant as per Rule 12 (5) (e) of A.P.M.M'C. Rules,
1966.

4. The grantee shall pay Seigniorage Fee in advance along with DMF and
MERIT as detailed below and dispatch the Granite under a valid
dispatch permit and transit for"m issued by Asst. Director of Mines and

Geology concerned.
Rate r cubic meter

Tlre grantee shall pay the dead rent, Land Assessment and Cess on

Land Assessment o'ne month in advance i.e., before 1't March of
every year during the subsistence of the lease period regularly
whether formally demanded and called for or not.

The grantee shall pay Seigniorage fee as per the rates prescribed from
time to time under item no.l7 (a) Schedule-I in advance for quantity
intended to be dispatched and then only of dispatch the material under
tl-re dispatch permit and transit forms obtained from the Assistant
Director concerned. The Grantee shall furnish details of dispatches
immediately soon after the dispatches of material as per Rules

i2(5)(h)(iii) of A.P.M.M.C. Rules, 1966.

vrt#

6

Below
75 Cm Size.

Below 270 Cm. X
150 Cm and

below size

Mini Gang Saw above
270 Cm X 150 Cm Size

Super Gang Saw
above 300 Cm X

180 Cm Size
Rs:1 L5O / -Rsz2TOO / -Rs:345O/- Rsz2875l -

2o/o of Seigniorage feeMERIT
12.5o/o of Seiqniorage FeeDMF

xNote: 25o/o of Seigniorage fee reduction is allowed as per G.O.Ms.No.28,
Industries & Commerce (M-II) Dept., Dt:15-02-2018

5,
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7 The grantee shourd pay seigniorage fee or dead rent whichever ishigher on the mineral dispatirreo o. .onrrr"o-i.om the land at therates specified under Schedure-I and II as il-re case may be inaccordance with Rule 10(1) of A.p.M.M.C. Rules,-1966.
The grantee shourd submit consent for operation (cFo) afterexecution of the rease deed and before startin!-{uur.ying operationsto the concerned ADM&G, DDM&G and DM&G.

Before compretion of the varidity.of (7.s4) years or the expirydate of mine rease period issued uy tne-ior"rn-ent of A.p.whichever is earrier of Environmentar crearance, the grantee
:[:jt,j.::-'' E.c arresh ror rurth", oo,ii,ruation or-qriiry

B

9

Note: The grant is liable for cancellation should it be found that it wasgrossry inequitabre or was made under a mistake or fact orowing to mis-representation or fraud or in exce.i oi authority.

Sd/. V.C.VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

To
M/s Sri Sai Krupa Granites,
Prop: Sri M. Chandrasekhar,

.?.. 
No. 1B-102, Venkateswara Nilayam,

Vinayaka Street, New pet,
Kuppam -5L7425, Chittoor District [By RPAD].

'-e66f?" the Asst. Director of Mines and Georogy, paramaneru arong withFite No.3047/e/2009..... tBy RFADj: 
"'u u,v,,\

copy to the Deputy Director of Mines ano ceorogy, chittoor.

// ATTE D//

for DIRECTOR OF MINES & GEOLO GY
q^
4
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PROCEEDINGS OFTHE ASST. DIRECTOR OF MiNES AND GEOLOGY::PALAMANER
(Present: Sri B. RAMACHANDRA, M.Sc, Asst. Director (FAC))

PROCFEDIt,IGS tlO: 3O47 /Q2 /BG /2OO9 trATE:L\7-0 8-2O2O

Sub: Mines and Quarries - Minor Minerals - Quarry Lease for Black Granite over an extent
of 0.611 Hectares at Sy. No. 100 of KoQmakanapalli (V), Gudupalli (M) in Chittoor
District for a period of 20 years in favour of M/s Sri Sai Krupa Granites, Prop: Sri

M.Chandrasekhar -Quarry Lease Deed executed - Work Orders - Issued'

Ref: 1)

2)

3)

Proceedings No: 30145/D13 -2/20L7, Oti2l-07 -2020 oF the Director of Mines and
Geology, Ibrahimpatnam.
Letter No : 3047 / Q2/ BGI 2009, Dti23' 07 -2020 of the Assista nt Di rector of M i nes
and Geology, Palamaner,
Letter Dt: 06-08-2020 of the grantee M/s Sri Sai Krupa Granites, Prop: Sri M.

Chandrasekhar.

ORDER:

Through the reference 1"t cited, the Director of Mines and Geology,

Ibrahimpatnam has granted a Quarry Lease for Colour Granite over an extent of 0.611

Hectares at Sy. No: 100 of Kotamakanapalli (V), Gudupalli (M) in Chittoor District for a

period of 20 (twenty) years in favour of M/s Sri Sai Krupa .Granites, Prop: Sri

M.Chandrasekhar under Rule 12 (5) (a) (i) of APMMC Rules, 1966 subject to condition that

the grantee shall furnish the Consent for Operations (CFO) from APPCB after execution of

lease deed and before starting of quarrying operations at the subject area.

Through the reference l,nd cited, the ADM&G, Palamaner has requesled the

grantee to pay necessary advance rbntal and submit required documents within the

stipulated period and to attend for execution of Quarry Lease Deed on or before 18-09-

2020.

Further, the grantee through the reference 3'd cited, has submitted the

required documents and paid the necessary advance rentals, Security Deposit amounts

wlthin the stipulated time.

Hence, the Quarry Lease Deed is executed today i.e. on O7-oa-2020 in favour

of M/s Sri Sai Krupa Granites, Prop: Sri M. Chandrasekhar for BLACK GRANITE over an

extent of 0.611 Hectares at Sy.No: 100 of Kotamakanapalli (V), Gudupalli (M) in Chittoor

District for a period of 20 Years with effect from 07-08-2020 to 06 -Oa-204O.

The lessee M/s Sri Sai Krupa Granites, Prop: Sri M. Chandrasekhar is hereby

permitted to commence the Quarrying operations for Black Granite over an extent of 0.611

Hectares at Sy.No: 1OO of Kotamakanapalli (V), Gudupalli (M) in Chittoor Districl for as per

G.c.D.R.1999 & APMMC Rules 1966 and the rules to be amended from time to time. The

lessee should have to produce all the accounts, registers, documents, records etc., in
connection with the lease by sth April of every year before the Asst. Director of Mines and

Geology. Palamaner, Chittoor (Dt).

- 11-
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":
The lessee should submit the Quarterly returns in Form 'F" and Annual return . -''

Form ..G,, to the Director of Mines and Geology, Ibrahlmpatnam, vijayawada, under copy 
_

marked to the Deputy Director of Mines and Geotogy, Chittoor and to the Assistant Director

of Mines and Geology, Palamaner as required under Rule 41 of G,c,D.R.1999, The lessee

should send a report in Form 'F',to the chief Inspector of Mines safety, Dhanbad and to the

Asst., Director of Mines and Geology, Palamaner as required under Rule 30 of APMMC Rules,

1965.

Further, the lessee is hereby dlrected to submit

:.,Before completion of validlty of (07) years of Perlod of EC, the Erantee should

'-submit the EC afresh for further contlnuation of Quarry Operations.

z.Befors completion of validity of (07) years of Perlod of cFE, the grantee should

submit the CFE afresh for further contlnuation of Quarry OPerations.

3.Consent for operations (cFo) from APPCB after execution of Quarry Lease Deed

and before starting quarrying oPeratlons.

The lessee has furnished an undertaking to that effect as directed in the grant

order, The lessee shall submit the Scheme of Mining and renewals of statutory permissions

from time to time.

Further, the lessee should obtain the dispatch permits from the Assistant Director of

Mines and Geology, Palamaner before transporting the material from the leased area. The

tessee should abide all the conditions as per the Annexure appended to the Grant order

scrupulously.,

NoIE: This order wilt become nutl and void if it will be found that it was grossly

inequitabte or was made under a mistake of fact or owing to misrepresentation of

fraud or in excess of the authority.

F-Dq[: Lease Deed Form-G

rector of Mines an eology (FAC),
Pa la ma ner

To

M/s Sri Sal Krupa Granites, Prop: Sri M' Chandrasekhar, D.No.18-102, Venkateswara
Nilayam, Vinayaka Street, New Pet, Kuppam, Chittoor District- 517425.

_C ipylJ-b-rniEedtlA.r

The Director of Mines and Geology, Ibrahimpatnam, Vijayawada along with Quarry Lease

deed for favour of information. (02 sets)
The Dy. Director of Mines & Geology, chittoor along with Quarry Lease deed for favour of
information.
The Dy. Director of Mines & Safety, Chennai for favour of information.
The District Collector, Chittoor for favour of informatlon.
The Controller General, IBM, Nagpur for favour of information.
The A.P. Potlution Control Board, Krishna Nagar, Kurnool for favour of information'

Corrv to:
The Labour Enforcement Officer (Central), D. No 7/207, Mellapalem, Gudur-524101,
Netlore Distt. (AP). for informatlon.

The Tahsildar, Gudupalli (M) for information and safeguard / prevent the surrounding land

for any cncroachment of excavation / dumping / stocking, etc.
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GOVERNMENT OF ANDHRA PNNOESTI
DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATN

Demand Notice No. 1653/D L3-2/ 2O2t Dated.

1

Sub: Mines & Quarries - Quarry Lease for Black Granite an extent oF 0.611
Hectares in Sy.No.100 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor
District - Lease held by M/s Sri Sai Krupa Granites., Prop: Sri M.Chandra
Sekhar - Inspected quarry lease by the Special Team No.III - Certain
breaches noticed - Show Cause Notice issued - Demand Notice - Issued -
Regarding.

Ref: 1. ADM&G, Palamaneru Letter No.3047lez/BG/20o9, dt.o4.oz.2ozt.
2. This Office Show Cause Notice No.1653/DL3-2/2O27, dt.!g.O2.202t
3. ADM&G, Palamaneru remarks statement dt.}B.O2.2O2Z.

*x*>1.*

Through the reference 1st citecJ, the ADM&G, Palamai:eru has informed that a euarry
Lease for Black Granite an extent of 0.511 Hectares in Sy.No.10C of Kotamakanapatii
Village, Gudupalli Mahdal, Chittoor District held by M/s Sri Sai Krupa Granites, proprietor:
Sri M'Chandra Sekhar was inspected on 26.77.2020. The ADM&G, Palamaneru has reporteC
certain violations committed by the lease holder.

Through the reference 2nd cited, this office has issued show cause notice to the lease
holder. Out of some violations committed by the lease holder, one violation pertains to
evasion of seigniorage fee. The details of revenue evasion are;

1. The lessee transported 25.99 Cbm of Black Granite from their leased area
without payment of seigniorage fee which iS breach under Rule
12(s)(h)(iii) of ApMMC Rutes, 1963.

Srit4f that th
Through the reference 3'd cited, the ADM&G, Palamaneru furnished further re
e lease holder has violated Rute 12(5)(h)(iii) and Rule 26(1 ) of APMMC Rules 1966

ported

and they are liable for taking penal action under the said rules and requested to issue
demand notice.

v\\vl

Therefore, the lease holder i.e. M/s Sri Sai Krupa Granites, proprietor: Sri M.Chandra
Sekhar is hereby requested to pay an amount of Rs.4,21 ,O3B/- (Rupees Four Lakhs Twenty
One Thousand and Thirty Eight only) which includes Rs.70,t73/- (Rupees Seventy Thousand
One Hundred and Seventy Three only) towards Normal seigniorage fee and Rs.3,50,865/-
(Rupees Three Lakhs Fifty Thousand Eight Hundred and Siity Fiie only) towards 5 times
penalty through challans under the following Head of Account and sent the original challan
to ADM&G, Palamaneru within (15) days from the date of receipt of this notice iailing which'
action will be initiated as per the rules in force.

Sd/- V.G.VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

To
M/s Sri Sai Krupa Granites, prop: Sri M.Chandra Sekhar,
Boggupalli Village, Dasegawnur post,
Kgptam Mandal, Chittoor District [By RPAD].

tB:opy to the Asst. Director of Mines and Geology, palamaneru.
Copy to the Deputy Director of Mines and Geology, Chittoor.

D//

, Penaltysl.

"N.d.

Rule Violations
Normal
(in Rs.)

Penalty
(in Rs.)

Total
(in Rs.)

1 12(s)(h)(iii)
of AFi,'li',iC
Rules, 1966.

The lease holder
ti'a;rsporteci 25.99 Cbnr
of Black Granite without
paying advance
seigniorage fee and
without dispatch permit.
Out of which, 25.99 Cbm
is cutter size (CS)(within
the leased area).

70L73/-
@Rs.2300 per

cs.

4,21,038/-

0853 - ru.f.ftf & M industries
702 - M.C. Fee, Rents & Royalties
02 - Royalty on Minor Minerals.

0853 - N.F.t\,1 & Ivl Industries
702 - M.C. Fee, Rents & Royalties
B1 - Other receipts.

f

for DIR NES & GEOLOGY

9?.- -A -
n 

-e 
+i,*4

, '+ |fiif

+ f

3,50,865/-
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APTC FORM-10

GOVERNMENT OF ANDHRA PRADESH

Challan No: 61020A? 597 2022

Treasury/PAO Code:1109

CF[,4S Transaction lD:

Setuice:

I\,4ajor Head:

Sub-l\,4alor Head:

l\4inor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed l-lead:

Charged^/otedl

Non-Contingency/Contingency:

Amount Rs:

Amount ln words Rs:

Challan Crealion Date &Time: '1810412022 8:51:17 PM

STO: STO.Palamaner

60010030062022

4008-Minor Minerals . Seigniorage Fee/Dead Rent

0853 Non.Fe.rousMiningandMetallurgicallndustries

00 Not Applicable

102 Mineral ConcesBiofl Fees, Rents and royalties

00 NolApplicable

02 Royalty on Minor Minerals

000 Not Applicable

000 Not Applicable

N

70173.00

Seventy thouBand one hundre.l seventy three only

TOWARDS ROYALTY PAYMENT OF Demand Notice No 1953/
D13-3/2021 By SRI SAI KRUPA GRANITES of SY NO 100.
KOTAMAKANAPALLI vill, KUDUPALLI mahdal, CHITTOOR dist,
ANDHRA PRADESH.
SRISAI KRUPA GRANITES

11091307001

O/o AD IUINES & GEOLOGY PALMANER

Status:

Bank Reference Number:

Payment Date:

Transaclion Successtul and payment post€d

CPABOUKZM2

1E104t2022

GUDUPALLI Mandal. cHlTTooR

Remittefs Mobrle Number 990861311 1

DDO Code

70'173.00Kecerveo Hs

NoterThis Challan does not need enfacement ofthe treasury

Purpose:

Remitter's Name & Address:
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Challan Nor 61020903502022

Treasury/PAO Code:1109

CFMS Transaction lD:

Service:

l\rajor Head:

Sub-Malor Head:

l\rinor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed Head:

C h arged^,/oted:

Non-Contingency/Contingency

Amount Rs:

Amount ln words Rs:

Challan Creation Date &fime: 1810412022 9:07:48 PM

STO: STO-Palamaner

60009966182022

4015-Minor Minerals . Penalty

0853 Non.Ferrous Mining and Metallurgical lndustries

00 Not Applicable

102 Mineral Concession Fee6, Rents and royalties

00 Not Applicable

8l olher Receipts

000 Not Applicable

000 Not Applicable

N

350865-00

Three lakh fifty thousand eight hundred sixty five only

GUDUPALLI Mandal, CHITTOOR

99086131 1 1

Purpose:

Remitter's Name & Address

TOWARDS PENALTY OF DEMAND NOTICE NO 16531013.212021 by
SRI SAI KRUPA GRANITES ofSY NO 100, KOTAMAKANAPALLI vill,
GUDUPALLI mandal, CHITTOOR dist, ANDHRA PRADESH.
SRI SAI KRUPA GRANITES

APTC FORM.I O

GOVERNMENT OF ANDHRA PRADESH

ilt ililililililililililililililililililtil I til

1'1091307001

O/o AD MINES & GEOLOGY PALMANER

Transaction Successful and payment posted

CPABOULRLE

1810412t22

Status:

Bank Reference Number

Payment Date:

Received Rs 350865.00

Note:This Challan does not need enfacement of the treasury

Remittefs l\robile Number

DDO Code:
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Hyd.erabad. has granted a Quarry lease
lrectors in S.No. 9813 of Kotamakanapalli
for a period. of Twenty years in favor
Raghavendra Granites.

In view of the above grant oriiu.r, this office through the ref. 2'a.cited', this
oflice has requested. the grantee to atterid. this oflice for execution of Qu-arry lease. dpeq

alcng with necessary d.ocuments. Further the grantee has not attend for execution ol

ifr" i"*ry lease J""a *itfrin the time. Vide reference 3"r cited., the Directol of Mines

a,d beology, Hyderabad has granted extension of time for execution.of fhe 
'quarry

lease deed with in 30 days from the d.ate of receipt o{ orders. Accordingly, the grantee

has attended this offrce on 29.05.2008 for execution of Quarry lease deed '"vithin

Hence, the Quarry lease deed is executed on 19.03.2008 for a period' of

trventy years(2g) i.e., from 2g.O5.2O08 to 25.05.2A28. Th'e cluarry lease hereby

permiitea to commeSrce the quarry leasb operations for l3lach Granite in the sr-rbject

L"a arrO subject ;:th" corraiiions m-gntion3d 1" 9" Proceed.ings l"t gited, conditions

and. append.ix enclosed to the Proceedings 1"t cited. and other terms and conditions of

ApMNd^i Rules, 1966 and subsequent Government orders and trxecutiye instluctidns
issued. from time to time and subject to the satisfaction of Quarry lease deed Forrn-G.

The Lessee should pro$uce invariably. alt lh" accollnts, register-s,

documents, records, books etc., coin"Lt"d.',vith the subject lease held' by 5th April of

every year before the Asst., Director of Mines and- Geolory, Pu13r11:t. The-lessee

snoutd'submit the Quarterly returns, and. Annual returns to the Director, Depr".rt1

Director and Assistant Di5ector of Mines and Geolory, Hyderabad, I!1{ana anO
pa-lamaner as required und.er A.P.M.M.C. Rules, 1966 and G.C.D. Rules, 7999 .

The Lessee should ob
from the Asst., Director of Mines
material from the leased area.

tain the dispatch permits and get the transit forms
and Geologr, before transporting the

4q

ASST.DIRECTOR OF' MINES GY,

PALAMANER.

OCEEDINGS OF
G O VE RNM ENT O F AND H RAPRA*D E SH

THE ASST.DIRECTOR OF MINES AND GEOLOGY::PALAMANER.

q '((Present : Sri D. Subramanyam, B.Sc., Assistant Director)
-oOo.

PROCEEDTNGS NO.1348/ Q/20O7: " :1,.\ DATED:29tn May' 20?B'

Sub: - Mines & Quarries - Quarry Lease'for Black Granite over an'extent of
0.607 hectors in S.No.98/-3 of Kotamakapapalli -V, Gudgpaili -,iM:
Chittoor district - Granted. in favor of'Sri.S.'Sunil Kumar, Prot M/s..Sai
Raghavend.ra Granites - Quarry Lease d.eed. executed - Work order -
ISsued.

Ref : - l.Progs.No .24869lRs(L) l07 , Dt. 28.0 1.2008 of the Director of
Mines & Geolory, HYderabad.

z.irri"' ornce Lr. Ni.'t s+a 1 
q 1 2007, dated.: 0 5. 02. 2 o o 8.

3.Progs.No.24863lRs - 1107, dt.24.05.2008 of the Director of
Mines & Geologr, HYd.

4.Letter dated.. 29.O5:2008 from the grantee

ORDER:
Through

.:

,

(

for Black Granite, over an ex[ent of '0;607
Village, Gudupalli Mandal, Chittoor district
of Sri: S. Sunil Kumar, Prot: M/s: Sai

%
nL{,{

.f,{{{'{ ted. Fage No.2

I
I

i
I

lr
"t_!

,,

:

li
!

i

I

i
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;,p ,s

To-.^^.

Sri S..Srrnii I(trmar, Prot: M/s. Sai Raghavendra. Granites, D.No. 13-265, DR.S,

i"ia,"*;i;;#;;" n"oa' K,pparri (Post)' Chittoor -Dt'
; 

"' 'i ' HYderabad along with Q"L'
coov sribmitted to the Director of Mines and Geologz
"""' ";;;;^"i;; 

favor of information'

Conv submitted to the zand.Joint Director of Mines and Geo105r' tr(adapa a10ng r'vith

-""' "6..t. 
aeea for favor of information'

CopvsubmittedtotheDy.DirectorofMinesandG-eolory,KadapaalongwithQ..L.--" -J"..1 
for favor of information'

Copytoth.eTahsildar,Gudupallialongwitlrsketchforinformation

copy to the Chief InsPector,
information.

Mines Safety, Dhanbad along r'vith . 
sketch' for

\

t.t'l
t'i:
fu='s..,

.t

-2-

'.:-

-,I
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Itlo,'1348 lQl2A07

Sub

DEMAND LETTER

--T- Dete;,02-,01-?010

lu4ines and Quarries - Quarry.Lease for Black Granite over an extent.of 0.602;hegioi in .

S.No, 98/3p of Kotarnakanapalli (V), Gudupalli (M), Chittoor District helcl bf Sri S.'Sunil ,

Kurnar, Prop: M/s Sai Raghavendra Granites - Encroachment outside thp teased arQa ,'i
Noticeissued-Regarding :: , .. '

Sri S. Sunil Kumar, Prop: M/s Sai Raghavendra Granites is hereby informed that'you.hqve
been issued a Sholv Cause Letter, seeking your explanation for encroachment outside the leased.area
through ref. 1st cited. You have repliecl through ref. 2nd cited stating that you are quarrying viithin the lejased

area and there is no encroachment other than executed area. But thii of.fice.has not:.batiSfied:with"y.pUt' i

explanation. !{ence, it is presumed that you'have encroached outside the leased area for.mineral And.. :

extracted the same upto the quantity of 230,880 Cbm illegally. lt is calculaled based on ihe'iecoygiy
percentage oi rnineral from your quarry lease. Extraction oimineralfrom outiide of quarri leasg arei is

violalicn underAPh4MC Rules, 1966. Hence, Normal Seigniorage Fee along with 02 times penaltyshallbe , .

collectabie fronr you, under Rule 26 of APMMC Rules, 1966 as shown below. i . -.

l1ence, you are hereby directed to pay an amount of Rs. 4,44,4441.- tqwards.'normal
Seigniorage Fee and Rs. B,BB,BBBI towards penalty through challans under the following heihd'of acccuhts :

and submit the same to the undersigned within 15 days from the date of receiptof lhis nqtice which has
irnposed under Rule 26 (2) of APMMC Rules; 1966. Failing which, action wiil be initiated,ag.ainSt you,for
collection of said penalty under RR Act. . :, ,, . '.

EAD OF ACCOI.]

0853 - N.f , I'vl & lvl lndustries

102 - lvl.C. Fee, Rents & Royalties

02 - Royalty on minor mineral

0853-N,F.M&
102-M.CFee

81 - Other

Asst. Director of Mrnes and
PALAMANERU

GgoloEy;

,./
lo
Sri S. Sunil l(unrar,
Prop: lv4/s Sai Raghavendra Granites,
D.No. 13-365, D,R.S. Building,
Ramachandra Road, Kuppam, Chittoor (D0 - 517 425.

Copy su.bnritted to the Direictor of Mines and Geotogy, Hyderabad for favour of iniormation. .,.

Copy'submitted to the Joint Collector, Chittoor District for favour of information.

Copy su"hmilted to the Zonal Joint Director of Mines and Geology, Kadapa for favour of infprmation
CopysubnritiedtolireDeputyDirectorofh4inesandGeology,Kadapaforfavourofinformation.

bt.tJ0 ivlinerai

Black Granite assessed
from the encroached

area'iiilBl'ri

. Normal

Seigniorage Fee
for extracted

Black Granite

from encroached
dtcd

02 times penalty: Total:amount

1
I Black Granite 230,880 4,44,4441- 8,BB,BBB/.

,I
,l l.JiJJ 2,?)1_..

; .t ': ' 
j 

': .^ '' t

GOVERNMENTOFANDHRAPRADESH .' r '"'i ' 
:.

oipmlrrlilrl5ir'nr'rrsANDGEoLoGY 't .'i.,, :'" '

' 'i..' ....

Officg of the ' 
.:, ,, 

';., 
,r,,- ,' . '

Asst. Director of MineS gnd Geolqgy; l : :

Palamaneru. ''..:

Ref :- 1. This office Show Cause Letter No. 1348/Q/07, Dt. 16.12.2009.
2. Your letter dated. 29.12.2009,

HEAD OF ACCOUNT FOR qENALTY

.::

i ..
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GOVERNM ENT OF AN DHRAPRADESH
DEPAR-TMENT 9F MINES AND qEOLOGY i

From To
Sri. B.RamachFndra, M.Sc., 119 Qirector of Mines & G-eology,

Asst. Dirg6qr:9f l."l.ing5 g Feology(FAC), IBRAHIMP.ATNAM,

PATAMANER. vuAYAwADl 
-

Sir,
Sub : Mines and

Hectares in
Lease held l

1021080148
lease by the
furthgr action =

Quarry f0r ,BlA,ck

qf

m

Granite ov€r.an e.xtent of 0.607
Gudupalli (M), Chiltoor Dist. -

Prop: Sri. S. Sunil Kumar, ([D=

Quarries r
Sy.No.9B/3
by M/g Sai

). legse pgri
Speeial Teat

Ref:- 1).

2).

In this conn
of Mines anQ
0.607H
period o! 29 ygqrs,i
The same was
and .issued
28:05-2Q28.

Geology, havg

n

.?021from the Di,reqtpr of Mines &

28.01.08.of.DMGof the Director of Mi,nes and

2nd'cited, 6 Director
extent of

Kumar.

t.

.. 
', 

,j

!

,,..J

,:l ,: , 1.. :r-,,..,. 159,8

area

Evaded quantity in
cbm (2-6) :i

3tt.92

''' :r,'' ,. . '

f'

Geology.
3).
4).

This No.134B/Ql07, Dt.
by the Team- III.

-oOo-

for a

up to

inspected' by the
26.11.202Q in

In the

Description,;, 
.

,:: :'

:.

:. ., :

are&
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On calculation with percentage of recovery mention in Approved Mining Plan i.e., 12o/o -3)b'
as per AMP/AMS, the yield of useful Granite in the quarry lease is 1343.308 !!T. As per. this

office records the lease holder have obtained permits for a quantity of 1988'353 cbm. Tltere

is a stock of 159,8 cbm within the leased area and earlier this office has issued demand notice'.

for Misusing blocks for a quantity of L27.473 cbm. Hence the Total quantity comes'to
214g.153 iUm. There is a variation for a quantity of 677.372 cbm between yielded quanti-ty-

and permitted quantity i.e excess to the limit approved in mining plan without obtalning

approved modified Mining Plan. Hence, the lease holder transported 677.372 Cbm of Black

Granite excess to the peimitted quantities in AMP/EC which is a breach of Clause (h) (iii) of

Sub-Rule 5 of Rule 12 of APMMC Rules, 1966. As per Rule 27 of APMMC Rules, 1966, the lessee

is responsible for proper workings of the quarry and shall be liable'to the Government for his

wrongful act or default.

The inspecting officiats have also noticed the following violations:-
. The lease holder has been operating the quarry without leaving 7.5 Mts peripheral buffer from

the lease boundary which is breach to regulations 111 of Matalliferrious Mines Regulations 1961.

' The lessee transported L0.267 cbm of Black Granite Block without permits from the leased'area

which is violated under Rule 3a(1) of APMMC Rules 1966.
o The lessee obtained more permits i.e.677.372 cbm in excess than the excavated quantity. Hence

initiate necessary action for the misuse of 677.372 cbm of the permits of the Black Granite from
the leased area.

. previously the ADM&G issued Demand notice to the lessee for: the encroached the adjacent area

for the quantity of 230.880 cbm and presently the surveyor reported that there is no

encroachment. Hence initiate necessary actlon subject to verlfication of previous records of the
subject lease.

' The tessee is not operated quarry worklngs as per Approved Mlning Scheme which ls violation of
rule 19(1) of GCDR, 1999 and rule 7 A (i), 31(>xi) of APMMC Rules, 1966.

' The lease holder is stored dump yard outside the leased area. As such the lessee is violated Rule

19(1) of GCDR, 1999 and Rule 7A(i), 31(>cri) of GCDR 1999.
, The iease holder is stored dump yard outside the leased area. As such the lessee is violated Rule

22(3) & (4) also violated Rule 31of GCDR-1999.
, T-he Quarry lease holder has not maintained benches in accordance with the'approved mining

plan/ 
-appioved 

scheme of Mining and ltence violated Rule 21 of Granite conservation and
Development Rules 1999.

r Jfts tessee not appointed Mines Manager to Superuise Mining operations in accordance with
Rules and regulations under Rule 42 of GCDR 1999.

. As.per rule 30 (i) of APMMC Rules, 1966 whenever the depth of the quarry measured from its
highest to its lowest point reaches six meters; the lessee or his agent or the manager of the
quarry shall forward to the Chief Inspector of Mines, Dhanbad, India and the Assistant Director

concerned a report in form F1. But the les:;ee firm not adopted the said rule.
. As proposed in the Plan of Mining the less,.:e not taken up afforestation programme, site services

are not In accordance with AMS i.e., they are located outside the lease area.

Further, on verification of the office records, the lessee / company is committed the following
breaches:. The lessee has not submitted any statutory returns like Half Yearly Return in Form-'F" and

Annual Returns in Form "G" under rule 41 1 (a) and (b) of GCDR, 1999.
n As per this office records the lessee encroached into outside Tahsildar leased area, extracted and

transported 23O.BB0 cbm of Black Granite and issued Demand notice No. 1348/Q/2007, dt. 02-
01-2020 by the ADM&G, Palamaner for Rs. L3,33,332/- for which the Government vide memo
No. 311/M.Il(l)12012-2, dt. 16-02-2012 stayed the demand notice and permitted the petitioner
to run Quarry Lease and ordered to re-enquire the matter and submit final report for taking
further necessary action. Then accordingly the Assistant Director of Mines & Geology submitted
detailed report vide Lr.No.134BlQl2007, dt. 08-01-2015. The orders are awaited from the tiigher
authorities.

In view of the above circumstances, the Director of Mines and Geology, Ibrahimpatnam
may kindly be requested to take further necessary action against the lease holder M/s Sai

Raghavendra Granites, Prop: Sri. S. Sunil Kumar for transportation of 677,372 Cbm of Black

Granite excess to the permitted quantities in AMP/EC which is breach to Rule 12(5)(h)(iii) of
APMMC Rules, 1966 which is breach under Rule 26(1) of APMMC Rules, 1966 and issue

suspension of quarrying operations till realization of the Penalty in addition to the Normal

seigniorage fee along with DMF and MERIT and for violation of other lease deed condltions.
This is submitted for favour of information and taking fufther action in the matter.

Yours faithfully,

r of Mines and Geology(FAC),
PAI.AMANER.

Address of the Lessee :

M/s Sai Raghavendra Granites, Prop: Sri. S. Sunil Kumar,Slo G. Subramanyam, D.No. 13'265,
DRS Building, Ramachandra Road, Kuppam, Chittoor District
Copy submitted to the Dy. Director of Mines and Geology,Chlttoor for favour of information.
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GOVERNMENT OF ANDHRA PRADESH
PROCEEDINGS OF THE DIRECTOR OF MINES & GEOLOGY: IBRAH

IPRESENTT SRI V.G.VENKATA REDDY, DIRECTOR]

Proceedi n g s N o. 541 O'/ DL3-2/ 2O2L Dated :12-L0-202L

Sub: Mines & Quarries - .Transfer of Quarry Lease for Biack Granite an
extent of 0.772 Hectares. in Sy.No.LOL/Z of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor'' District held by M/s Sri Venkata Sai
Granites, Prop: Sri J.Venkatesh Babu to Sri K.Siva Prakash - Orders -
Issued.

t
t

5h
w
(l

tnlt0\vq

Ref: 1. Transfer of Quarry Lease application dated:20.07.2020 filed by
M/s Sri Venkata Sai Granites, Prop: Sri J.Venkatesh Babu.

2. ADM&G, Palamaneru File No.1B03/TQL/2020, dt:09.06. 202L,
3. This Office Letter No.5410/Dt3-2/2021, dated .07.09.202L.
4. ADM&G, Palamaneru Letter No.1803/TQL/202!, dt: 17.09.2027.

*x***

Through the reference 1't cited, M/s Sri Venkata Sai Granites, Prop:
Sri J.Venkatesh Babu has filed an application'for transfer of quarry lease held
by them for Black Granite an extent of 0,772 Hectares in Sy.No. LO7/2 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor in favour of .Sri K.Siva
Prakash for the un-expired portion,of the lease period up to 02:06.2030. The
said application was received by.the Asst. Director of Mines & Geology,

i

Through the reference 2nd i,cited, the Asst. Director of Mines and
Geology, Palamaneru has submitted proposals duly recommending for
transfer of quarry lease held by M/s Sri Venkata Sai Granites,'Prop: Sri J.

Venkatesh Babu to Sri K.Siva Prak-ash in the subject area for the unexpired
period up tb 02.06.2030, subject to satisfaction of terms and conditions laid
down in APMMC Rules, 1966.

if=rrough the reference 3'd cited, M/s Sr:i Venkata Sai Granites, Prop:
Sri J.Venkatesh Babu is requeited :to pay three (3) times of Dead Rent per
Hectare as Charges for transfer and the charges'shall be remitted in Head of
Account No:0853-102-81 keeping i'n view of C.O.Ns.No.58, dt':08.03.2019
and submit originals before'the Assistant Director of Mines & Geology,
Palamaneru within 30 (thirty days) fur the date of receipt of t-his letter.

Through the reference 4th cited, the Asst. Director of Mines & GeologrT,

Palamaneru has submitted further report in response to this office letter
dt:07.09.202L and reported that the transferor i.e. M/s 'Sri Venkata Sai

Granites, Prop: Sri J.Venkatesh Babu has paid equivalent to three (3) times
Dead Rent per Hectare and submitted the original challan to his office and
requested to consider the transfer of quarry lease in favour of Sri K.Siva
Prakash in the.subject area.

d'

u\
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In view of the above circumstances stated above and in exercise of the
pov/ers conferred under Rule 12(5Xh)(viii)(a) of ApMMC Rules, 1966, the
permission is hereby accorded for transfer of quarry lease held by M/s Sri
Venkata Sai Granites, Prop: Sri J.Venkatesh Babu for Black Granite un' uo.na
of 0.772 Hecrares in sy.No. LoU2 or rotunrur..r.p.Jrt 

'r]i,.|., 
lrj;ol,ii

Mandal, Chittoor District transferred in favour of Sri K.Siva prlf<asfr for the
un-expired portion of the lease period up to 27.oL.zo3o, subject to
satisfaction of APMMC Rules, 7966, other terms and conditions nruntionua in
the Appendix and subsequent Government orders and executive instructions
issued there on from time to time. Further, the Assistant Director of,Mines &
Geology, palamaneru to take further necessary action ;; o;;.rr., i; r"'ri., 

*

Encl: (RoE)

To
M/s Sri Venkata Sai Granltes,
Prop: Sri J.Venkatesh Babu,
D. No. 19-754, Ganuga Street,
Kuppam, Chittoor District - Sl7 425

Sri K.Siva Prakash,
S/o. Krishna n, D. No. Z/ 2BS,
Mangai Nagar, Thattiganipalli Village,
Krlshnagiri - 635 203, Tamilnadu State

copy
to the Assistant Director of Mines and Geology, palamaneru.
totheDeputyDirectorofMines&GeoIogy,dt..,ittoo..

IBY RPAD]

D

OR OF MIN ES GEOLOGYfor DiRECT

a

I

:

t

:','".,* *;r.l!.ritS
s i

\,

sd/- V.G.VENKATA REDDY
DIRECTOR OF MINES & GEOI.OGY

l

I

;...
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o

Sub:

Ref:

PROCEEDINGS OF THE ASST. DIRECTOR OF MINES AND GEO

(Present: Sri P' Venugopal' M'Sc" Assistant Di

- \\-

LOGY::PALAMANER

rector)

10 -12-- 02
0

G

Mines and Quarfie5 _ Minsr lVlinerals Transfer of Quar]^i.jji ,:^::::::

of Sri K. Siva Prakash for Black Granilg over an extent of 0'777 Hectare tn

Sy.No:totl|ofKotamakanapalli'(V),Gudupalli(M),ChittoorDistr:ictfor
theun.expiredportionoftheleaseperiodi.e.,up-to07:6-20,3.:0fromM/s
Sri Venkata sai Granites, Prop: sri J. Venkatesh Babu-Transfer of Quarry

Lease Deed executed '- Work Qrder r lssued'

": 
!Z't!{2OZ.of the Director of Mines and

t. Proc.No. 5410/D13 -2/2021'dr

GeologY, lbrahimPatnam' ^ ^A-{
z. A D M &G, p a r a m a n e r Lr. N o. 1 8 o-.3/TaL/ B G I zo2o, dti23 -t0-7021'

3.Lr.dt:0g-t2.2o2lfromTra.nsfereeSriK.SivaPrakash.

,****il.

%'"ughthereference1,tcited,tt"'.Di,..torofMinesandGeology,
lbrahimpatnam, has accorded Rerl'::':l t:l-l:ttfer of Quarry Lease held bv

M/sSriVenkataSaiGranites'Prop:SriJ'.V-'":ilt:hBabuforBtackGraniteoveran'
extent of 0.172,,.;irii:rrtlir,tlo' ,t17l1f Kotamakanapalli (v)' Gudupalli (M)

chittoor District for the un-expirld ,p.g,r:tion .1f 
the ltq.s-:,,0.:t'oo i'e '' up to

02-06-2030 in favoyr ol sri K. siva piatasr, under Rure 12(5xh)(viiixa) subject to

satisfaction of APMMC Ru!.q: tg66;tp!he.r tgrms and conditions mentioned in the

appendix and subsequent, Government o5ders and exe'cutive instructions issued

thereon from time to time'
r of Mines and

Through the reference 2nd cited' the Assistarnt Oirectll

Geology,palamanerhasrequestedtheTlan;fereetlFa,Ynecessaryadvance
renta r u na,u u'it';'o;"uo a o" *-']''Jl'11'l::il:[::;;l t' uiod a nd to atte n d

forexecutionofQuarryLeaseDeedonorbefore

Further, the Transferee through the r'efere-nc'e 3'd citqd' has submitted the

required documents and paid the ne-cessSry advance I'entals' Security Deposit

tn this connection, theTra,nsfer: of 01i1rV fease D.eed 
]s 

ex-gcuted todaV i'e'

to-L2-7021 in favour.of sri K, $iva Prakash fo; Blaclc Granite oV€r' an exflnt of

o.,,zHectare in Sy. ruo. lor/] ot 
l"l.makanapalli 

(V); Gudupatli (M) in Chittoor

District for the un:expired'portion of the lease periodri'e'' up to 02-06-2030
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The Transferee Sri l(. Siva Prakash is hereby permitted to commence'the

Quar,rying operations for Black G;anite over an extent 
.of, 

O'V72 Hectare in

sy.r.ro.roi /2 of Kotamakanapalli (V), Gudupalli (M) in Chittoor District as per

APMMC Rules 1965 and the rules to be amended from lime 
to time' The

transferee should have to produce all the accounts, registers, documents, records

etc., in connection witlr the lease by 5th April of every year before the Asst'

Director of Mines and Geology, Palamaner'

The lessee should submit the Half yearly returns in Form 'pt, and Annual

return in Form "G" lo the Director of Mines and Geology, lbrahimpatnam, und.er

copy marked to the Deputy Director of Mines and'GeologrT, Chittoor and to the

Assistant Director of Mines:and Geology, Palamaner as required under *ylt 
11.o1

G.C.D.R.1999. The transferee shouid send a report in Form 'F' !o the Chief

lnspector of Mines safety, Dhanbad and to the Asst., Director of Mines and

Geology, Palamaner as required under Rule 30 of APMMC Rules, 1966'

Further the transferee is her,eby directed to submit the "oYd han

I

Further, the transferee should obtain the dispatch permits from the

Assistant Director of Mines and Geology, Palamaner before transporting the

material from the leased area. The transferee should abide all the terms and

conditions as per the Annexure appended to the Grant order scrupulously'

NOTE: This order will become null ond void if it witt be found thot it wos grossly

inequitable or wos mode under o mistoke of fact or ovting to

misrepresentation df froud or in excess of the authority.

Mines and GeologtT,

Palamaner.

To

Sri I(. Siva Prakash,

S/o l(rishnan,
D.No.2/285,
Ma ga i Nagar, Thattiga nipalli Village,

Krisha ngairi-635203.
Copv s itted to:

The Director of Mines & Geology, lbrahimpatnam along with Transfer Quarry Lease deed for favour of

kind information. (02 sets)

T6e Dy. Director of Mines & Geology, Chittoor along with Transfer Quarry Lease deed for favour of kind

information.
The Oy. Director of Mines & Safety, Chennai for favOur of kind information.

The District Collector, Chittoor for favour of kind information.

The Controller General, lBM, Nagapur for favour of kind information.'

The A.p. pollution Control Board, Krishna Nagar, Kurnool for favour of kind information.

copv to: 
Gpnpr:l Rpoi<tratior for information and necessary action.The Deputy lnspector General, Registrations & Stamps, Chittoor

The Labour Enforcement Officer (Central), D.No7/207, Mettapalem, Gudur-5241O1,Nellore Dist'(AP)'

iltJTilI[:?,ncrauprrri (M) for information and safeguard / prevent the surrounding land for anv

ehcroachment of excavation / dumping / stockinB, e!c.

I

Asst.
f-
Di

T'
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QL.W.O: I

'1," ,..-, ''

Sub:;

r)-f..-

issued from timd to time '
Furthcr thp le!see should maintain sll thg records and accoupts:in the forrns prescribed by

the Government. The lessee should tSansport the material'[y velriclcs rvithin the limits prcscrilicd

by the TransPort Dept., qncl also submit nccessary retutns'to the Dir.ector of Mines 3nd GeoloBY'

I{yderabad, the DY; Director of Mines and Geology' I(adapa and the Asst.'Director'of Mines and

GeologY; Palamaner for each and eveiy quarter hs peit(ules . ThelEas:s deed is executed subjeottb

thuqonditions thatthe lessee shall renewthe amount to time till the exPiry

bf {re leass period.

Geolqgy,

' ',f,Q

2 bl \- xl,o

i

!

I

I

I

l6!.

is

on.

'., ;,
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trT.IO GEOI,OGY

Office of the

Asst., Director of Mines and Geoiogy,
Palamaneru

the workings

Sub;

outside
- Lease
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Within the ieased area

Total in'
Cbm

Cbm

i

'1,

t

\

Volume
inCbm

Total,in.
Rs.

Market
value in

..:Rs I

Gangsaiv
Stper

Cutter
slze

Note::l. Seigniorage Fee as ns' :+f!{--per Cbg folsulel"ganqsuY't'1:'1t*8
t tinigorrgrarrlize,and Rs. 270d- per Cbq.f,or butter size for Blackpranitc'

2. Market;il.";il;;lr n"rs,oo6l- p* Cbm for fyner-sanslaw lizo Rs' 12'500t' pet

cbm forMini gangsaw size and Rs.'10,Q00 l: p$ chm for cutter size.'

0853 - N.I. M & M Industries

102 - M.C, Fee; Renis & RoYalties

02 - RoYaltY on minor mineral

PALAMANERU

AC),

To
sii:. Venkatesh Babu,
Prop: M/s Sri Venkata Sai Gra'nites,
D;No. 19-154, Ganuga Street, '

l(uppam, Chittoor District.

{.

l;,ril[,'

: 
hpatnam' fo-r favour of ilformation'Copy subrnitted to:the Director of Mines and Ge9lory.Ibr.,$i1

Copy submitte'd to the Deputy pirector oiii;*t;;a'G*logy, bhitt*t for' favOur of infornizrtion'

Cutter
sizc'in
Cbm

Gangsaw
slze ln

Super
Gangsaw

size in
Cutter
slze ln
Cbm

ll72:294730.211r43.616298.46140s.770238.0754,48 .113.22

.,') ' '' 
"P''

I

you

of Rs.
from
in force.

HEAD OF ACCOTINT FORFIITE

0853-N.F. M &Mlndtistries - .

102'M. C Fee, Rents & RoYalties

81 - Othet ReceiPts '

and

Prop; Sri J, Vcnkatesh Babu is
leased area o.f Rs.

"Outsidc tlrc leased

5,00,000/-) in the

thc datc of rccciPt

of tlris

Or;rur.6 quantitY of the mineral rvithin the leased area

Total
Doublc the

maikct
valuc inRs

Fine in
Rs.Categot,v

3906091 11- 11

3590400
681000

14604340
2380700

2,76,48$7027748570tL72.294760000Total
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GOVERNMENT OF ANDHRA PRADESH
IN DU STRTES AN D CO MM_ERCE (r,riNeS.U Oeienrrrl E{ur

M eq,q. No.8O?iM.I(1)/2020-1 Dared: r 2,08.2020

Sub,l1$gyipions - Revision Application filed bV Mls, Sri Venl<ata Sai,Granite-s,
Cn i[oo^1 !i1!rict,- a g al nst ]!e D i Dis. pr:o ceed ln g s N o. 143 3/ D L Z=Z / in ie
dt:13,"Q2.20.20 0f the DM&G"; Ibrahimpatnam - Revition ,Disposed off -
Oider:g - Issued,

Ref:* 1,

,,.

5. From the

Sri Venkata, Sai
daEed:19.,02 receiVed

Eliector of: &

Chiltoor Distrlct, Revision

l-etler"

rr +)F.?r '""'' 

'"'" "

The .DM&G, lbrahimpaLnam has ,determined the quagrJy, Iease, 'f[;'i6, 'U
Granite over an,extent af 0.?72 Hectares ,in sy.r0,L/2: of Kq(arxakulampalli village,
e udupalli Man'4al, Chirhoor Districl held by ,s,'i'venkata Sair GraniteE, pror: iiii.
Venkalesh Babu vide D.Dis :Proceedlngs: No-.1433/D13-ZiZOLBt dt:13.02,2020 as
lhs lesseelhas excavateO anO trinsp0rtea,the excess CuanUty of etait( Granite or
?3S.90& cb;na wi$hln the area &. tt12,2$a cb.m tom,the 6ubide,(he area, hor
crrecled the boundary pillars, no! rnaintained safety measures, cr.osedihe depin oF
the, quarry hejghlr not left the periphdral ,buffei 7.5:Mlt,:f,fom the,'lAase rbouodary
and hot suhmitted thq qtatutory retunsrin Farrn .F & G. i

2. Aggrieved by the above proceedings M/s. Sr.i Venkata Sai G6ani[es, Chitroor
District, has filEd a Revision Appl[ca[ion on fg.OZ.Z020 under rule SS-A of eptqtqC
Rules,19.66 before the Government and reguested the Revisional Autho.rity to set
aside the proceedings Issued by the Assistanr DirecLor of Mines & Geology, 

'Chittoor

.as e has not encroaihed nor: carrled out quarrying operationi ouGioe the jiase ar:ea
and ready tp construct prolective works within the stiputated time aftbr getring
necessary clearances.

3,., The remar.ks of the DM&G, Ibrahirnpatnam hag bee,n' galte,d for,on: the
grounds of Revision vl(e Goyernment Memo . No.867/,M .I(1)/,2OZO,
dt:18.06.2020r The ADM&G, Palamaner haS submitred hia remarfs to
GovernmenE vlde his Lerter No.1051/Q2ieS/zOoZ DaLed:.22.0 6.zo2o s[aring
thar:

i. A qq,ar:ry; leasE fqr Black Granite over ?n extenr of 9.77.2 Hegtares,in Sy"No.
fiL/2 of Kotamakanapalli (Vg), Gudu'palli (M), Chifto'ar Dislr:ict has ,'been
granted b.y the Dir.ector of Mlnes &, Geology, A.P. for a per:iod of 20 ycars in
favour pf M/s Venkatasal Gr,ainites, Pro:pr ,Sii J, Venkatesh: B.abu vide Progs.
No. 24862/R5-t/O'7, Dt.23.01.20-10, but the gr:antee has not executed vlithin
the stip-ula[ed period; SubseQgengly, thg Directof .Of, Mines & Geology,
Ibra-himpatnarn has gr:anted extention of time for a period of 30 days vide' Procg, No. 24862/R5=L/07t Qt.28.04.2010 . The same has beEn executed by
the Asst., Director of Mines and Geology, Palamanef yide Proc,No.
LA5LlQlO7, Dt.03.06.2010 and the lease +vill be inforce:frorn 03=06:2010 to

'ii. lhe DiFecror of Mih--Es and Geolog)r, lbrahimpamam, Vijayawada vide memo
Nol 259251V:g;120.L7, dt. 19-12120.17 tras constituled sp,eciai teams through
(epfoy[ng staff from northern distr.ict of the state for taking of lnspection of
granite quarry leases located in Gunlur, Prakasam, Chittoor." Kurnool and
Anan[hapuram districts from prevention of illegal quarr ying and

iji; The,speclai'team-VIItr have inspected, the said quarry leased,area on 25-L2'
2017 and submitted their irispection and survey upon veqificalion of the
reports, the suruEyor has repo.rtgd that the lessee is working oulside the
leased area and within the leased area. The details are as follols;-

(P'r'o)
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I, Within the Lease, aiea

A.P.M.M

II

there is a
ence. i[ 'is':

min
tr966rRule 26(2) of

iv, The insPectirrg officials ha-0e also notl'ced thd fi?ltowlhg vlola'tlonsi'-

a]ThelesseeisoperatlngthequarrywithoutlaavlnET.5Fltsperlphdral
buffer: from the l;;;'i";r"v-1!';n"is ut"atrt t-o regul;itions 111 of

lliiaff if.;.ious Mines Regulations 196L'

b)Boundary,pll[ars.er:edtedaround'theleased'area'butnottallied:'rryiththe
execured skerch i'[',!:f;ir"riJrtiiun-ni-[ile izii1h)tv)'' f nPMt!rc' Rutes

1956.

c) Not rnalntalnlng the saf-ely -measufes- 
duly' obtervJnE .lon ielevant

stipulatlons made ,ni"t Metalllferrout l'ltn"i.ii"gugtJohs; 1961'.\thith is

vrorarroh or conoirro'il1:,* tli'l?it"'!-ni:;ii'lTri'r'i:Ci;i;e deed eietuted

under Rule'g of APMMC Rules, 1966r

d) The rvorking pit ls more than 6 mts and the lessee ls dolng quairy

operations rritf,,out"fiimtig-'be.-nehes asi ;uah:worklnqs are ln dangefous

conditions. Which i;'i;;;'.h ro- negutation 1d6(3) Metalliferrous l"lines

ils;tiiions 1e01. (conti...p3)

QUantity in
cbmRockoFthe

M,s("mt
'PtT
Ngi

3t20
18700,,

6

,2 ' vg54.4o'
5

,quafltlty ln
Cbf1li0'€t:

PIT No.

10.30

ris7.2:a { 1',
)L42.(, !J:n d e:r

'ptt)
is:-s.2foralover en

oh ciilculeifion
Plan:

cb'm.

of
uselul,

and 'Yiqlded Hen--cei it
any aftracts

meHtloned in

I

6is3;ln

\
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v. Further, o1 verifiggtiorti:-of the office'r,eco?ds, the. lessee ,1 cornpany is
co rnrnilted the following breaches:.

a. T.he Jessee,'has,ngl $u.bmltted any accpufits.es,reeuired,tbr $e pur:pose qf
. making Annuet AsspSime".rtt for the rnineral rgvenue, befo6e' IOlr of every

m;nlh-and:befoie ts'juti of eviry, yeir which ,is vtolition oi'noie io(dj
(b) qf APMMC Rule.s, 1966.

b. The lessee, has nol:submitted any statuto-ry, like Hal,f, Y,ear:ly Retur:n in,
Form*'F't under ru!e: 4X I (a) ,ana (b) of GCDR, 1999 since transfer of
quar.ry lease.

vi, Further, the AssE;, Director ol Mines & G.eology, Palarnaher has requested
" Ihe petitloner to show cause within t5 days :from the .date of receipr qF the

netite il to wt,y ,ectioh should- not -ou irtiiiatea against him ror, .e,couelins
the':N6r.rnal Seigniorage Fee along with penally for S:35.a68:,cb.rn of elack
Gr:anile without'permit wi*rin the leased area and 1l7a,aB cbm; of plack
Gfnoif,g oqtside the leasedi area tiansported ih iontravehtioh of,
A,P;,M.M.0,RUI€5, 1966'faiiing which Recessary action wJll b.e initiated as,per.
Rule 26(1)&(2'} of A,PiM:rM-C.Rules; tr9Q6'

vii. In respaRse to their,effice:Sho.w Cause Nolice, Noi;1051/Q2JBGi!2007, at.
16--02?018; tne pelidoney' lessee hai submlgled hls, exp-lanat!0rr; to;€bch
,brbbch wise and feqtiestAd this ,office to give him an opportuoitl{ to,rectify
the breaches if::a6y lreating It aFihis firsr misXake, '

viii, Further:, their aFflce has prqpqsed for: delermiiiation bf iQudrry Lease to the
Director. of Mines,:: & Geology, Ibr:ahlmpatnam viAe Lr. No.
t05L/QzlBG1hQ,O7, d-ti '16-07.20i8 OulI rnentioning the breaches,

, commilte-d by the lessee.

Ix" :Based on th,eir: office determination priopo5bl5, the)Direclor of ,Mines &
Geology, Ibrahimpatnam has isqHed Sho-w- Cause iNotice No,, 14331R$-
1/20i8, dr: J.3-.0+2018,ro thg peritioneri under Rute r,z(5)(n)(xii) oF Apur'rc
B,ules 1966 duly reqsestlng for e_xplanation,

'x, SUbsequentlyr the peliEiooer hgs;sub[lrltted his. eiplq44tlon to, the Diieelpi
,of Mines & Geology, Ibrahimparnam and, r,equesLed tii drop further action
an the Show Cause trlotice and the ,samel was forwar:ded to the Assistanc
Director of 'Mines & Geolsgy, Palamaner for remarks.

xi. Further, their offlce has submitted report to, 'lhe D-iriector qF Mines &
Geelogy, Ibrahirnpatnarn stating i!.ha,E:the le$see tiras not r:ectified violarions
and'rricornmended for deLermination oF subj.ect Quarry Lease"

xii. has
No..

Rules
amount to the

-'.i:':ii; *[ii; Bas€d'ron thE orders,of the,Diiector, o[ Mines & GeqlogY,i lbrahimpataam-th]e
Rssistant Dire-stor of ,lYlines,&. Geelog,y, Palamanen'l1as,p[oPosed to the Post
t4asLefi Palama.nef toif,o!-feit ttre secirrri.ty,deposir,af Rs:.42,460i' vide Lr. No.

,1,05UQ2/BG plli'tdrr 09-03,:2020,, '

xiv. In the mean time, the petiEioner has filed rev-ision before the GqyernmenE
agalnst the determinalion o-rderg of rihe ,Dire-ctor of ,Mihes & Geolpgy,
lb:iahirnpatnam vidg' No. 14.33/DJ.3-dj29t8,, dt: 13-02';2020 duty reques(ingr
tq c-o"nsidef his case sympqfhetical[y qnd issueinecessary orders to: :restore
his Q0arryihg.operatibns and obtain transit passes withoUt ,any hindlan5es
till his Quarry ,Lease [s in forcq', Failing which, ,he will be Put to further
irrepar:able loss. 

(Conti...p4)

, :;|1

the Directs.r of Mlnes &
;held

to,levy-the penaltyGovernmenL and
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xv,: Thcir:: office Re'venue:

veriflcatton ,bf

i. wlthin'the leaEed area 33.5:fl,69-C!.*':

ii, outside th'e leased area 7172'28 cbm'

xVi, There is no Quajr:rY
aftei deterrnlnatiOn

Lease ap,pligatlons fi led: ln" the sublect"Quarrv Lease a rea

,of the quAiliy Ldase.

has to
'area

pay 
I

and' area for

,&the, Assistent

pay

AftEr,hea,r:ing the

,the and

on Hoth
o-f 'M/5,.

is

'i.,

CH.A.N.D

6EPUJY ETAHY'TO

5. ffi' otder: td dispose of'fl
:c,tinductedl Pn 24.,06.,2020 d'ul.Y

to thq, ReYisio.n Petitioner'

:

the: Revislon flppllcatlonT a'p€r:Sdnal hearing was

;*j.il;;;;n iiiill op port,rni{ ro r p erso n a I h eari n s

herpbtr

,rdvisi'on

,ieased ,arieas. the
J h. d-. rdi;n hrrlt-i.i
lJ!.Ue.ZUzU ul Lr ru of MineS;&

To i'

ril e D i re ctor: of F{in es: a n d'G eo logYr 9 ?Yt' l of rr{ndh ra,. Pq$esh,, Ib5ahi m p a tn s'm'

rirls. trir'Venkala: Sa1 Ci;Ftles, piiif ri,V"riSatt* gabui i6our 'No:;I9'*tr5'4t'l'G'attuga
rstreet, rr p prri'-;iir;-ii,' ch'' ttoo r bii*tct, (B v' RFAD')

Gspll.toi.
iffitiiirtrnt Dirbdor of Mines &Geology, Palamaner, chltoor DIst'

p-:S ,16 t{onible,tilnister-i;i rai;:"i eo ebOi'dgy, 3d'Block, AP Secreta'riati
;;,-F

> r/.>L. 
t

//,FORWARDED: : BYORDER/7 p.v,-r; y*^i{,-L*

i

5

):

tl(

!

i
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APTC FORM.IO

GOVERNMENT OF ANDHR.A' PRADESH

Challan No: 41121351152020

Treasury/PAO Code:1109

CFMS Transaction lD:

Service:

Major Head:

Sub-Major l-lead:

Minor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed Hoad:

Charged/Voted:

Non-ContingencY/ContingencY:

Amount Rs:

Amount ln words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mobile Number

DDO Code:

Status:

Bank Reference Number:

Payment Date:

Challan Creation Date & Time: 2810812020 1i25i25 PIA

STO: STO'Palamaner

400620 1',|482020

401 5-Minor Minerals' Penalty

0853 Non'Ferrous Mining and Metallurgical lndustries

00 Not Applicable

102 Mineral Concession Fees, Rents and royalties

00 Not Applicable

81 Other RsceiPts

000 Not APPlicable

000 Not APPlicable

N

120 0 00 0.0 0

Twelve takh onlY

TOWARDS PENALTY for in Sy.No.101/2,

Kotamakunapalli Vg, Gudipalli Mandal
covt. Memo ;o. B6r/M.l'1/2020'1 Dt. '12.08'2020

J VENKATESH BABU

M/S. SRI VENKATASAI GRANITES,
D.No.'l 9-l 54, G anuga Street,
KUPPAM.517425

9'182852606

11091307001

O/o AD MINES & GEoLOGY PALMANER

Transaction Successtul and Payment posted

202008291 0s2061 06456

2910812024

Note:This Challan does not need enfacement of the treasury

i' .,; ,. ]'it
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GOVERNMENT OF ANDHRA PRADESH
PROCEEDINGS OF THE DIRECTOR OF MINES & GEOLOGY: IB

[PRESENT: SRI V.G.VENKATA REDDY, DIRECTO

Proceedi n gs N o. 54Lt / Dt3-2/ 202L Dated:t2-LO-202

Sub: Mines & Quarries - Transfer of Quarry Lease for Black Granite an
extent of 0.405 Hectares in Sy.No.103 of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor District held by M/s Sri Venkata Sai
Granites, Prop: Sri J.Venkatesh Babu to Sri K.Siva Prakash - Orders -
Issued.

Ref : 1. Transfer of Quarry Lease application dated:20:O7.2020 filed by
M/s Sri Venkata Sai Granites, Prop: Sri J.Venkatesh Babu.

2. ADM&G, Palamaneru File No. 1802/TQL/2O20, dt:09.06 .202L.
3. This Office Letter No.541L/DL3-2/2021, dated.2L.O9.2027.
4. ADM&G, Palamaneru Letter No.1B02ITQL/2021. dt:01. tO.2O2L.

**x**
ORDER:

Through the reference l't cited, M/s Sri Venkata Sai Granites, Prop:
Sri J.Venkatesh Babu has filed an application for transfer of quarry lease held
by them for Black Granite an extent of 0.405 Hectares in Sy.No.103 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District in favour of
Sri K.Siva Prakash for the un-expired portion of the lease period up to
27.04.2028. The said application was received by the Asst. Director of Mines
& Geology, Palamaneru on 20.07.2020.

Through the reference znd cited, the Asst. Director of Mines and
Geology, Palamaneru has submitted proposa,ls duly recommending for
transfer of quarry lease held by M/s Sri Venkata Sai Granites, Proprietor:
Sri J. Venkatesh Babu to Sri K.Siva Prakash in the subject area for the
unexpired period up to 27.04.2028, subject to satlsfaction of terms and
conditions laid down in APMMC Rules, 1966.

T.hrough the reference 3'd cited, M/s Sri Venkata Sai Granites, Prop:
Sri J.Venkatesh Babu is requested to pay three (3) times of Dead Rent per
Hectare as Charges for transfer and the charges shall be remitted in Head of
Account No.0B53-102-81 keeping in view of G.O.Ms.No.5B, dt:08.03.20L9
and submit originals before the Assistant Director of Mines & Geology,
Palamaneru within 30 (thirty days) from the date of receipt of this letter.

Through the reference 4th cited, the Asst. Director of Mines & Geology,
Palamaneru has submitted further report in response to this office letter
dt:21.09.2021 and reported that the transferor i.e. M/s Sri Venkata Sai
Granites, Prop: Sri J.Venkatesh Babu has paid equivalent to three (3) times
Dead Rent per Hectare and submitted the original challan to his office and
requested to consider the transfer of quarry lease in favour of Sri K.Siva
Prakash in tl're subject area.

;o \ro I ry
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Sri K.Siva Prakash,
S/o. Krishnan, D. No.2/285,
Mangai Nagar, Thattiganipalli Village,
Krishnagiri - 635 203, Tamilnadu State

6U to the Assistant Director of Mines- Copy to the Deputy Director of Mines &

In view of the above circumstances stated above and in exercise of the
powers conferred under Rule 12(5)(h)(viii)(a) of ApMMC Rules, 1966, the
permission is hereby accorded for transfer of quarry lease held by M/s Sri
Venkata Sai Granites, Prop: Sri J.Venkatesh Babu for Black Granite an extent
of 0.405 Hectares in Sy.No.103 of Kotamakanapalli Village, Gudupalli Mandal,
Chittoor Distrlct transferred in favour of Sri K.Siva Prakash for the un-expired
portion of the lease period up to 27.04.2028, subject to satisfaction of
APMMC Rules, L966, other terms and conditions mentioned in the Appendix
and subsequent Government orders and executive instructions issued there
on from time to time. Further, the Assistant Director of Mines & Geology,
Palamaneru to take further necessary action as per rules in force.

Encl: (RoE)
sd/- v.G.vENKATA REDDY

DIRECTOR OF MINES & GEOLOGY

To
M/s Sri Venkata Sai Granites,
Prop: Sri J.Venkatesh Babu,
D.No. L9-154, Ganuga Street,
Kuppam, Chittoor District - 5L7 425 IBY RPAD]

IBY RPAD]

and Geology, Palamaneru.
Geology, Chittoor.

for DIRECTOR OF MIN E5 GEOLOGY

I

t
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PROCEEDINGS OF THE ASST. DIRECTOR OF MINES AND GEOLOGY ::PALAMANER

(Present: Sri P. Venugopal, M.Sc., Assistant Director)

DATE:10 -!2-2021

Sub: Mines and Quarries - Minor Minerals - Transfer of Quarry Lease in favour

of Sri K. Siva Prakash for Black Granite over an extent of 0.405 Hectare in

Sy.No: 103 of Kotamakanapalli (V), Gudupalli (M), Chittoor District for the

un-expired portion of the lease period i.e., up lo 27-04'2028 from M/s Sri

Venkata Sai Granites, Prop: Sri J. Venkatesh Babu-Transfer of Quarry Lease

Deed executed - Work Order - lssued.

Ref: 1. Proc.No. 541UDL3-2/2O2L,dI: t2-10-2021of the Director of Mines and

Geology, lbrahimpatnam.

2. A D M &G, Pa la m a n e r Lr. N o. 18 02/T QL/ BG I 2a20,dt:23-10-2021

3. Lr.dt:09-1z-z}Zlfrom transferee Sri K. Siva Prakash.
*****

ORDER:
Through the reference Ltt cited, the Director of Mines and Geology,

lbrahimpatnam, has accorded permission for Transfer of Quarry Lease held by

M/s Sri Venkata Sai Granites, Prop: SriJ. Venkatesh Babu for Black Granite over an

extent of 0.405 Hectqre. in Sy. No. 103 of Kotamakanapalli (V), Gudupalli (M)

Chittoor District for the un:eipired portion of the lease period i.e., up to

27-04-2OZB in favour of Sri K. Siva Prakash under Rule 12(5Xh)(viii)(a) subject to

satisfaction of APMMC Rules 1966, other terms and conditions mentioned in the

appendix and subsequent Government orde-rs and executive instructions issued

thereon from time to time.

Through the reference 2nd cited, the Assistant Director of Mines and

Geology, Palamaner has requested the Transferee to pay necessary advance

rental and submit requiled doguments within the stipulated period and to attend

for execution of Quarry Lease Deed on or: before 10-12'ZOZL.

Further, the Transferee through the'r'eference 3'd cited, has submitted the

required documents and paid the necessary advance rentals, Security Deposit

amounts within the stipulated period.

N

ln this connection, th9 Transfer of Quarry Lease Deed is executed today i.e.

LO-LZ-2021 in favour of Sri K. Siva Prakash for Btack Granite over an extent of
rr!

0.405 Hectare in Sy. No. 103 of Kotamakanapalli (V), Gudupalli (M) in Chittoor

District for the un-expired portion of the lease period i.e., upto 27'04'2028.
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The Transferee Sri K. Siva Prakash is hereby permitted to commence th€

euarrying operations for Blacl< Granite over an extent of 0.405 Hectare in

sy.No.103 of Kotamakanapalli (V), Gudupalli (M) in chittoor District as per

AptvMc Rules L966 and the rules to be amended from time to time. The

transferee should have to produce all the accounts, registers, documents, records

etc., in connection with the lease by 5th April of every year before the Asst.

Director of Mines and Geology, Palamaner.

The lessee should submit the Half yearly returns in Form 'F', and Annual

return in Form "G" to the Director of Mines and Geology, lbrahimpatnam, under

copy marked to the Deputy Director of Mines and Geology, chittoor and to the

Assistant Director of Mines and Geology, Palamaner as required under Rule 41 of

G.C.D.R.1999. The transferee shodld send a report in Form 'F' to the Chief

lnspector of Mines safety, Dhanbad and to the Asst., Director of Mines and

Geology, Palamaner as required under Rule 30 of APMMC Rules, 1966.

Further the transferee is hereby directed to submit the "order for chanse

of name as resards the Appr d MininE Plan, Environmental Clearance &

Consent for Operation within a vear from the date of work order.

Further, the transferee should obtain the dispatch permits from the

Assistant Director of Mines and Geology, Palamaner before transporting the

material from the leased area. The transferee should abide all the terms and

conditions as per the Annexure appended to the Grant order scrupulously.

This order will become null and void if it will be found that it wos grossly

inequitable or wos mode under a mistoke of foct or owing to

m i s re p re s e nt oti o n of f ra u d 
.o 

r i n exce s s of th e a uth o rity.

a,vAog./
nsst. olreclJr oflrvin.. and Geology,

Palamaner.

To
Sri K. Siva Prakash,

S/o Krishnan,
D.No.2/285,
Magai Nagar, Thattiganipalli Village,

Krisha nga iri-635203.
Copv subm itted to:

The Director of Mines & Geology, lbrahimpatnam along with Transfer Quarry Lease deed for favour of

kind information. (02 sets)

The Dy. Director of Mines & Geology, Chittoor along with Transfer Quarry Lease deed for favour of kind

information.
The Dy. Director of Mines & Safety, Chennai for favour of kind information.

The District Collector, Chittoor for favour of kind information.

The controller General, lBM, Nagapur for favour of kind information.

The A.p. Pollution control Boa rd, Krishna Nagar, Kurnool for favour of kind information.

Coov to:
The Deputy lnspector General, Registrations & Stamps, Chittoor for information and necessary action.

The Labour Enforcement officer (central), D. No7/207, Mettapalem, Gudur-524101,Nellore Dist.(AP)'

for information.
The Tahsildar, Gudupalli (M) for information and safeguard / prevent the surrounding land for any

encroachment of excavation / dumping / stocking, etc.

NOTE:
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GOIIERNIIENT OF AI{DHRAPRADESH
PROCEEDINGS OF THE ASST.DIRI TOR OF MINES AND GEOLOGY::PALAMAIrER.

((Present : sri D. subraman.r'am, B.sc., B.ed., Assistant Director,)
-o0o-

PROCEEDINGS NO. 1 LtZ / e /2OOZ , DATED: 28th April, 2008.

Sub : - Mines & Quarries - Quarry lease for Black Granite over an extentof 0.405 hectares in S.No. 103 of Kotamakunapafli_v, Gudupali_M, Chittoor district - Grru:ted in favour of sri j.vent<atesh Babu,Prop of M/s Sri Venkata sai Granites - euarry lease deedexecuted _ Work order _ lssued.

Ref : - 1.Progs.No.28937 /R5(1}/2.007, dt.zg.o2.0g of the Director of Mines& Geologr, Hyd.
2.This office Lr.No. llt7 /e /OT , d,ated,.05.03.2008.
3.Letter dated: 2g.O4.2OOg fro_ the grantee.

ORDER: -OOO-

Through the reference lst cited, the Director of Mines and GeoloSr,Hyderabad has gra|t-ed a Quarry leasse for Black Granite, over an extent of0.405 hectares in s.No. 103 of Kotamakur"p-"ru viuage, Guduparli Mandar,Chittoor district for a period of TWenty ,rears in favor of Sri ..l.Venf.aiesh Babu,Prop of M/s Sri Venkata Sai GraniteJ.

In view of the above gra::t order, this office through the ref. 2.0cited, this office has requested the grantee to attend this office for execution ofQuarry iease deed arong with necessary documents. Accordingly, the granteehas attended this office on 2g.04.200g for execution of a;;+'te.se deedwithin stipulated period vide reference 3.d cited.

Hence, the_ euarry lease deed is executed on 2g.a4.2oog for aperiod of twenty years(2O) i.e., from 2.g.o4.2oog to 27.o4.2o2g. The quarrylease- heleby permitted to commence the quarry lease operations for BlackGranite in the subject area and subject to ihe londitions mentioned in theProceedinBs 1st cited, conditions and lppendix enclosed to the proceedings l"tcited and other terms and conditions jf apvrnac Rules, 1966 and 
"rru".qu.rtGovernment orders and Executive instructions issued from time to time andsubject to the satisfaction of euarry lease deed Form-c.

The I-essee should produr:e invariably all the accounts, registers,documents, records, books etc., conne:cted with the subject lease held by Str,
lptil of every year before the Asst., Director of Mines and Georogr, Fdr.*arer.The lessee should submit the Quarter'ly returns, and Annual returns to theDirector, Deputy Director and Assistant Director of Mines and Geolory,Hy{e1a!ad, Kadapa and palamaner as requireci und.er A.p.M.M.c. Ruies, 1966and G.C.D. Rules, L999.

The Lessee should obtain the dispatch permits and get the transitforms from the-"+G\|,,. Director of Irlines urra Georogr, paramaner beforetransportitg.the mate\al from the leasecl area.,i \
..., t), , 

" 
\,.

.\ t ,n1,,' ,.'

t\ 
,', 

: 
ASST.DIRECToR oF MINES & cEoLoGy,

sri J.venkatesh B_1!r, prop of sri Vcnk,ta sai cranitj;, N". ig 1s4, GanugaStreet, Kuppam,Chittoor district.
Copy submitted to the Director of Mines and Geologr, Hyderabad along withQ..L. deed for favor of informi:.tion.
copy submitted to the zonal Joint Director of Mines and Geologr, Kadapa arongwith Q..L. deed for favor of information.
Copy submitted to the Dy.Directot. of lvlines and Geologr, Kadapa alolg with
Q..L. deed for favor of information.
copy to the Tahsildar., Gudupalli along with sketch for information.copy 

1:.1h" chief Inspector, Mines Srf"ty, Dhanbad along with sketch ic:rnlormatlon.

\ur
\rr
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GOVERNMENT OF ANDHRA PR.ADESH
DEPARTMENT OF MINES & GEOLOGY

Office of the
Asst.Director of Mines & GeologY,

Palamaner
sHow cAtisE NorrcE v

No.LLLT 1Q21BG1ZOOT Dt: ffi-11-?019

Sub : Mines and Quarries - Quarry Lease for Black Granite over an extent of
0.405 Hectjres in Sy.No. 103 of Kotamakanapalli (Vg), Gudupalli (M),

Chittoor Dist, - Lease held by M/s Venkata Sai Granites, Prop. Sri l.
Venkatesh Babu- lease period from 28-04-2008 to 27'A4-2028
Inspection of quarry lease - Encroachment noticed Show Cause

Notice Issued - Regarding.

Ref:- 1) progs. No;28937 /R5-L/2007, Dated.28.02.2008 of the Director of
Mines and GeotogY, A.P.,

2) This office Progs. No.11171u2007, Dated.28-04-2008.
i) tnspection and Survey reports Dated:01-11-2019 of conducted by

the Technical Staff of this qlffice.
-oOo-

Adverting to the subject and reiefences cited. Through the ref. 1st cited,

the Director oi Mines and 6eology, has granted a quarry lease f.or Black Granite

over an extent of 0.405 Hectares in sy.wo. 103 of Kotamakanapalli (Vg), Gudupalli

(M), Chittoor District for a period of 20 !€Bl's in favour of M/s Venkata Sai Granites,

i'r.ip.-sri J. Venkatesh Babu. The same.rwas executed before the Asst.Director of

Mines and Geology, puf.rnun". and issued work orders vide reference 2nd cited and

the lease period from 28-04'2008 to 27-04"2028'

In the reference 3rd cited, the Technical Staff of this office have inspected

your quarry leased area on 01-11-2019 and the surveyor verified the lease

boundaries with executed lease sketch and found workings falls within the leased

area and encroached towards Norther.n side to the leased area. Accordingly, the

irrr"yo,- taken pit measurements in presence of the r:epresentative of -tf.e 
lease

holder excluding over burden. The detaits,of the pit measurements are as follows'

Within the Leased area:-
Averai;e

S.No. Pit No
Apea in sq.,mt, net Rock

Quantity
Iu Cbm

9159.291
1 984.87 9.3

i.ftil.
tf

Fffi=u;--.\\.. rq

Measurements
over

(In Mts)

.1.",

On calculation with percentage of recovery-mention in Approved Mining Plan:?.: lll{::
the yieldt *.irl Ciunitu ;n yort t.-5lq i1.r;11.4s? cbp'As per 

!hi9 efl1e rscp"rQs vou have

obrained permits for a quantity of 18405g,tlr.m silce incention 
of the Qparry.Leat-u:l$I3t:

;;;ti;, th[ office i;JJ-Ja nd'notice fpr the missips blocks.:*:ttg 
.a. 9.qqnlitv 

of t63'775

Cbm for which Vou f..ir.-piiJ'nottnif seigniorqgejg"it perthe Revislon orders, There is a

srock of 68 btocks Coveiea a quantitv ii rss]oz7 c"bm within the lea.sed It!l-t"[gelhe
Total quantity comes to 2159.!.g* cbm. ]1-erg.is,a 

viriation.for a quantity of 785'241 ebm

is noticed uetween peimitted quentity and yieldBg.q!3n,ior. Hence, it is cqnstruted that you

have misused rhe l,.uiii,'ffiJ?bittr'e orintiry or itiEzit cbm excavated and transported

the mineral more than the approved mining pran quantitr which ittracs Rule 26(1) of

.l

,

l

i

l

I

I

I
I
I

x

Contd...2A.P,M.M.C.Rules, 1966.
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on calculation with percentage of recovery mention in Approved Mlning PIan i..e., L5o/o,

the yield of useful Granite in your leise is 683.124 Cbm. Hence, it is construted thatyou have

excavatea & transported the mineral unauthorizedly by encroaching Northern side to the leased

area which attracts Rule 26(2) of A.P.M.M.C.Rules, 1966.

The inspecting officials have also noticed the following violations:-

,YouareoperatingthequarryWithoutleavingT'5Mtsperipheralbufferfromthe
lease boundary 

-which is breach to regulations 111 of Matalliferrious Mines

Regulations 1961
. eoJndary pillars erected around the leased area but not tallied with the executed

sketch which is violation of Rule 12(5)(h)(V) of APMMC Rules 1966'
, Not maintaining the safety measures-duiy observing the relevant stipula.tions made

under Metalliferrous Minei Regulations, 1961 which is violation of iondition 21 (b)

of covenant 8 of Form-G lease deed executed under Rule 8 of APMMC Rules, 1966.

, Your working pit is more than 6 mts and you are doing quarry opelations without

forming benihes as such your worl<ings are dangerous conditions. Which is breach

to Regulation 106(3) Metalliferrous Mines Regulations 1961'

Further, on verification of the office records, the lessee / company is committed the

following breaches:-
, The lessee has not submitted dispatch particulars as per Rule 12(5XhXiii) of

APMMC Rules 1966.

Outside the Leased area:-

S.No. Pit No

Avem.ge Measurements
(Exc1u over b en

Area in sq.mt
Average Depth of the net

Rock excavation
(In Mts)

Quantity
In Cbm

1 1 754 6.04 4554.16

In view of the above circumstances, y0u are hereby requested to show cause wlthin 15

days from the date of receipt of this notice as to why action should not be initiated against you

for recovering the Normal Seigniorage Fee along with penalty for the misused quantity of

785.241 Cbm within the leased area and 683.124 cbm of Black Granite outside the leased

area transported in contravention of A.P,M.M.C'Rules, 1966 failing which necessary action will

be in itiated as per Rule 26(1)&(2) of A'P.M.M.C'Rules, 19 66.

Asst, Director of nes & Geology
PALAMANER

( raTo,
Sri J. Venkatesh Babu,
Prop: M/s Sri Venkata Sai Granites,
D.No. 19-154, Ganuga Street,
Kuppam, Chittoor District.

(\$,
(r'\\

l*
I

Copy submitted to the Director of Mines and Gr:ology, Ibrahimpatnam f-or favour of Information'

Copy submifted to the Deputy Director of Mines and Geology, Chittoor for favour of

Information.
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GOVERI.IMENT OF ANDIIRAPRADESII
DEPARTMENT OF MINES AND GEOLOGY

Office of the

Asst., Director of Mines and Geology,
Palamaneru

DEMAND NOTICE

In this connection, it is informing You that the insPection whatever conducted

on 01-11.2019 in Presence of you and taiken pit nTe,asurements after affirming the

boundaries around the leased are-a in presence of You and arrived pit volume as

9159.291 cbm within the leased area and 4554.16 Cbm outside the leased area

have been extracted:after considering the recovery factor as per approved mining

p lan is 15% the Yield of useful granite in Your: lease is 1373.893 cbm within the

leased area. After considering the per.mitted quantitY of LB40.2BZ Cbm, Missing

Blocks quantitY of 163.775 Cbm and Stock of, 68 blocks covered a quantitY of

t55.O77 Cbm, it is noticed that 785.241 Cbm of quantity excess to the Yielded
quantitY. Hence, it constru ed that y.ou have misused transit forms forthe quantitY

of 785.241 cbm of Black,Granite.
Contd...2

&

No. 1117/O2|BG/2007 natea\I'rt'zorq

Sub: Mines & Quarries - Quarry Lease for Black Granite over an extent of
0.405 Heclares in Sy.No. iOS of Kotamakanapalli (Vg), Gudupalli (M),

Chittoor Dist.- Lease held by M/s. Sri Venkata Sai Granites, Prop. Sri

l. Venkatesh Babu - Extraction & transportation of Mineral from
outside the leased area and Misuse of Transit forms - Explanation

submitted - Not Satisfied - Demand Notice issued - Regarding.

Ref:-l.Randomization of Inspection by the ADM&G, Palamaner on 30-10-2019.
2.Inspection & Survey Repoft dt.O1-11-2019 of this office Technical Staff.
3. This office Show Cause Notice No.1117/Q2/BG/2007,Dt.13-11-2019
4. Your explanation Dt.15.11.2019.

*****
With reference to the above Quarry Lease, it is to inform that by Virtue of

conditions of grant and the covenanti of the lease deed .exeEuted, you are already

aware that the quarrying is to be don'e within the leased area and the mineral

should be dispatched with prior payment of seigniorage Fee.

In the reference I't & 2nd cited, based on the Randomization report of the

undersigned the Technical staff of this office have inspected your quarry leased

area on 01-11-2019 and the surveyor verified th9 legse boundaries with executed

lease sketch and found workings falts within the leased area and encroached

towards Northern side to the leased area. Accprdingly, the surveyol taken pit

measurements in presence of the representetive of the lease holder excluding over

burden. The details of the pit nreasuremertts are as follows.

In this connection, through the refgrence 3rd cited a Show Cause Notice has

been issued to you seeking your explanation as to why _action should not be

initiated against you for recJvering the Normal Seigniorage Fee along with penalty

for the misused quantity ot785.241 Cbm within the leased area and 683.L24 cbm

of Black Granite outside the leased area transported in contravention of Rule 34 8r

In response to this office Show Cause Notice. through the ref. 4th cited, you

have submitted your explanation each br:each w]se and state.d that, the actual

dispatch quantity is 1840.282 Cbm &' L63.775 Cbm you have paid normal

seignior.age fee ui p.t Revision orders f91 misllng blocks and there is.a stock of 68

bloiks c&ered a quantity L55.077 Cbm. Hence, the total quantity comes to

2L5g.134 Cbm. There is a variation for the quantity of 785.24L Cbm, hence not

misused the transit forms for. the quantity of 785.241 cbm.

9,(
^l(]r1 \\ \\ i(
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Regarding the excavations falls outside the leased area you have stated that- *,1 ,".*
you have-erectdd the boundary pillars based on the chain system survey and in the - -;+i€"i

places shown by the Surveyor and maintaining the same till to date and you are :,

operating the quarry operations within tlre leased area. Further, the survey done
using GPS Machines are not accurate. Further, stated that the quarrying activities
within from the leased boundaries marked by the surveyors (based on GPS & Chain
system) at the time of Survey & Demarcation. Hence, you have stated that you
have not encroached not carried our quarry operations outside the leased area.

The averments stated by you should not be considered as the Technical Staff
conducted survey with DGPS instrument (which are 20 cm variation) based on the
linear measurements mentioned in the e:<ecuted lease deed sketch. After affirming
the lease boundaries around the leased area you have done the quarrying
operations outside the leased area and within the leased area. Further, it is
informed that the lease boundaries fixed based on the measurements mentioned in
the executed lease deed sketch with reference to the permanent Revenue Stones
only. Hence, it is no matter conducted the survey either with GPS or Chain Survey.

With regard to the other breaches, you have simply given explanation, but
neither implemented nor rectified the breaches in the quarry.

in view of the above, you have been informed that, As per rule 5 of APMMC
Rules, 1966 your workings should be confined to only within the leased area and
not beyond the leased area as per granted and executed sketch. But, you have not
done so for. Hence your explanatiorr dt. 15-03-2018 is not deserved for
consideration.

As per the average category percentage arrived for issuance of dispatch
permits, the category of the Granite bloclts for the said volumes are as below.

Hence, you are liable to pay the Normal Seigniorage Fee and Market Value
for the said quantity as per Rule 34 (1) of APMMC Rules, 1966 and Rupees upto 5
lakhs as fine and double the market value as per Rule 26 (2) of APMMC Rules, 1966
for the quantity recovered and transported from outside the leased area.

Within the leased area Outside the leased area

Super
Gangsaw

size in
Cbm

Mini
Gangsaw

size in
Cbm

Cutter
size in
Cbm

Total in
Cbm

Super
Gangsaw

size in
Cbm

Mini
Gangsaw

size in
Cbm

Cutter
size in
Cbm

Total in
Cbm

1 8 1 02 1 t4t.3t7 462.903 785.241 157.480 122.939 402.705 683.124

Misused Quantity of the mineral within the leased Quantity recovered & transported from outside the
leased area

Category
Volume
in Cbm

Normal
Seigniora
ge Fee in

Rs

Market
value in

Rs

Total in
Rs.

Catego

ry
Volume
inCbm

Fine
in Rs.

Double
the

market
value in

Rs

Total

Super
Gangsarv

size
181.021 543053 27153t5 3258378

Super
Gangs

arrV

size

157.480

50000
0

4724400

Mini
Gangsaw

Size
141.317 3s3293 1766463 2rt9756

Mini
Gangs

aw
Size

122.939 3073475

Cutter
size

462.903 t087822 4629030 57t6852
Cutter

slze
402.705 8054100

TotaI 785.241 1984178 9110808 11094986 683.124 fooooo 15851975 163s197s

Contd....3

.

h"
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HEAD OF ACCOT]NT FORNORMAL SEIGMORAGE FEE

0853 -N.F. M & M Industries
102 - M.C. Fee, Rents & RoYalties

02 - Royalty on minor mineral

To
Sri J. Venkatesh Babu,
Prop: M/s Sri Venkata Sai Granites,
D.No. L9'L54, Ganuga Street,
Kuppam, Chittoor District.

-f3 ^

HEAD OF ACCOI.INT FOR FINE

0853 - N.F. M & M Industries
i02 - M. C Fee, Rents & RoYalties

81-O Receipts

1
1

Note:- 1. Seigniorage Fee as Rs. 3000/- per cbm for Super gangsaw size, Rs.

ZSOO/- p"i CU, for Minigangsaw size and Rs. 2350/- per Cbm for Cutter

size for Black Granite.
2. Market value taken as Rs.15,O0O/- per cbm for Super gangsaw size, Rs.

L2,5OO/- per cbm for Mini gangsaw size and Rs. 10,0001' per cbm for

cutter size.

In view of the above, M/s Sri Venkata Sai Granites, Prop. Sri J. Venkatesh

Babu is hereby directed to pay ihe said amounts i.e., Rs. 2,74,46,961/- (Within the

leased area Rs. L,LO,g4,ggO/- + Outside the leased area of Rs. 1,63,51,9751-) in

the following head of account and rectify the other breaches within 15 days from

the date of receipt of this notice, failing which necessary action will be initiated

against your quariy lease at the subject area as per rules in force'

D\ilq

tt\

of Mines and GeologY,
PALAMANERU

q1>
r1-

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam, for favour of information'

CopV submitted to the Deputy Director of Mines and Geology, Chittoor for favour of information'

q
9ub-ov-J i,,,qon

>s( t,/t "f
)

::3::

1
t
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Challan No: 41412950252020

Treasury/PAO Code:1 109

CFMS Transaction lD:

Service:

Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed Head:

Charged/Voted:

Non-Contingency/Contingency:

Amount Rs:

Amount ln words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mobile Number

DDO Code:

Status:

Bank Reference Number:

Payment Oate:

-L1 -

Challan Creation Date & Time: 0E10312021 3:29:31 PM

STO: STO-Palamaner

40191067442020

4015-Minor Minerals . Penalty

0E53 Non-Fsrrous Mining and Metallurgical lndustries

00 Not Applicabls

102 Mineral Concession Fees, Rents and royalties

00 Not Applicable

8l Other Rocsipts

000 Not Applicable

000 Not Applicabls

v

N

31 0000.00

Towards Govt.Memo No.5006/M.l/2020
&OMG D.Ois.Memo No.4018474/D13-2/2020
Penalty in Sy. No.1 03 of Kotamakanapalli vg
Gudupalli Mandal BG. 0.405 Hact.
J Venkatesh Babu

M/S. Sri Venkata Sai Granites
D.No.1 9-'l 54, Ganuga Str€€t,
Xuppam-517425

9789941 1 1 1

1 t 091307001

O/o AO MINES & GEOLOGY PALMANER

Transaction Successlul and payment posted

cHG0327638

0810312021

ll I I I ti I lll il I il I till lt | | il I I llt I lt li il I I il ilil I I tit

APTC FORM-10

GOVERNMENT OF ANDHRA PRADESH

Note:This Challan does not need enfacement of the treasury
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APTC FORM.lO

GOVERNMENT OF ANDHRA PRADESH

Challan No: 51036259162021

Treasury/PAO Code:1109

CFMS Transaction lD:

Service:

Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed Head:

Charged/Voted:

Non-Contingency/Contingency:

Amount Rs:

Amount ln words Rs:

Purpose:

Remitte/s Name & Address:

Remitter's Mobile Number

DDO Code:

Status:

Bank Reference Number:

Payment Date:

Challan Creation Date & Time: 2910412021 10:26:53 AM

STO: STO-Palamaner

50017935732021

4015-Minor Minerals - Penalty

0853 Non-Ferrous Mining and Metallurgical lndustries

00 Not Applicable

102 Mineral Concossion F6ss, Rents and royaltiss

00 Not Applicablo

8l Othor Rec€ipts

000 Not Applicable

000 Not Applicablg

V

N

300000.00

Thros lakh only

Towards Govt memo No,5006/M.U2020 &
DMG, M EMO NO.401847 4lO1 3-212020
Penality i sy No.103 Kotamakunapalli vh,
Gudupalli Mandal tsG
J Venkatesh Babu

M/S, Sri V6nkatasai Granites
Ganuga atreot, Kuppam-517425

97899411 't 1

1 1 091307001

O/o AO MINES & GEOLOGY PALMANER

Transaction Successlul and payment posted

cHG449158s

2910412021

Note:This Challan does not need enfacement of the treasury
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APTC FORM.IO

GOVERNMENT OF ANDHRA PRADESH

Challan No: 61 1 621 19202022

Treasury/PAO Code:1109

CFMS Transaction lD:

Service:

Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed Head:

Charged/Voted:

Non-Contingency/Contingency:

Amount Rs:

Amount ln words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mobile Number

DDO Code:

Status:

Bank Reference Number:

Payment Date:

Challan Creation Date & Time: 0210812022 7:58:23 AM

STO:STO-Palamaner

60076320822022

4015-Minor Minerals - Penalty

0853 Non-Ferrous Mining and Metallurgical lndustries

00 Not Applicable

102 Mineral Concession Fess, Rents and royalties

00 Not Applicable

81 Othe. Receipts

000 Not Applicable

000 Not Applicable

V

N

300000.00

Thrse lakh only

Towards P€nalty ln Sy No. 103
Kotamakanepalle vg, Gudupalli Md
Vide. Govt Memo No. 5006/M.U2020 &
DM&G.D.Dis. Memo No. 40184741D,1312020
K Sivaprakash

S,/o A Krishnan, Krishnagiri.

s7BS941 1 1 1

1 1 091307001

O/o AD MINES & GEOLOGY PALMANER

Transaction Successful and payment posted

135974349

0210812022

Note:This Challan does not need enfacement of the treasury
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Portr}o,.i*t.$IffimB

Dt:03-02-201.7

AlwrxuREy
EDINGSoFTHEDIRECToRoFMINESANDGEoLOGY::HYDE--ipaiserrrr: 

sRI B.sREEDHAR, I.A.s. DIREcToR) (F'A'c)'

( pnocErDINGS o.37899/R5-7/20L3.

rly

PRO

-ooOoo-
.ORDER:

Ar^'
I/X \\a Through the reference 1"r cited, Mlr :.4. Granites (P) limited, Mg.Director: sri M'

fiilPt'Ramamurtf.1vt'r"a an application for.grant of Quarry l-ease in Form-P duly paying an amount
' )?t 

"i'*r.'is00l- 
vide ch.No.4oB4, dt:21.09:2oti towar:ds application fee and survey charges

i;r"-etack Granite over an extent of O.OOO Hectares in Sy.No.136, ]3-7 & 138 of

rotamuiin#.iii:virr"gl, Gua'.rpatti Nanaal, Chittoor District for period of 20 years wilh

;j;;;i ao.u*untr. Th6 said euarry lease applicatio.n. was received by the Asst. Director of

Mines and Geology, Palamaner on 21'09'2012'

Through the reference 2n9 & 3'd cited, the Asst. Director of Mines and Geology,

pal.amane, u,ia the Zonal Joint Director of r"-1ines and Geology, Kadapa submitted proposals

recommending for grant of quarry lease for Black Granite over an extent of-4..846 Hectares

in Sy.No.136, L37 & 138 oF fotu.akanapalli Village, Guclupalli Mandal, Chittoor Distribt

i"r"*ri"? Nir J.R. Granites (P) limited, Mg.Director: Sri M. .Ramamurthy'

Afte; careful examination of the said proposals, through the reference 4th cited' a

notice was'issued to M/s J.R. Granites (P) iimited, lvlg.Director: sri M. Ramamurlhy to

submit Approved Mining Plan along with ionsent for Establishment (CFE) from A'PPCB and

Envir.onmental Clearance from MoEF Government of Irrdia as per' SO 1533, dated

14.09.2006 within (5) months

. 'Accordingly through reference 5th cited, M/s J.R. Granites (P). limited, Mg:Direcfor;

Si-i M. Ramamurtny subiritted :Mining Plan approved by the Joint Director of Mines and

Geology, vide Letter No.547IMP-PLMR72O14, dated:06.03.2014 and also-submitted copy of

Environmental Clearance iisued by SEIAA, GoI, MoEF vide order No'DEiAA/APICTR-

01/2016, dr: .Ol.l3iO and sopy oi Conu"nt for Establishment (CFE) issued Uy-!ne-:-11t

chief Environmental Engineer, 
'tiurnool 

vide order No.CTR-l0BolPc1lzoK/cFE/2016-650,
dated:08.09.2016.

As per the Approved Mining Plan the Mineable Resen'cs are 69750 M3 of Granite and

the.life of tfre mine is (23) years @ 3079 M3 -production 
per al:nlrm. ,

The.applicant has'paid diiference of application fec of Rs.500/- vide Ch.No'7805,

dt:29:09.2016 and deposit amount of Rs.75000/- and l1s.15000/- vide D.D'No'365621

dr: 0 1. 10. 201 6 and D.D. N o.97 4046, dt: 20. 10. 20 16 respectively.

of 4,846 Hectares in Sy.No.136, t37 & 138 of Kotamakanapalli Village, Gudupalli Mandal,

Chittoor District is lrerlby granted to M/s J.R. Granites (P) limited, Mg'DirecLor: Sri M'

Ramamurthy for a period'oflO years under Rule ]J(S)(a)(i) of,...Andhra Pradesh Minor

rr,li".i"r i"ncession Rules, 1966, subject to the following conditions and the ,conditicnq
mentioned in the appendix enclosed to this order, other terms and conditions under Granite

Conservation and 
-development 

Rules, 1999 and subsequent amendments if any and

eiecutive instructions issued there on from time to time.

(_

)

i

I
i
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1.
(i)
(ii)
(iii)

(iv)
(v)

The grantee shall pay the following amounts before execution of the lease deed:

Dead Rent :: Rs 1,00,000/- per hectare per annum
Land Assessment
Cess on Land AsseSsment

Security Deposit
Cess on land hold area

':: As per rates fixed by the Revenue Department
: : At the rate of Rs.0.37 paise pei rupee on

Assessment.
.:: A sum equivalent to.one year dead rent. '

: : Rs.25/:, per Cbm, as Per the

n nes an d Geology

A.P. .

3

Mineral Bearing Lands Infrastructure Cess Act and
Rules,2005

The grantee shall execute the lease deed in Form "G" within (60) days fronr the date

of. . grant as per Rule 12 (5) (e) of A.P.M.M.C. Rules, 1966.

The grantee shall pay Seigniorage Fee ln advance as detailed below and dispatch the
: Granite Under a valid dispatch permit. and transit form issued by Asst. Director
of Mines and GeologY'concerned.

(Rate Per cubic meter)

d

The grantee shall pay Seigniorage fee as per the rates prescribed from time to
time under Schedule-I in advance for .quantity intended to be dispatched and then
only dispatch the material under the'dispatch'permit and transit fofms.obtained from
tlre Asst. Director concelned. The Grantee shall furnish details of dispatches
immediately soon after the dispatches of material as per Rules 12 (5) (h) (iii) of
A.P.M.M.C"Rules,1966

6 The grantee should pay Seigniorage fee or dead rent whichever is higher on the
mineral dispatched or consumed from the'land at the rates specified under Schedule-I
and II as the case may be in accordance with Rule 1O(1) of A.P.M.M.C. Rules, 1966.

i. The,grdntee should submit Consent for Operatidn (CFO) after execution of the
lease aeia and before starting Quarrying Operations to the concerned ADMG,
DDMG and DMG.

Note:- The grant is liable for cancellation should it be found that it was grossly inequitable or
was made under a mistake of fact or owing to mis-representation or fraud or in
excess of authority.

//Attested//

The grantee shall pay the dead rent, Land Assessment and Cess on LanU Assessment
one month in advance i.e., before 1'! March of every year during the subsistence of
5the lease period regularly whether formalfy demanded and called for or not.

5

For Director

To, 4
M/s J.R. Granites (P) li.mited,
Mg.Director: Sri.M. Ramamurthy
J.R. Plaza,,4th l=loor, Tank Street
HoSur, Krishnagiri District
Tamilnadu By RPAD.
Copy to the Asst. Director of Mines and Geology, Palamaner along with File No.
387 4/Q/2012................ By RPAD.
Copy to the Dy. Director of Mines and Geology, Kadapa.

Type
granite

of Super Gang
Saw above 300
Cm X 180 Cm
Size

Mini Gang Saw
above 270 Cm X
150 Cm. & less
than 3OO Cm X
180 Cm Size

Below 270
Cm. X 150
Cm. size

Below 75 Cm
Size.

Rs.3OOO/- Rs.25o0l- Rs.2350/- Rs.1o00/-
MERIT 2olo of "Seigniorage fee

DMF 3Oo/o of Seqg4lqlq ge fee

Black'

Sd/-B.SREEDHAR
DIRECTOR OF MINES AND GEOLOGY
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,rne lessee shouidlsubmit the Quallerly,retul'ns,in, Form lFI, and Annual return i
' 

'iGr'. 16 [he 'Directon of ,Mines] and'Geofoov. Hyaerabad,. under.,copy maiked to the,:.
, Director, of ,Mines and Geology,l,Kadapa and..to.the Asqistant.Di;lectorlof Mines eld G
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1',

.l
1
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.. r .., : j.. *,,... .; .... :... .-.:.'. ..:. .....". .
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATNAM

Show Cause Notice:1655/D13-2/2021 Dated'79-02-202L

Sub: Mines & Minerals - Quarry Lease,forl Bla'ck Granite an extent of '4'.846
Hectar'es in Sy:No-;iJ6;. '137 '& 138 of , ,Kotamakanapalli Village,
Gudupalli Mandal,, Chittbor District - Leaserheld ,birM/s J.R.'Granites
Private Limited, Mg.Diiebtor: Sri' M. Ramamurthyr.- Ihspected quarry
lease by the Special Team No.III - certain " breaches noticed
Proposed for. determination Show Cause Notice - Issued

Ref:. 1. DM&G Proceedings No.37B gg/R5-L/2013, dt.O3 .02.20t7.' 2. ADM&G, Palamaneru Letter No.3B74IQ2/BG/2OLZ, dt.05.02.2021.
*xx*#

Through the reference 1'r cited, the Director of Mines & Geology has granted
a Quarry Lease for Black Granite an extent of 4,846 Hectares in SylNo.136,' t.32:&
13Brof kotamakanapalli Village, Gudupalli Mandal, Chittoor oistrici'for ai,pu,:ioUi of
20 years granted in favour of.M/s J.R. Granites Private Limited;:Mg.Direclor: Sri M.
Ramamurthy. The grantee executed the lease deed before the'Asst.birector of-Mines
and Geology, Palamaneru on 20,02.20L7 and the lease is in force upto 19.02.2037.

Through the above reference 2nd cited, the Asst. Director of Mines and
Geology, Palanraneru reported thpt as per the instructions of the DM&G conducted
maha check in respect of quarry'leases'held"in Kuppam, Gudupalti, Ramakuppam
and Santhipuram Mandals, Chittoor District. Further, the Asst. Director of Mines,,&
Geology, Palamaneru repo;ted that tfre special team conducted irispection of , the
quarry lease held by M/s J.R. Graniles 'PriVate Limited, Ir,lanag'irig Director: Sri M:
Ramamurthy in the subject area, aS{{he lessee / company is commltted the following
breaches: -

1. The lessee transported 289.834 Cbm of Black Granite from their leased
area without payment of Seigniorage fee which is breach under Rule
12(5)(h)(iii) of APMMC Rules, 1966. 

,

2. The lease holder has been opgrating the quarry Without leaving 7.5 Mts
perilrheral buffer from the lease boundary which is breach to regulations
111 of Matalliferrious Mines Regulations 1961.' " 3. The lessee transported 289.834' CBM of Black Granite without permits
from the leased area violated under Rule 3a(1) of APMMC Rules 1966.

4. The lessee is not operated quarry workings as per Approved Mining '

Scheme which is violation of rule 19(1) of GCDR, 1999 and rule 7 A (i) ,
31(xxi) of APMMC Rules, 1966, :

5. The lease holder is stored dump yard outside the leased area. As such the
lessee is violated Rule 22(3) &(a) of APMMC Rules 1966 and 31 of 6CDR
1999.

6. The quarry lease holder is not maintained benches in accordance with the
Mining Plan and hence violated Rule 21 of GCDR 1999.

7. The lessee not maintained production and dispatch registers at the quarry
site.

B. As per rule 30 (i) of APMMC Rules, 1966 whenever the depth of the quarry
measured from its highest to its lowest point leaches six m'eters,r,the
lessee or his agent or the manager of the quarry shall,forward to the Chief

. Inspector of Mines, Dhanbad, India and the AssistantlDirector concerned a
report in form F1. But the lessee firm not adopted the:said rule.

9. As proposed in the Scheme of Mining the lessee not taken up afio:estation
programme, site services are not in accordance with AMS i.e., they are
Iocated outside the lease area.

1O.The lessee has not submitted any statutory returns like Half Yearly Return
in Form-'F" annual Returns in Form "G,, under rule 41 1 (a) and (b) of
GCDR, 1999.

Finally, the Assistant Director of Mines & Geology, Palamaneru iequested to
issue suspension of the quarrying operal:ions till realization of the penalty in addition
to normal Seigniorage fee alongwith DMF & MERIT and for violations oi lease'deed
conditions.

+

91



In view of the above circumstances, M/s J.R. Granites Private Limited,
Mg.Director: Sri M. Ramamurthy is hereby directed to show cause within (15) days
from the date of receipt of this notice, as tb why action,should not be taken against
the lease in accordance with Rule 12(5)(h)(xii) of APMMG Rules 1966 for the afore
said violations committed byl lesSee. In caSe, no reply l isi 'rec€ived within the
stipulated time of (15) days, from the datb of rbceipt of 'this' notice, it will be
construed that the lessee / company hbs no reply to be offe'r€d and necessary action
will be taken as per APMMC Rules, 1966 based on the material available on r€cord.

To
M/s J.R. Granites Private Limited,
Mg.lDirector: Sri M. Ramamurth
J.R. P 4th Floor,
Ta et, Krishn'ag

copy

for

fl. U* *r.r--
DIRECTOR OF NES&G

.G.VENKATA REDDY
OF MTNES AND GEOLOGY

-- tBY'RPADI.

// ATTESTED //

I

to the Asst, Directorlof Mines
Director of Mines and

State

, ti , ...
.1, .,, r' '
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GOVERNMENT OF ANDHRA PRADESH

INDUSTRIES & COMMERCE (MiNES.i) DEPARTMENT 'ia

Memo. No,953/M,I(1)/2022

Sub:- Revisions Revision Application filed by Y/s. J.R. Granites
Private Limited in Sy. No. 136. 137 & 138 of Kotamakanapalli
Village, Gudupalli Mandal, Chittoor District, against the Demand
Notiie No.1655/Dt3-2/2027, Dt.OB.02.2022 of the DM&G,

Ibrhimpatnam- Hearing held on 16.11.2022 - Revision Disposed

off - Orders - Issued

Ref:- 1. From M/s. J.R. Granites Private Limited, Chittoor District,
Revision Application dt: .02.2022, received on:08.03 .2022.

2. Govt. t"l e m o. N o. 9 5 3/M, I (t) / 2022, Dated :27 .03 .2022
3.: From the ADM&G, Palamaneru, Letter No. 3874/Q2/2012,

Dt. 15. LL .2022.

Ttre Director of Mines & Geology, ibrahimpatnam has issued Demand
ce No.1655/ Dt3-2/2OZt, Dated:08.02.2022 to the revision applicant

s.l.R.Granites Pvt Ltd., MD:Sri. M.Ramamu rthy directing to PaY an

ount of Rs. 5L,17 ,986/-.

Aggrieved by the above said ciemancj notice, M/s. i.R. Granites Private

mited, Chittoor District in the reference 1't cited has filed revision

applicat_l on under Rule 35-A of APM MC Rules-L966, before the Government,
with a request to set aside the Demand Notice issued by the DM&G,

Ibrahimpatnam on the grounds mention therein. .

3l In the reference 2nd cited, the remarks of ,the DM&G has been calted

for on the grounds of revision and the ADM&G, Palamaneru submitted

remarks vide reference 3'd cited to the Director of Mines and Geology.

4. In order to dispose off the.Revision Application duly giving reasonable

opportunity to the Revision Petitioner, a personal hearing wa: cond.ucted 
"1

r'o.rr.2oz2._ The Revision Applicant antl the officials of the Mines and

Geology Department were Present. \

5. In the grounds of revision, the Revision Applicant has mainly

contesting in t-heir grounds that the being an aesthetic material with its
uncertainties of yieli and inherent defects, the recorgry ratios canlt be

predicted with ceitaihty. It is observed that the officials have calculated tle
yield basing on the recovery factor (Average) in the Approved Mining Plan /
Approved Vtining Scheme upon volume of the pit taken by the technical staff

and surveyor. g-ut not assessed the waste generated from the quarry leased

area. Had they assessed the waste generated also they should have found

the actual recovery factor of the mineral in the area. They have taken

per:mits every time, before issue of dispatch permits the blocks were check

n-l.urrr.d br the technical staff of the ADM&G, After submission of reports

only the dispatch permits have been issued to them there is no evasion of

any seig.charges as all the material transported was duly paying.advan,ce

,.i'g.f"* in."inspection team is trying to find the details based on. the

figJres available in the books only but not conducted any field analysis as

thley have taken only pit measurements but not assessed the waste

generated leaseJ area.' t

( P.r. o. )
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6. Finally, they requested the Revisional Authority to consider their case

sympathetically and set-a-side the Demand notice issued by Director of
Mines & Geology IbrahimPatnam

7. During the revision; the Revisiona_l Authority has observed that the

there is variation for a quantity of 289.834 Cbm transported from their
Ieased area without payment of seig.fee which is a breach under Rule

12(5)(h)(iii) of APMMC Rules 1966 and Rule 26(L) APMMC Rules 1966.

B. After taking into consideration of the material available o-n record, the
grounds of the rJvision petitioner, the arguments put forth by'the petitioner
ind Department officials, the Revisional Authority has decided to reduce the
penalty amount considering their financial positions on sy-mpathetic grounds

and also to save the industry as this is the first mistake of the petitioner and

difficult to estimate the actual recovery percentage.

g. After hearing the arguments on both sides, the Revisional Authority
has decided to allowed the revision application of M/s.J,R.Granites Pvt,Ltd.,
MD:Sri. M.Ramamurthy subject to payment of Rs.8,52,998/- towards
Normal Seig.fee. The remaining demanded amount of Rs.42,64,988/-
towards Penalty is waived off.

10. Accordingly, the Revision Application is disposed off under Rule 35-A of
Andhra Pradesh Minor Mineral Concession Rules, 1966 and the Director of
Mines & Geology, Government of Andhra Pradesh, Ibrahimpatnam shall take
further necessary action in the matter.

D. RAMADEVi
JOiNT SECRETARY TO GOVERNMENT

To
M/s. J.R. Granites Private Limited, .. :

Mg. Director Sri M. RamamurthY, J.R. Plaza,
4th Floor, Tank Street, Krishnagiri District,
Tamilnadu State - (RPAD)

The Director of Mines & Geology, Ibranhimpatnam.

p Assistant Director of Mines & Geology, PalamanerT Chittoor District.
The PS to Hon'ble Minister (M&G)i'r3'd tslock, AP Secretariat.

$
//FORWARDEo :: BY ORDER//

!

f1
1t
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GOVERNMENT OF ANDHRA PRADESH
PROCEEDTNGS oF_THE DrREcToR.oF. MINE.,qN; EEoLocy.
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'AMIEXUFLE-Y!
$:;,:*

: HYDE
IRECTO

Dated: 10-06-2015.

Geology, Proceedings No.12344/R5_1_/ZOO},

l/-

Proceedin gs No. 397 O/ R4-t/ zOLs

Sub:-

Ref:-1. Director of Mines and
dated:04.11.2011.

\

Mines and Quarries - Transfer of Quarry lease for Black Granite over anextent of 1.620 Hectares in Sy. tlo. 'Bg/L, gs/rp, -giZzp 'g'iiZsp 
ofKotamakanapalli Village, Gudupatli, Mandat, tn-iiiooi'jrct.i.t"i.ta byM/s Tirumala Minerars, Mg. partner: Sri K. Venkatesh in favour of M/s J.R.Granites private Limited, Direcror: sri M. Rama Mr;ih;'f* ;l;xpiredportion of the lease period i.e., upto 11.03.2032 - permission - Accorded

2. Transfer of euarry L_egse application dt:z4.og.2oL4 of M/s TirumalaMinerals, Mg. partner: Sri K. Venkatesh.
3. ADM&G, Palamaner File No. 3800/TeL/2Ot+, dt: 28.01.2015.
4. zJDtq&G, Kadapa Fire No. 3}oo/TeLizo]/., oiiio.oz .zots.

-ooOoo-

ORDER

Through the reference 1tt cited, a Q0arry lease was granted for Btack Granite overan extent of 1.620 Hectares in Sy. No. B9l1, g5/7P, gs/fp & 95/3p of Kotamakanapallivillage, Gudupalli Mandal, Chittoor District for a period of 20 years infavour of M/sTirumata Minerats, Mg. parrner: sri K. Venkaresh and rhe qliiiv i;;;-;;; wasexecutefl vide Proceeding No. 2690/Qlzoo}, dt: 12.03 .2012 oy irre'Assistant Directorof Minffind Geology, Pa'iamaner and lease witt be inforce upro 11:03 .;;;;:' 
rL v'v

Through the reference 3'd cited, the Assistant Director of Mines and Geology,Palamaner reported that transferor_j.e., M/s'Tir.umala Minerals, Mg. partner: Sii X.Venkatesh through the- reference 2nd cited' submitted a notarized a-ffiaavit g:iving frisconsent for transfer of quarry lease infavour of M/s J.R. Granites private Lim-ited,Director: Sri M. Rama Murthy for the unexpired portion of the lease p"li"a upto11'03.2032, e3 he is unable to carry out the quarrying operations due to personal
problems. In turn the transferee, M/s J.R, Granjtes Private Limited, Director: Sri M.
Rama Murthy has also submitted a notarized affidavit expressing willingness to tut uthe quarry lease on transfer for the un-expired period of quJrry lease i.e ., upto
11.03.2032 and further stated that there is no speculation in the transaction except
consideration of Rs. 1,00,000/-, which was spent for development of quarry

The Assistant Director of Mines and Geology, Palamaner repor[ed that the
applicant is having one quarry leases in Chittoor Dislrict and as the MRA for the year
20L3-74 and no mineral revenue dues to Government. Furtherr.the Asst. Director of
Mines and Geology, Palamaner informed that the transferee is not having any leases
and no mineral revenue dues to Government.

The Assistant Director of Mines and Geology, Palamaner reported that the
applied area has been inspected on 24.LL.2074. As per the inspection report,
Topographically, The transfer of quarry lease area comprises dolerite dyke trending in
E-W direction, medium to big size boulders with 1.5 to 2.0 in die area observld.
Further it is noticed that as per the observations of the nearby quarry lease there may
be sheet rock at a depthrcf-qbout 10 to 15 mts. Geologically the applied area belongs
to Peninsular Gneissic Compldx of Archeans. The width of the dolerite dyke present in
the transfer applied area is about 25 to 0mts, length of the dyke is about 30 to 35 mts.
The quarry lease is not under operation on the day of inspection, no stock and no
machinery is available. Either sides of the dyke the country rock of Colour Granite of
inferior quality is observed. The granite occurring in the transfer applied area is hard
and compact in nature and it is easily quarriable in desirable sizes. Mineralogically it
consists of Feldspar, Biotite, Muscovite, Quartz, Hornblende and other Felsic minerals.

/-

\{fl)

97



. :.. .i'

{! l.: iil

The Assistant'Director of Mines and Geology,',""Palamaner reported that thetransfer. of quarry 
,lease applied u..u rras- ueen surveyed and verified as pu. ir..,u .'boundaries shown by the-irepresentative of the transfeiee. After survey th" ur.u''if,oa-rrived.to an .extent of 1.62A He.ctares.il Sy. No. eg/i,- gS,/tp, SS/Zp & 95/3p ofl(otamal<anapalli Village, Gudupatli Mandal, chittoor District for which the transfereehas given consent for the surveyed and demarcated qrir.vl..se area and signed onthe surveyed sketch.

Finally, the Assistant Director of Mines and Geology, palamaner recommendedto accord permission to transfer of Quarry lease l.tJ uv'rlrlr-rirumala Minerals, Mg.Partnei-: Sri K. Venkatesh over an extent'of 1.620 Hectlres-in'Sy. No. B9l1, 95/Lp,95/?-P & 95/3P of Kotamakanapalli village, G;dur;rri-ru..i.t] cnittoor District infavour of M/s J.R. Granites Private Limited,-oirector: Sri M. Rama Murthy for the un-expired portion of lease period i.e., upto ir-.os.zos2 stating tr..,ui no ,p.;j[tioninvolved in the transaction.

Through the reference 4th cited, the Zonal Joint Director of Mines and Geology,Kadapa agreed with the ,proposals of the Assistant oirectoi oi'tr,tin., and Geology,Palamanei- and recommended for transfer of quarry leuie rru:.it t, #rri..till"j urrterms and conditions laid down in Andhra Piadesh Minor Mineral concesslon Rules,7966 and Granite conservation ulg _?.r_.lopment Rules, i999- for the ,nl.rpir.a
':': T:;I :ili.:":. .ffi::ffTl.,, on s hereby u..o,o.o ;.,:.:,,..
9i ttte Quarry 'lease held by M/s Tirumala Minerals, Mg. partner: sri K. venkatesh forBlacl< Granlte over an extent of 1.620 Hectares intv.rri". ei/:t, rr)il;,,i;i;, *95/3P of Kotamakanapalli Village- Gudupalli Mandal, Chittoor: District in favour ofM/s J.R. Granites private Limited, Director: sri M.-n;r; 'M;;il#j6."rn1lipiru,r
portion of lease-q:lo! i.e. Into 11.03.2032 under Rute 12(5)(h)(viii) of AndhraPradesh Minor Mineral concession Rules, 1966 subject to condition it.,ut trr'. ii.rri.r!"shall submit Environmental clearance, consent roiEriulril;;;i G;i'lri l"rl...for operation (cFo). within (03) tlrree months rror-it',u-;;i; ;i bxecution or transrerlease deed and subject to the conditions mentioned l"-il.r"'.p;";;k ;;.ior"o''#'tr-.,i,order, and other terms and conditions ;rd; e;;nite cons.-ution and DevelopmentRules, 1999 and subsequent, amendments/orderi and executive instructions issuedthereon from time to time. 

v^srrLrLrv.

The occurring granite
industry as a decorative

Encl:- (Appendix)
Sd/.B. N.V.SUSHEEL KUMAR

DIRECTOR OF MiNES AND GEOLOGY

//Attested//

For Director o Mines and Geology.

/24>-
M/s Tirumala Miherals,
Mg. Partner: Sri K. Venkatesh
D.No.B-169, T.B. Raod,
l(uppam,
Chittoor-517425.
M/s J.R. Granites, pvt Limited,
Director: Sri M. Ramamurthy,
4th FIoor, J.R. plaza, Tank Street,
Hosur-635109,
Krishnagiri Dist,
Tamilnadu
Copy to the Assistant Director of Mines and Geology, palamaner along with FileNo. 3800/TQL/2074
copy to the zonal Joint Director of Mines and Geology, Kadapa

q
\
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polishingis Black Granite It is useful for cutting and

may have export value.
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Sub:= MinesandQuamies-TransferofQuarryLeaseforBJackGrapiteoyeranextent
of 1'62oHectinSNo. 8glI,g5llP,g5/2P &gs/3Pofkotu-utrruprrt tU, b-Jupatli (M),
chittoor - Dist'Tiansfened in favlur ofa4/s J.R. Granites p*.iia;bi#;;;iM. ^

ftamalurtfiy,forun-expiredportionoftheleaseperiodi.e.,upto ti.0:.2032--Transfer
Lease deed executed _ Work orders _Issued.

Ref:- 1) Proc.No :3970/F(4-1/2ats,ot.l0.06.2015 oftheDirectorofMines & Geology,

2) This offi ce Lr.No. 3 8 0 0/TeL / zo r 4, D t ; 2z-0 6-20 L 5.
3) Lr.Dt : 05-08-2015 from tnJ Crunt";: 

-'--
,f*+

ORDERS :

The Director of Mines & Geology, Hyderabad vide reference l" cited has aocor.ded
pe,rnission for tra,sfer of euarrylease forBlackil*i;;;;;;;;;;;;;;;;* liiir' ,' ,r,lP,95l2L> &95/3P ofKotamakanapalli 

{),_c-uaupalli (M), chinooi-Dirirr.iJ uywt i""*^i"u-*.*rr,
Mg. Ptr: Sri K. venkatesrr i' favour oruri r.n. C;;r p;., Ltd,, Di,..lo* s;iM:#;;n;;;1.,,r-
expired portion of tire lease period i.e., upto ll.o3.2o3z. I{ence, thir orrr.. ,ij;;;f;;;;;iF .i.0, ,r*
:qu:tt:l the.transferee to submit the required docurnents for the execution of 1'r.ansfer,Quarry L.;;;
Deed r'vithin the stipulated period. Accordingly, the transferee vide ieference 3d cited, has surrmitteo aji
the recluj,ed docu,re,ts and requested. this oHce to execute rhri;;i;;A;il;;;;;;;"^*"*
- In the light of circumstances stated above, the'fransfer Quarry Lease aeea is executed i, favour

of \4/s.J.R. Granites pvr., Ltd.,, Director: Sri M. ri.*"rrrr,rry;il;;;;;ffi;d . ..;*.#rn.
qrranyingoperationsforBlackGraniteoveranextentotl,62oHecr.,i"s.i.ro. w/t,gsitp,gsii-i-g\)lp
ofKotamaka,apalli ff), Gudupari (M), chittoor - Dist. f.r;;;;;;;;;;;.;i;;i;;,#;;.;;,.".,
u1-rto 1-L.03.2032, subjectto conditionthatthe lessce should suUmirnnuir.;;;;i Ci;;rani;, Co'rrr",for Establishment & co,se,t for operationwithin 03 ;.;iili;;ili.';;i;;a;;.b;;;;;ii,;f..
qualry lease deed aud subject to the satisfaction of conditions laid a"*, i" 1*;;;j;;Ii",rr"
Director of Mines & GeologS Hyderabad (1 to 20 ) appendix enclosed to trr"rJur. d;;J;il;ir"
subject to the satisfaction of Government orders issued from time to time

The lessee should.maintain all,r,. r..o.J, il;;;;;;; the forms prescribed by trre
Governme,t. ThrJlcsscc should transport the uratcrior uy r.ni.i.r ;i;i;;he lirniis p..*iirr.a
by thcJr}rsgort Dept., and also submit necessaly returns to the Dir.ector "rui"., ^JG;;l.s,Hyderabad and the Dy. Director ofMines & Geology, Kadapa, theAsst. Director of Mines;;; G;;i;;y,
Palarnaner for each and every'quarter as per Rules.

I
^?v 

./

,fP}m, and Geotogy,Asst. Directo
To

IyI/s J.R. Granites Pvt. Ltd., .

Dirpctor': Sli M. Ramamurthy,

Tank Street,
Flosur - 635 109,
Klisluragiri District,
Taunilnadu State.

PALAMANER. .

t
t The Dilector of ]vlines an
* The Zonal Joint Director
* I'he Dy. Director of Mines

deed
+ The Assistant Director of Mines and Geology (Vig), Tirupati for favour of infonnation.
+ The Chieflnspector, Mines Safety, Dhanbad along lvith sketch for information.
rk ildar,

S{!,.ti..r;;116';r ;r,

[,X+ili* .

!

T

I
}}ry" -fq t

(Ivf), Chittoor - Dist. for infonnation.

QL.W.O: 13114.34
G OVERNMENT OF ANDI{RA PRADESH

DEPAITTMENT OF MINES AND CTOiOCV
Proceedings of the Asst. oirecto. oirrlil *a c.J"ry,"nu^ru**...
( Present: sri S. Sairam singh#.:c. (Tech), B.L.Assi:Director)

}']r'oi.No. 3"8 0 0/TOL/2 0 1 4

W.
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GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES & GEOLOGY :: IBRAHiMPATNAM

Sub: Mines & Minerals - Quarry. [ease,'foq Black Graq-[te a.1 extent,of 1.62!
He'ctares' in ,Sy.No. B;9/1, 95/t(P),; :95/2(P), 95/3(P). of Kotaryakanapalli
village, Gudu-palli Manflal;'r6h[ttoor District' j Lease' held by M/s J'R'
Cran-ites Private Limited,'Mg;Di'rector: Sri M.Ramamurthy - Inspected
quarry lease by the Special,Team'No.III - Certiiin brea'ches noticed -
propo!"J- for 'Oeterminal;d6 

".=i ishoriv Cause Notice '- . Issued -

Ref: 1. DM&G Proceedings No.3970 /R4-7/20L5, dt.1Q.O6:20L5.
- ADM &G, Pa I a ma ne rr t., jl"j;- " 

; 38 0 o/TQL/ 20 !4, d t. 0 s 0 2 2 0 zt.

Through the reference 1"t cited, the Director of Mines & Geology has accorded
permission for transfer of Quarry Lease ioi gtuck Cranite an extent of-1'.6?0 Hectares
in sy.No.89/1 , gs/L(p), sslz(e1, gilgipj oF Kotamakanapalli village, ,,Gudupalli .

Mandal, Chittoor District in favour of M/s J.R. Granites Private Limited,r Mg.Director:
Sri M.Ramamurthy for the unexpired portion of the lease'pdriodi'uipto:'tfi03.2032.
The transferee executed the lease deed'before the'Assistant Oirectbr'of::Mines and

Through the above reference 2nd cited, the Asst. Director of Mines and
Geology, PalJmaneru reported that as per the instructions of the'DM&G'conducted
maha check in respect'of quarry leases held'in Kuppam; Gudupalli,:Ramakuppam
and Santhipuram Mandals, Chittoor Distiict,'Further, rthe Asst. D-irectcir of Mines &
Geology, Palamaneru reported that'the speciaf team conducted inspection,of the
quarry lease held by M/s J.R. Granitbs: PriVate Limited, Managipg , DirecLor: ,

sri t'l.Ramamurthy in tfre subject ur"ur.aslthe lessee / company'is.iEgmmitted the '

1. On calculation with percentage iof ,:recoVeiy mention'in,nppioved Milng
Ptan i.e. 20% the yield of useful Granite in the qua'iry;lease is:,1957'j:598
Cbm. As per the records of ADM&G;'Palamaneru, the :lease, hol-dei 

lr-ave-'
obtained permits for a quantity,.e6 2537.206 Cbm. Th'ere is'a'stock of
blocks covered a quantity of 181.133'Cbm within the ledsed area. Hence,
the total quantity comes tb 2718.39g Cbm. There,is ar'variation,fot a

quantity of'iOO,lil. Cbm:Uatwednl'yielded quantity and permit'ted quantity
. , i.e. excess to the limit approved in miling plan 

. 
wllhou! obtaining

approved modified Mining irian. nence, the lease holder transported
760.74L Cbm of Black Granite morethan the approved mining plan
quantity which is a breach of Clause(h)(iii) of Sub Rule 5 of Rule 72 of
APMMC Rules, 1966.

2. The lessee is not operated quarry as per Approved Mining Scheme'
'i.e stor:ing of dumps and stocking:of Mineral which is Violation of rule,

19(1) of GCDR, 1999 and rule 7 A (i) of APMMC Rules, 1966.

3. The lease holder is stored dump'yard outside the leased area. As such the,
lessee is violated Rule 22(3) &(a) of APMMC Rules 1966 and"31 of GCD-R

1999.

4. The lessee not appointed Mines Manager under Rule 42 ofCdon-rSS9.l 
'

5. The lessee not maintained production,and dispatch registers at the quarry
site.

(

6.

7.
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Demand Notice No; 1652D t3-2/2O21

Sub:

Ref

Mines & Quarries - Quarry Lease for Black Granite over an'extent of 1.620.

Hectares in sy.tvo.eglt, 95/t(P),95/2(P),:95/3(P) of KotarnakanapalIi Vill.age,

Gudupalli Mandal, Chittoor District'- L.ease held by.M/s J.R. Gra,niles Private
Limited, Mg.Director: Sri M.Rama;nu.rthy - Certain breaches noticed - Show

Cause Notice issued - Demand Notice - Issued - Regarding' :

L. AD M &G, Pa la ma neru Letter N o. 380 O/TQ L/ 2014,' dt;05.02.2021.
2. This office show cause Notice No.1657/Dt3-2/2}2t, dt.Lg.02.2021
g. nOftaAC, Palamaneru remarks statement dt,OB.O2,2O22.

x*xxl<

Sdrdr

, Through the reference lst cited, the ADM&G, Palamaneru has 11f9rme!,!!?! 3.-q.l3liy
Lease for glalk Granite over an extent of 1,620 Hectares in Sy;No,B9/1.,95/l(P),,95/2(P),
95/3(p) of Kotamakanapalli Village, Gudupalli Mandal, Chittoor Distrigt_'held by lvl/s'J.R.

Granites private,Limited; t'tg.Oireltor: Sri M.Ramamurihy was:inspected on 15.11.2020 &

26.:J.t.2OZO. The ADM&G, Palamaneru has reported certain violations committed by the
lease holder.

:

Through the reference 2{'d cited, this office has issued,show cause'notice to the.lease'

holder. Out of some violations.,committed by the lease. holder, one violation pertains to
evasion of'sqigniorage fee. The details of revenue evasion are;

:

The lessee transported 760.74L Cbm of Black Grani
mining plan quantity from their leased area whi
12(5)(h)(iii) of APMMC Rules, 1966.

te morethan the aPProved
ch is breagh under Rule

p,\k Through the reference 3'd cited, 
, 
M/s. J.R,,,Grgnjjes f rivate Limited, tvlanaging

Itdg--<Director: Sri.M.Ramamurthy has submitted reply to this office show cause notice' Through

{,^^r*e reference 4th cited; the ADM&G, Palamaneru furnished further repQrt stated' that the

\X\14g'Y tiut. holder has violated Ruls f2(5)i6111ii) and Rule 26(1) of APMMC Rules'19,66 and they
l'1.' uie fiuui" fortaking penaI action undertne:said rules and requested'to issue:dema.nd notice.'

SI.
No.

Rule Violations Penal Total
Normal Ity , ,(in Rs.)

Rs. in Rs.

12(s)(h)(iii)
of APMMC
.Rules, 1966.

The lease holder disPatched
76O,74L Cbm of Black
Granite without PaYing
advance seigniorage fee and
without dispatch Permit. C,ut

of 760.74L Cbm, L70.l7B
Cbm is Super Gang Saw(SG),
80.03 Cbm is mini gang
saw(MG) and 510.533,Cbm is

cutter size (CS). (Within the
leased area).

2t95639/-
@Rs.2700

pqr sG,
@Rs.2470

.per MG and
@Rs.2300

per CS.

t0978197/- t3t73837 /-

Therefore, the lease holder: i.e. M/s J,R. Granites Private Limited, Mana ging. D-irector:

.Sri M.Ramamurthy is'hereby requested to pay an amount of n9.1,3!,73,837/. ,- (Rupees One

Crore Thirty One Lakhs Seventy Three Thousan d Eisht
which includes Rs.2195639/- (Rupees TwentY One Lakhs

and Thirty Nine. only) towards Normal seigniorage fee and Rs.1,09, /-(Rupees One

Crore Nine Lakhs SeventY Eight Thousand One Hundred and NinetY only) towa rds'

5 times penalty throug h challans under the following Head of Account and sent the origina

challan to ADM&G, Pa lamaneru within (15) daYs from th
failing which action will be initiated as'per the ruies in force.

e date of rece ipt of this notice

,

.,.'. ,' ;, . ,, ':

GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES & GEOLQ9.T :: IBRAHIMPATNAM
: i : :;ijLl4?$r

Dated;08-02-2422
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OB53 - N.F,M & M Industries,
7O2 - M.C. Fee, Rents:&, RoYalties

'81 - Other',receiPts.

sd'/ - v. G.vEN KArA REDDY
DIRECTOR OF MINES AND GEOLOGY

':: :' . :

iTo -::-

M7s J;R. Grahltes Private Limited, : 
:

Manaoinq Director: Sri M.Ramamurthy, ' :

J.n. Piazi, 4th FIoor,
Tankstreet, Krishnagiri District, Tamil-nadu state -:-:---- [BY RPAD]t]

-/.6W to the Asst. Director of Mines and Geology, Palamaneru.

Copy to the Deputy Director of Mines and.Geology, Cfittoor;

/t

for DIRECTO NES & GEOLOGY

a .-.

M Industries
Rents & RoYalties
Minor Minerals.

o(

Fee,
ono2 Royalty
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GOVERNMENT OF ANDHRA PRADESH

INDUSTRIES & COMMERCE (MINES.I) DEPARTME

fa ^.n-.IJ {:i{ir -

Memo, No. 955/M.I(1 )/2022

Sub:- Revisions' - Revision Application filed by M/s. J.R. Granites
Private Limited in Sy. No. Bg/L, 95/L(P), 95/2(P), 95/3(P) of
Kotamakangpalli Village, Gudupalli Mandal, Chittoor
District, against the Demand Notice No.1657/D73-212027,
Dt.08.02.2022 of the DM&G, Ibrhimpatnam - Hearing held on
16.1L.2022 - Revision Disposed off - Orders - Issued.

Ref:- 1. From M/s. J.R. Granites Private Limited, Chittoor District,
Rer/ision Application dt: .02.2022, received on:08.03 .2022.

2. Govt.Memo.No.955/M.I(l)/2022, Dated:2L.03.2022 :

3. From the ADM&G, Palamaneru, Letter No. 3800/TQL/2014,
Dr.15. L7.2022.

,s

0 \9

The Director of Mines &. Geology, Ibrahimpatnam has issued Demand
Notice No.1657lD73-2/202.1, Dated:08.02.2A22 to the revision applicant"fi1/t.l.R.Granites Pvt Ltd., M.G.Dir. M.Ramamurthy directing to pay an
amount of Rs. t t3t,73,837 /-.

Z. Aggrieved by the above said demand notice, M/s. ).R. Granites Pr:ivate
Limited, Chittoor District in the reference 1't cited has filed revision

trf app lication under Rule 35-A of APMMC Rules-t966,, before the Government,
with a request to set aside the Demand Notice issued by the DM&G,
Ibrahimpatnam on the grounds mention therein.

3. In the reference 2nd cited, the remarks of the DM&G has been called
for on the grounds of revision and the ADM&G, Palamaneru submitted
remarks vide reference 3'd cited to the Director of Mines and Geology.

4. In order to dispose off the Revision Application duly giving reasonable
opportunity to the Revision Petitioner, a personal hearing was conducted on
16.11.2022. The Revision Applicant and the officials of the Mines and
Geology Department were. present,

5. 'In the grounds of revision, the Revision Applicant has mainly
contesting in their grounds that they 'have not transported any mineral
without any transit forms and not evaded seig.fee to the Government the
quantity noticed excess to the permitted quantity approved in AMP have
been extracted upon value of pit taken by the Technical staff. Applying
average.recovery factor for the entire pit developed by them since inception
of the quarry lease doesn't make any scientific conclusion. As the recovery
of Granite blocks vary from layer to layer, had the same been considered
there will not be any variation in the actuaI yielded quantity as compared to
quantity derived by the team of officials of the department. To add value
addition' they have marketed some of the black granite blocks having
defects yielded from the quarry leased area which were also covered by
sieg.charges while transportation of mineral. They have taken the dispatch
permits for the entire transported granite blocks included defect granite
blocks.

6. Finally; they requested the Revisional Authority to consider their case
sympathetically and set-a-side the Demand notice issued by Director of
Mines & Geology lbrahimpatnam 

(p.T.O.)

w
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7. During the hearing, the Revisional Authority has observed that the
there is variation for a quantity of 760.741 Cbm between yielded quantity
and permltted quantity i.e., el<ess to the limit approved in mining plan
without obtaining approved modified Mining PIan. Further, the demand
raising authority has raised the demand on presumed recovery percentage
to arrive at the recovered blocks.

B. After taking into consideration of the material available on record, the
grounds of the revision petitioner, the arguments put forth by the petitioner
and Department officials, the Revisional Authority has decided to reduce the
penalty amount considering their financial positions on sympathetic grounds
and also to save the industry as this is the first mistake of the petitioner and
difficult to estimate the actual recovery percentage.

9, After hearing the arguments on both sides, the revisional authority
has decided to allowed the revlsion application of M/s.J.R.Granites Pvt Ltd.,
M.G.Dir.M.Ramamurthy subject to payment of Rs.21,95,639/- towards
Normal Seig.fee in three monthly equal instalments. The remaining
demanded amount of Rs.1,09,78,797/- towards Penalty is waived off.

10. Accordingly, the Revision Application is disposed off under Rule 35-A oi
Andhr:a Pradesh Minor Mineral Concession Rules, 1966 and the'Director of
Mines & Geology, Government of Andhra Pradesh, Ibrahimpatnam shall take
further necessary action in the matter.

D. RAMADEVI
JOINT SECRETARY TO GOVERNMENT

To
M/s. J.R. Granites Private Limited,

Mg. Director Sri M. Ramamurthy, J.R. Plaza,
4th Floor, Tank Street, Krishnagiri District,
Tamilnadu State - (RPAD)

The Director of Mines & Geology, Ibranhimpatnam.
Cop)r to:

-nG Assistant Director of Mines & Geology, Palamaner, Chittoor District.
The PS to Hon'ble Minister (M&G), 3'd Block, AP Secretariat.
SF/SC

//FORWARDEE :: BY ORDER//
2 C0.*e*,
Ecrioru oFFicERS&_

I
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AT\&NEXURE - \/lll
3\pc

I
GOVERNMENT OF ANDHRA PRADESH

PROCEDINGS OF THE DIRECTOR OF MINES AND GEOLOGY:: HYDERAB

(PRESENT SRI B,R.V.SUSHEEt KUMAR, B.E. (MINING} DIRECTO

Proceedlngs No. 33046/R5- l/ 2012 ated: 13-08-2012.

Sub:- Mines and Quarries - Transfer of Quarry lease for Black Granite over
an extent of 0.850 Hectare in Sy. No. 99/4 & 7 of Kotamakanapalli
Village, Gudupalli Mandal, Chittoor District held by M/s Supraja
Granites, Prop: Sri V. Rajasekhar Reddy infavour of M/s J.R. Granites
Private Limited, Mg. Director: Sri Muniswamy Ramamurthy for un-
expired portion of the lease period i.e., upto 23.10.2027- Permission -
Accorded - Orders - Issued - Reg.

hV
, "Palamaneru.

'.,. ..3.,ADM&G, Palamaneru File No.2114lQ/2012, dl:13.O7.2012
,. , ' 4. ZJDM&G, Kadapa File No.2114lQ/2072, dt:28.07.2012.

R€f:- 1. Director of Mines and Geology, Proceedings No. 18767lR5 -tl2OO7 ,
dt:12.O9.2OO7

2. Transfer of Quarry Lease application dt:10f05.2012 from ADM&G.,aA

./r
,x

.|/
-ooOoo-

Through the reference 1't cited, a quarry lease was originally granted for
Black Granite over an extent of 0.850 Hectare in Sy. No.99/4 & 7 of
Kotamakanapalli Village, Gudupalli Mandal, Chlttoor Dlstrict for perlod of 20 years
in favour of M/s Supraja Granites, Prop: Sri V. Rajasekhar Reddy and the quarry
lease deed was executed by the Assistant Director of Mines and Geology,
Palamaneru vide his Procgs. No.1050/Q/2007, dt:24.10.2OO7 and lease will be
inforce upto 23.1O.2027.

Through the reference 3'd cited, the Asst. Director of Mines and Geology,
Palamaneru has reported that M/s Supraja Granites, Prop: Sri V. Rajasekhar Reddy
filed transfer of quarry lease application through the reference 2nd cited and the
said application was received by the Assistant Director of Mines and Geology,
Palamaneru on 10.05.2012.

Further, the Assistant Director of Mines and Geology, Palamaneru reported
that transferor i.e., M/s Supraja Granites, Prop: Sri V. Rajasekhar Reddy has
submitted a notarized affidavit stating no speculation involved in transfer of quarry
lease, and Sri M. Ramamurthy, Mg. Director of M/s J.R. Granites Pvt Ltd, had
agreed to pay Rs. 75,0OO l- (Rupees Seventy Five Thousands only), which was
spent for development of quarry. Further the transferee in their notarized affidavit
stated that he will pay mineral revenue dues, if any payable to the Government.
Further, he stated that no speculation is involved in the transfer of quarry lease as
he has agreed to pay Rs. 75,OOO/- which was spent for development of quarry. The
Assistant Director of Mines and Geology, Palamaneru further reported that there is

sufficient balance for ADR for the year 2072-2013 and the lessee is not having any
mineral revenue dues to the Government in his office jurisdiction.

Further, the Assistant Director of Mines and Geology, Palamaneru reported
that the leased area has been inspected by Assistant Geologist of his office on
23.O5.2012 in the Presence of Transferor and Transferee. As per the inspection
report, topographically the transfer of quarry leased area consisting of Dolerite dyke
trending in E-W direction. The quarry leased area is a hillock over a height of about
15 to 20 mts from ground level. Geologically, the applied area represents
Peninsular Gneissic Complex comprising grey gneiss with dolerite intrusions. The
dyke is flne to medium grained, hard and compact and dark grey to black in colour,
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hard and compact and dark grey to black colour, optitic to sub- optitic texture -,f
Plagioclase Feldspar and clinophyroxene as main minerals, euartz and Epidote
occur as accessory minerals. The transferor has extracting good size of dimensional
blocks from the leased area. Previously the transferor has been issued demand
notice for stocking the granite blocks (which extracted from their leased area)
outside the leased area and requested to pay an amount oF Rs, 14, 72, ZBg/-.
Aggrieved by the demand notice the transferor has filed appeal before the Director
of Mines and Geology, Hyderabad. The Director of Mines and Geology, Hyderabad
through Procds No. 50637/PLMR/AH/20tL, dated 15.07.2011 set-aside the
demand notice issued by the Assistant Director of Mines and Geology, palamaneru,
basing on the report submitted by the Deputy Director of Mines and Geology,
Kadapa that the transferor has not extracted or any pit outside leased area. There
are two working pits observed in leased area with average measurements of 1)
50X48X2.5 mts and 2) 34X20X05 mts.

Further, the Assistant Director of Mines and Geology, palamaneru reported
that the surveyor of his office has surveyed and demarcated the area to an extent
of 0.850 Hectares in Sy.No. 99/4 e.7 of Kotamakanapalli Village, Gudupalli Mandal,
chittoor District for which the transferee has given his consent for the surveyed
area and both transferor and transferee have signed on the surveyed sketch.

As per the notarized affidavit submitted by the transferee i.e., M/s j,R.
Granites Private Limited, Mg. Director: sri Muniswamy Ramamurthy is not having
any Mining / Quarry leases in the state of Andhra pradesh and as such no mineral
revenue dues payable to the Government of Andhra pradesh.

Finally, the Assistant Director of Mines and Geology, palamaneru has
recommended for transfer of Quarry lease held by M/s Supraja Granites, prop: sriV. Rajasekhar Reddy over an extent of 0.850 Hectare in 

-sy. 
No. 99/4 & 7of

Kotamakanapalli Village Gudupalli Mandal, chittoor District in favour of M/s J.R.
Granites Private Limited, Mg. Director: sri Muniswamy Ramamurthy for the
un-expired portion of lease period i.e., upto 23.70.2027 stating that no speculation
involved in the transaction.

Through the reference 4th cited, the Zonal Joint Director of Mines and
Geology, Kadapa agreed with the proposals of the Assistant Director of Mines and
Geology, Palamaneru.

In view of the above circumstances, permission is hereby accorded for
transfer ofthe quarry lease held by M/s supraja Granites, prop: Sri V. Rajasekhar
Reddy over an extent of 0.850 Hectares in sy. No. gg/4 & 7 of Kotamaftanapalli
Village, Gudupalli Mandal, chittoor District, in favour of M/s J.R. Granites private
Limited, Mg. Director: sri Muniswamy Ramamurthy for the un-expired portion of
lease period i.e. upto 23.to.2027 under Rule 12(5)(h)(viii) of Andhra pradesh
Minor Minerals concession Rules, 1966 subject to condition that the transferee
shall submit consent for establishment (cFE) and consent for operation (cFo)
from A'P. pollution control Board and Environmentat clearance from Government
of .rndia as per s.o' 1533, dated: 14-09-2006 and as per supreme court judgment
datedi2T -fJ2-2012 an r.A. No',s 12-13-2011 in slp 1cj to. rs-oza-19629,/ioo9 with
StP (C) No's 729-73Llzgtt, Zte3gl2OOg, t}4g8-4gg / ZOLO, SLp (C)

Further, the Assistant Director of Mines and Geology. palamaneru has
reported that M/s supraja Granites, prop. Sri V. Rajasekhar Reddy paid ADR for the
year 2072-2073 and the lessee is not having any dues payable to the Government.
The Joint Director of Mines and Geology, o/o the Director of Mines and Geology has
approved the Mining Plan vide Letter No. 2567llvlp-pL{R/2012, dated 07.O7.2012.
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cc,t6t57 / 2ot1 & cc.18235/2011 within (3) three months from the execution of
transfer lease deed subject to the following conditions and the conditions mentioned
in the appendix enclosed to this order, other terms and conditions under Granite
Conservation and Development Rules, 1999 and subsequent Government orders
and executive instructions issued thereupon from time to time.

Encl:- (Appendix)
Sd/. B.R.V.SUSHEEL KUMAR

DIRECTOR OF MINES & GEOLOGY.

//ArrESrED//

FOR DIRECTOR OF MINES AND GEOLOGY

To:
M/s Su praja G ran ites,
Prop: Sri V. Rajasekhar Reddy

# t4 -723 / 3, A. P.V.C Street
Kuppam - 517 425
chittoor District By R. P.A. D

1. M/s l.R. Granites Private Ltd
Mg. Director: Sri Muniswamy Ramamurthy
J.R. Plaza,4th Floor, Tank Street, Hosur
Krishnagiri District
Tamil Nadu. By R.P.A.D.

Copy to the Assistant Director of Mines and Geology, Palamaneru along with File No.
2tt4/Q/2012.
Copy to the Zonal Joint Director of Mines and Geology, Kadapa.
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r2lr3 33 GOVERNMENT ot- ANDHRAPRADIISI-I

DI],PARTNIENT OF ViINES AND GBOLOGY
Proceedings of the Asst. Director of i\,[ines and Gsology, palamaner.

, 
( Present: Sri S. Sairarn Singh,iri Sc. (Tech), B.L. Asst. Director )

Proc.No.2 tr !4lQtzAn 8,-2012

Sub :- Ivlines and Quarries - Transfer of Qrian'y I-ease lbr Black Granite over an i;xtent of 0.850
Hect., in S.No.99/4 & 7 of Kotamakrurapalli (V), Gudupalli (M), Chittoor- Distheld by
Ivlis Supraja Granites, Prop: Sli V. Fl.rjasekhar Reddy - Transferred in favour of lrz1/s .1.R.
GranitesPrivatel,imited, Mg. Dir: Sri lvlurriswamyRanramurthy, forun-expiredportio,ofthe
lease period i.e., upto 23.10.2027 - Transfer Quany I-ease deed executed - Work orders
- lssued.

Ref:- 1)Proc.No:33046/R5-1 l12,Dt: l3 08-20l2oftheDirectorofMines&Geology,
Hyderabad received by this office on22.08.12.

2) This offi ce Lr.N o.2 1 I 4 I et 2A 0, Dt : 24-08-2012.
3) Lr.Dt: 30-08-2012 from,n. arT,,l,;: cornpan)/.

OP.I)EiTS

The Director of lvlines & Geolog:'. Hyderabad vicir: refelence l" cited has acoorded
prermission fot transfer of Qrrarry Lease forBlack C;anitc overan e;<telt of0.850 Hect., i, S.No.99l4 & 7
ofKotamakanapalli(V).Gudupalii(M),Chittoor-Di,;theldbyM/s Supraja Gralites, prop: Sri V.
Ra.jasekhar ii.i:ildy in favour <lf M/s.i.R. Gra:rites Privi,te Linrited, ivlg. Dir: Sri Muniswaury Ralra,-rurthy for
r"rn-expiredprc;fiitltioftheleaseperiodi.e.,upto23.l0.',t{)?.'/.Accorclir,giythisotficevirjereler.en.*2"u.it.d
has requesteci the tlansferee to subrnit the requireri documents for: the exeoution of euarry iease cleecl
rvithin the stipulated period. Furti-rer the transferee.,icle reference 3'c cited has submittecl all the required
clocuments aud requested this office to execute th,; r.iuarry Lease cleed.

In the lighi of circumstanccs staied above, t,re'I'iansfbr Quarry Lease deed is executerJ in f'avour
of N4/s -l.R' Ctanites Private Ltd., Iv{g. Dir: Sri i\.li irisu'iimv Ramamurthy on 30-08-201 2 anclhereby
pei:lnitted to cotnntettoe the quan\,ino operations f, . Black Grafiite over an extent of 0.g50 Hect., in
S.i"io: 9911&.7 ofKotamakanairaili (\,'), Gudtrpalli ; \i,1. Chittoor - Dist. for unexpired portion of the
lease perioci i.e., upto 23.10.21127. subject to c(, r:.lition thet the lessee shoukl subrnit consent tirr
establishnrent (CFE) and Consent for Operatior (CFO) fi'om A,P. Pollution Control Boarcl and
Environmental Clearance from Gor.ernment of hrt'lia as per S.O. No. 1533, Dt. 14.0g.2006 and as tr)er
suprcme cotirt Judgernent dated. 27 .n.2012 in I..'.. No's. 1l- I i-l0l I in SLp (c) No. 1962g-1g62(}l
2()09 r,vith SLP (C:) No's. 729-731DAfi,2183312009, 1 3498--l!)c),:010, SLP(C) CC. I 6t51nAfi &
i-lc. 1823512011 within 03 motrtl-rs froin the date or'cxecution of tru:sfer (luarry lease Ceecl.

The lesse should a.lso maintain all th,r iecords and accorints iri the foirls prescribetl by the
Governntent. The lessee should transport ttrre n,.rterial b1' r'eiriclcs ri,ithin the limils plescribed
by the T'ransport Dept., and also submit necess:rry returns to the Dir.:ctor oFlvlines alcl Geology,
fl,r,'deiabad and the Dy. Director of Mines & Geolog,.,, Ka.{apa. theAsst. Dir.ector of Mines and Geology,
Palanraner.for each and errery quarter as per Rul*s. \

Ro^-..q*{ t-*Y1. ,Pn- .\----7\ - , ...1"\*
. INW 3,.,\rJ \t--,-5 'l_ 'r>t \11 \ t/ 

Asst. L)irector or'lri)r", anil Gcology,
o::'- - i"o PALAMANER"

C

Sii lr{tini srvaniy, Rarnatrurthy,
\lg. Dir: Iv{/s J.R. Ci'anites Private Ltd., V,,
'.1--.. li:,:.,. -lttt ijicor.

ie1(*

ln l,L

'_ 
=-l 

.-'. ._. .-. ,,,1. I-.:i.r),.u.()j'inlbrnrirtiorr.
--' -' r ,-. ,..'::''.11otru. iiadnira lirr invourcli'infbrrnatioi'l

- -" . _ :-.''..:t,: -, iai\,-r.tf tti'iuiitntfirlir;rf.
-' --- . i .. .'a"a'l'- Dist. li.irillbrnrafir>tr.

. .. - " .- .: ,,..tlt ::lritull 1r)r i!)lbiit)iriirlil .

0ffi4,,_

:
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMP

Show Cause Notice : 1656/D13-2/2021 Dated:1 -20 1

Sub: Mines & Minerals - Quarry Lease for Black Granite an extent of 0.850
Hectares in Sy.No.99/4 & 7 of Kotamakanapalli Village, Gudupalli
Mandal, Chittoor District - Lease held by M/s J.R. Grinites Private
Limited, Mg.Director: Sri Muniswamy Ramamurthy - Inspected quarry
lease by the Special Team No.III certain breaches noticed
Proposed for determination Show Cause Notice Issued
Regarding.

Ref: 1. DM&G Proceedings No.33046/R5-1/20L2, dt.13.08.2012.
2. ADM&G, Palamaneru Letter No.2114lQ/2072, dt.05.02.2021.

*****
Through the reference 1't cited, the Director of Mines & Geologr,r has granted

a Quarry Lease for Biack Granite an extent of 0.850 Hectares in Sy.No.99/4 &7 ot
Kotamakanapalli Village, Gudupalli Mandal, Chittoor District for a period of 20 years
granted in favour of M/s J.R. Granites Private Limited, Mg.Director: Sri Muniswamy
Ramamurthy. The grantee executed the lease deed before the Asst. Director of Mines
and Geology, Palamaneru on 30.08.2012 and the lease is in force upto 23.10.2027.

Through the above reference 2nd cited, the Asst. Director of Mines and
Geology, Palamaneru reported that as per the instructions of the DM&G conducted
maha check in respect of quar.ry leases held in Kuppam, Gudupalli, Ramakuppam
and Santhipuram Mandals, Chittoor District. Further, the Asst. Director of Mines &
Geology, Palamaneru reported that the special team conducted inspection of the
quarry lease held by M/s J.R. Granites Private Limited, Mg.Director: Sri Muniswamy
Ramamurthy in the subject area, as bhe lessee / company is committed the following
breaches: -

1. On calculation with percentage of recovery mention in Approved Mining
Plan i.e. 20o/o (t5o/o as per the AMP and 25o/o as per the AMS), after
subritission of Hpproveci-lviining Scheme tor the period 2OL9-2O to 2O2L-
22 shown recovery of 10%. But, after detection of the encroachment by
the technical team during the maha check on 25.t2.2O77 the quarry is not
working. Hence, the recovery mentioned in Approved Mining Scheme may
not be considered. The yield of useful Granite in the quarry Iease is
77414.747 Cbm. As per the records of ADM&G, Palamaneru, the lease
holder have obtained permits for a quantity of 20007.225 Cbm. Further,
the lessee has stocked 48 Granite blocks covered a quantity of 96.370' Cbm outside the leased area. There is a variation for a quantity of
2593.08 Cbm between yielded quantity and permitted quantity
i.e. excess to the limit approved in mining plan. Hence, the lease holder
transported 2593.098 Cbm of Black Granite morethan the approved
mining plan quantity which is a breach of Clause(h)(iii) of Sub Rule 5 of
Rule 12 of APMMC Rules, 1966.

2. The lessee is not operated quarry workings as per Approved Mining
Scheme which is violation of rule 19(1) of GCDR, 1999 and rule 7 A (i) ,
31(xxi) of APMMC Rules_, 1966.

3. The lease holder is stored dump yard outside the leased area. As such the
lessee is violated Rule 22(3) &(4) of APMMC Rules 1966 and 31 of GCDR
1999.

4. The quarry lease holder is not maintained benches in accordance with the
Mining Plan and hence violated Rule 21 of GCDR 1999.

5. The lessee not maintained production and dispatch registers at the quarry
site.

6. (aB) blocks shown in S.No.37 are placed outside the leased area. Hence
initiate necessary action as per the rules.
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Finally, the Assistant Director of Mines &rGeology, Palamanerui requested to
issue suspension of the quarrying operations till realization of the penalty in addition
to normal Seigniorage fee alongwith DMF & MERIT ahd for violations of lease deecj
conditions.

7. As per rule 30(i) of APMMC Rules; 1966 whenever the depth of the quarry
measured from its highest to its lowest point reaches six meters, the
lessee or his agent or the manager of the quarry shall forward to the Chief
Inspector of Mines, Dhanbad, India and the Assistant Director concerned a
report in form F1. But the lessee firm not adopted the said rule.

B. The lessee has not submitted any statutory returns like Half Yearly Return
in Form-'F" and Annual Returns in Form "G" under rule 41 1 (a) and (b) of
GCDR, 1999 pertains to their quarry lease.

9. The ADM&G, Palamaneru submitted determination proposals on
76-02-2018 based on the inspection report submitted by the Technical
Team VIII on 25-12-2077 and noticed that the quantity of 10037.877 cbm
of Black Granite has been excavated and transported from the leased area
in excess to the permitted quantity and for a quantity of 2806,912 cbm of
Black Granite has been excavated and transported frohi outside the leased
area, for which the Director of Mines & Geology issued Show Cause Notice
vide No.1436/R5-1/2078, dt.3o-07-2018. Accordingty, the tease holder
submitted reply to the Show Cause Notice for which the Director of Mines
& Geology, Ibrahimpatnam directed the ADM&G, palam'aneru to submit
detailed specific recommendations on the reply. Accordingly, the ADM&G,
Palamaneru has submitted detailed remarks vide Letter No.21t4/TeL/
BG/2012, dt.03-10-2018, orders are awaited.

in view of the above circumstances, M/s J.R. Granites Private Limited,
Mg.Director: Sri Muniswamy Ramamurthy is hereby directed to show cause within
(15) days from the date of receipt of this notice, as to why action should not be
taken against the iease in'accordance with Rule 12(5)(h)(xii) of ApMMC Rules 1966
for the afore said violations committed by lessee. In case, no reply is received within
the stipulated time of (15) days, from the date of receiipt of this notice, it will be
construed that the lessee / company has no reply to be offered and necessary action
will be taken as peTAPMMC Rules71966 b.ased on the material available on record.

sd/- v.G.VENKATA REDDY
DIRECTOR OF MiNES AND GEOLOGY

To
M/s J.R. Granites Private Limited,

DiMg.
J.R.
Tan

Pla 4th Floor,
Sri Muniswam y Ramamurthy,

py to the Asst. Director of Mines and Geology, palamaneru.
py to the Deputy Director of Mines and Geology, Chittoor.

// ATTESTED //
[-U^=t .-

for DIRECTOR OF MINES & G LOGY

Co

Krishnagiri District, Tamilnadu State IBy RPAD].
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GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATNAM.

I

Demand Notice No. 1656/D L3-2/ 202L

s u b : 
il:1?:,.1 1X"I;:i",31;'Y |"3i'-:?: #:X'5 SJ:'?'i' ffi , 

u8':iT:l 
"'l'l;X 3 i

Chittoor District Lease held by M/s J.R. Granites Private Limited,

Mg.Director: Sri M.Ramamurthy - Certain breaches noticed - Show Cause

t',totice issued - Reply submitted - Demand Notice - Issued - Regarding.

: Ref: 1. ADM&G, Palamaneru Letter.No.?LL,4/9]l3P!2, dt.05.02.202l.
2. This Office Show Cause Notice trlo.1656/DL3-2/202L, dt.19.02.2027'
3. Reply dt.15.03.2027 of M/s l.R. Granites Private Limited,

A [siirector: Sri M'RamamurthY
4. ADM&G, Palamaneru remarks statement dt'08'O2'2O22'

. **x*x

Through the reference l"t cited, the ADM&G, Palamaneru has informed that a Quarry'

Lease for Black Granite over .an extent of O.B5O Hectares in Sy.No.99/4 & 7 of

Kotamakanapalli Village, Gudupalli Mandal, Chittoor District held by M/s J.R. Granites
private Limited, Mg.Diiector: Sri M.Ramamurthy was inspected on 26.L1.2O2O. The ADM&G,
palamaneru has rJported certain violations committed by the lease holder'.

,,Jt4r ,o au, 
r3"?'3i::;:"5::ff:#';H*,fl5 ?1i',?:';i:'Jiffii?:"TJTil:li::T#:,lT?:

evasion of seigniorage fee. The details of revenue evasion are;

tt\?i 1. The lessee has transported 2593.098 Cbm of Black Granite excess to the

Xrr* peimitted quantity which is breach under Rule 12(5)(h)(iii) of APMMC Rules,.

irz\5\l 1e66.
ll lF ' Through the reference 3'd cited, M/s J.R. Granites Private Limited, Mg.Director:

Sri M.Ramaniurthy has submitted reply to this office show cause notice. In reply to the

mineral revenue evasion matter, they informed that.there.is no evasion of any seigniorage

fee charges as all the material traniported was duly paying advance seignioragq f": :nq,
other incidental charges. Through the reference 4th cited, the ADM&G, Palamaneru furnished.

. further report and requested to issue demand notice'

In this connection, the reply submitted by the lease holder is examihed and it is nqt

convrncing and not tenabie and the lease holder not produced any viable.evid^e.119.to..!3fen{

his stand. Hence, it is construed that the lease holder has violateg Rrlg 12(5)(h)(iii) and

-Rule 26(1) of ApMMC Rules 1g55 and they are liable for taking penal action under the said
d

ru les.

SI
No

Rule Violations Penalty . Total (in Rs.)

Normal
(in Rs.)

Penalty
(in Rs.)

.t- 12(s)(h) (iii)
of APMMC
Rules, 1966.

The lease holder
dispatched 2593.098
Cbm of Black Granite
without paying advance
seigniorage fee and
without disPatch Permit.
Out of 2593.098 Cbm,
1086.508 Cbm is SuPer
Gang Saw(SG), 323.359
Cbm is mini gang
saw(MG) and 1183.231
Cbm is cutter size (CS).
(Within the leased area).

78,72,833/-
@Rs.2700 per
SG, @Rs.2470

per MG and
@Rs.2-300 per

CS.

3,93,64,167/- 4,72,37,O07/-

Dat'ed.0B-02-2022
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Therefore, the lease holder i.e. M/s J.R. Granites 
-eriy1t5 ^LlT:t:d' 

Mg'Director:

Sri M.Ramamurthy is hereby requested to pay an amount of Rs'4,7237 'AOL/' 
(Rupees Fout

Crores Seventy fwo Lakhs it"'irty 
-Seu"n' 

Thousand and-.One olll) which includes'

Rs.78,72,833/- (Rupees seventy Eight Lakhs seventy Two Thousand Eight Hundred and

Thirty Three only) towards Noimal seigniorage [ee_ and Rs.3,93,64,L67l-(Rupees Three

crores Ninety Three Lakhs sixty Four-Thouiand one Hundred and sixty seven only)

towards 5 times penalty through cfraf ians under the following Head of Account and sent the

originar chailan to ADM&G, parimaneru within 15 days from fhe date of receipt of this notice

failing which action will be initiated as per the rules in force.

OB53 - N.F:M & M Industries
LOz- M.C. Fee, Rents & RoYalties

B 1 - Other recei

OB53 - N.F,M & M industries
LOZ - M.C. Fee, Rents & RoYalties
02- onM inor Minerals

To
M/s J.R. Granites Private Limited,
Mg.Director: Sri M'RamamurthY,
J,R.. Plaza, 4th Floor,
i."rst,"Lt,KrishnagiriDistrict,TamiInaduState

{opy to the Asst. Director of Mines and Geology, Palamaneru'

CopytotheDeputyDirectorofMinesandGeology,Chittoor.

Sd/- V.G.VENKATA REDDY

DIRECTOR OF MINES AND GEOLOGY

D ll

MINES & GEOLOGYfor DI

' 
-1-
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GOVERNMENT OF ANDHRA PRADESH

INDUSTRIES & COMMERCE (MINES.I) DEPARTMENT
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1emo. llo.954lM.I(1)/2022

Sub:- Revisions - Revision Application filed by M/s. J.R. Granites
Private Limited in Sy . No. 99/4 & 7 of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor District, against the Demand Notice
No.1656/DL3-2/202L, DI.oB.O2 .2022 of the DM&G,

Ibrhimpatnam - Hearing held on 16.11 .2022 Revision
Disposed off - Orders - Issued.

Ref:- 1. From M/s. i.R. Granites Private Limited, Chittoor District,
Revision Application d t: .02.2022, received on:08.03.2022.

2. Govt.Memo.No.954/M .I(L)/2022, Dated :21.03 .2022
3. From the ADM&G, Palamaneru, Letter No. 2tL4/Q2/2012,

Dt.15. tt.2022.

The Director of Mines & Geology, Ibrahimpatnam has issued Demand
Notice No.1656/DI3-2/202L, Dated: 08.02.2022 to the revision applicant

. M/s.J.R.Granites Pvt Ltd., MDrSri. M.Ramamurthy directing to pay an

\,tr na^ou nt of Rs.4,72,37 ,OOt/- .

PrT\n
\ Z. Aggrieved by the above said demand notice, Mls. J.R. Granites Private\ Lirit"d,* Chittoor District in the reference 1't cited has filed revision

application under Rule 35-A of APMM'C Rules-L966, before the Government,
with a request to set aside the Demand Notice issued by the DM&G,

ibrahimpatnam on the grounds mention therein.

3. In the reference 2nd cited, the remarks of ,the DM&G has been called
for on the grounds of revision and the ADM&G, Palamaneru submitted
remarks vide reference 3'd cited to the Director of Mines and Geology.

4. In order to dispose off the Revision Application duly giving reasonable
opportunity to the Revision Petitioner, a personal hearing was conducted on

fO.f f .2022..The Revision Applicant and the officials of the Mines and

Geology Department were Present.

5. In the grounds of revision, the Revision Applicant has mainly
contesting in fneir grounds that they have not transported any mineral

without any transit forms and not evaded seig.fee to the Government the
quantity noticed excess to the permitted quantity approved in AMP have

been extracted upon value of pit taken by the Technical staff. Their quarry
Iease area is falling on hillock over a height of about 15 to 20 Mts from
ground level consisting of Dolerite dyke trending in E-W direction. After
iemoval out crops on the surface of the leased area, the mineral formation
is identified as big sized boulders followed sheet rocks. Applying average

recovery factor foi the entire pit developed by them since inception of the
quarry lease doesn't make any scientific conclusion. As the recovery of

Granite blocks vary from layer to layer, had the same been considered there
will not be any variation in the actual yielded quantity as compared to
quantity derived by the team of officials of the department. To add value

addition they have marketed some of the black granite blocks having defects
yielded from the quarry leased area which were also covered by

sieg.charges while transportation o1' mineral. They have taken the dispatch
puirnit= f-or the entire transported granite blocks included defect granite

blocks.
( P.r. o. )

I
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6. Finally they requested the Revisional Authority to consider their case

sympathetically and set-a-side the Demand notice issued by Director of
Mines & Geology, IbrahimPatnam.

7. During the hearing, the Revisional Authority has observed that the

there is variation for a quantity of 2593.098 Cbm between yielded quantity
and permitted quantity i.e., excess to the limit approved in mining plan

without obtaining approved modified Mining Plan. Further, the demand
raising authority has raised the demand on presumed recovery percentage

to arrive at the recovered blocks.

B. After taking into consideration of the material available on record, the
grounds of the revision petitioner, the arguments put forth by the petitioner
ind Department officials, the Revisional Authority has decided to reduce the
penalty amount considering their financial positions on sympathetic grounds

and also to save the industry as this is the first mistake of the petitioner and

difficult to estimate the actual recovery percentage.

9. After hearing the arguments on both sides, the revisional authority has

decided to allowed the revision application of M/s.J.R.Granites Pvt Ltd',
MD:Sri. M.Ramamurthy subject to payment of Rs.78,72,833/- towards
Normal Seig.fee in six (6) monthly equal instalments. The remaining
demanded amount of Rs.3,93,64,167/'towards Penalty is waived off.

10, Accordingly, the Revision Application is disposed off under Rule 35-A of
Andhra Pradesh Minor Mineral Concession Rules, 1966 and tlre Director of
Mines & Geology, Government of Andhra Pradesh, Ibrahimpatnam shall take
further necessary action in the matter.

D. RAMADEVI
JOINT SECRETARY TO GOVERNMENT

To
M/s. J.R. Granites Private Limited,

Mg. Director Sri M. Ramamurthy, J.R. Plaza t
4th Floor, Tank Street, Krishnagiri District,
Tamilnadu State - (RPAD)

The Director of Mines & Geology, ibranhimpatnam.
Copv to:

)trdnstistant Director of Mines & Geology, Palamaner, Chittoor District
-The PS to Hon'ble Minister (M&G), 3'd Block, AP Secretariat.

SF/SC

//FORWARDED :: BY ORDER//

ON OFFICER
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